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HOUSE OF THE PEOPLE
Thursday, 27th November, 1952

The House met at a Quarter to Eleven
of the Clock

[MR. SeEaxER in the Chair]
ORAL ANSWERS TO QUESTIONS

MINISTRY OF FoOD AND AGRICULTURE
(FOREIGN EXPERTS)

*746. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of foreign experts
who are at present in

sewwes of the Government of India
in the Mmistry of Food and Agri-

(b) the numbet of foreign experts
working in India under the Indo-U.S.
Technical Co-operation _Agreemt‘!

The Minister
8. Deshmukh):
(b) 64,

Dr. Ram Subhag Singh: How far has
the presence of these foreign experts
led us towards self-sufficiency in res-
pect of technical know how in the
field of Food and ture?

Dr. P. 8. Deshmukh: Tt is helpful,
Sir.

Dr. Ram Subhag Singh: May I know
the average monthly or annual expen-
diture incurred by Government in res-
pect of the travelling and other al-
lowances of these experts?

Dr. P, S, Deshmukh: It would be
very difficult to calculate. I have not
got the figures, but the amount is
comparatively insignificant.

Dr. Ram Su 8 May I kno
gy e g
associated with the recently

(a) 14.

of Agriculture (Dr, P.-

856
founded Division of Agricultural Pub-
licity?

Dr, P, S. Deshmukh: There-is a like-
lihood.

Dr. Ram Subhag Singh: May I know
how many?

Dr. P. S. Deshmukh: That has not
been determined.

Shri H, N. Mukerjee: We find from
para 3 of Article 1 of the Indo-Ameri-
can Technical Co-operation Agree-
ment that our Govemment has
undertaken to provide to the
American Director, his staff and
the team of specialists all faci-
lities for supervising how the ‘fund
is spent. Could we have some as
to the kind of facilities that are made
available to the American Di.rector and
his team of specialists?

Dr. P, 8. Deshmukh: I must ask for
notice.

Shri 8.N.Das: May I know for how
lmtinths aggwis f tweig;nwexbgerts will
continue going stopped
in the near future?

Dr. P. 8. Deshmukh: The period is
stated in the statement already laid on
the Table. The information as to how
long they are likely to continue to be
hElemvenmthecmoteverytech-
nician.

T,

Shri T. N. Singh: May I know whe-
ther these foreign experts have been
called here at the initiative of the for-
eign Governments or at the suggestion
of our Government and for the sub-
jects selected by our Government?

Dr. P. 8. Deshmukh: Itis entirely at
our i.nitiative that they have come.

GHEE ADULTERATION COMMITTEE
REPORT

*747. Shri S, N. Das: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Report of the Ghee
Adulteration Committee appointed in
May, 1951 has been considered by
Government ; and
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(b) it so, which of the recommenda-
tions of the Committee have been
accepted and given effect to by
Government?

The Minister of Agrleulture {Dr. P.

§. Deshmukh): (a) Yes.
(b) The Committee has made the
following important recommendations:

(1) Under the _Vegetable Oil
Products Control Order, 1847 in-
corporation of sesame oil in the
vegetable oil product is compul-
sory so that the product gives the
Baudouin test which is a distine-
tive test for the presence of se-
same oil. The Government shwld
ensure by law that every lot of
vanaspati, produced in a factory
should be accompanied by a certl- -
ficate that it gives the Baudouin
Test. Efforts should also be
made to make extensive use of
this test and municipalities and
other bodies should be asked to
use this test for detecting adulter-
ation of ghee with vanaspati.

(2) All wvanaspati produced in
the country should be coloured
orange by using carotene oil con-
centrate as a colouring medium
in addition to the incorporation of
sesame oil.

(3) Vanas &aﬁ should be fortifi-
ed with synthetic Vitamin ‘A’ so
that its nutritive walue could be
increased.

The Government of India have ac-
cepted the recommendations No. 1 and
3 and necessary steps to implement
them are bem#r taken under the
}?;‘lgftable Oil Products Control Order.

SBhri 8. N. Das: May I know when
this repm't was  received and when
was the final consideration given to it
by Government?

Dr. P. 5. Deshmukh: Now that the
final consideration has been given,
-do not think the date is vervy materfal
I am afraid I could not give the date,
although I can mention that Govern-
ment's resolution was issued sometime
in October 1952.

_Bhri 8. N. Das: What were the func-
tions of the Expert Committee on
Ghee? Were they similar to those of
this Committee?

Mr. Speaker: The Comm:ttee has
reported, I think, He may refer to
the report.

Shri Sarangadhar Das: He refers to
the Committee on Ghee.

. Shri 8. N. Das: Yes, Sir. Apart
from the Ghee  Adulteration Com-

mittee there was another Expert Com-
mittee on Ghee which was appointed,
I think, in 1948.

Mr, aker: He refers to another
Commi?tre Can the hon  Minister
answer that question?

Dr, P, 8. Deshmukh:
formation,

Pandit Munishwar Datt Upadhyay:
What are the reasons !or not accept-
ing recommendation No, 2

Dr. P. 8. Deshmukh: Remmmenda-
tion No. 2 was not accepted for the
following four reasons:—

(1) This was not a unanimous
recommendation, There were mi-
nutes of dissent by Pandit Thakur
Das Bhargava and Dr, Patwardhan.

(2) The colour imparted by
carotene oil concentrate is of un-
stable nature and will disappear
when ' vanaspati is heated or is
kept without heating for some
months.

(3) The Committee has stated
nothing about the adaptation of
the carotene colour which should
be given to vanaspati. They have
left thig point for the decision of
-the Government and this will in-
evitably mean the conduct of fur-
ther experiments.

(4) Carotene oil concentrate is
not produced in India and its im-
port will cost Rs. 1 crore annual-

1y in dollars

Shrimati Tarkeshwarl Sinha: In
view of the fact that vanaspati is mix-

I have no in-

" ed with shudh ghee and shudh ghee

15 always sold with this mixture, may
I know whether Government has any
?}tl!mr sc?eme hoefc caloug?: to prevent

- —vture, ause is very ne-
cessary?

Dr. P. S. Deshmuokh: The method is
being continuously investigated and
the present position is as I have ntat-
ed in reply to this question,

CENTRAL Manure (Comrost) DEVELOP-
MENT COMMITTEE

M"MS Sll.lt'l F%odNndm' Will the
inister of Agriculture be
pleased to state :

(a) the important teature. of the
work so far done by the Central
Manure (Compost) Development Com-
mittee constituted in March, 1448 ;

(b) whether this Commmee is Iikely
to continue or whether it has
wound. up ;. . . ..
(Y RN 1-4.'
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(c) what is the total expenditure
incurred on account of this Committee ;
and

(d) the precise functions of this
Committee and the number of meetings
so far held?

The Minister of Agriculture (Dr.
P. 5§, Deshmukh): (a) The Committee
reviewed the position of Compost
Schemes in operation in the country
and made certain rec tions
for increasing the production and dis-
tribution of compost manure from
urban and rural refuse materials.

(b) The term of the Committee ex-
pir on 15th October 1952 and it is
now proposed to have one Central
Committee for development of all ma-
nures and f as recommended
by the G.M.F. Enquiry Committee,

{c) The total expenditure amounts
to Rs. 2,557,

(d) The functions of tlre Committee
are given in the statement placed on
the Table of the House.

There were 4 meetings; 2 of the
General Committee and 2 of the Exe-
cutive Committee.

STATEMENTS

. The functions of the Central Ma-
nure {Compost) Committee constitu-
ted in March, 1948 are as follows:

(1) to review periodically the
progress of compost production
and allied schemes in India;

(2) to work out detailed plans
for increasing the rate of com-
post production in the country, so
as to cover the whole of the refuse
materials available in the rural
and urban areas;

(3) to consider such other ma-
nurial schemes and plans as may
be entrusted to the Committee by
Government of India time
to time;

(4) to hold meetings at least
once in 6 months in order to re-
view the work done and frame a
programme for
months;

(5) to organise Provincial Com-

- post Development Conferences and
Committees in different areas,
for the purpose of Co-ordination
and intensification of work in
those areas;

(8) to undertake and organise

complete development of loca
manurial resources; and

(7) to take such other steps as
may be needed to achie
jects of the Comrrﬁﬁee.“ the ob-

Shri 8. N. Das: May I know whe-
ther the same Committee will conti-
nue, or will another Committee be ap-
pointed, or will the same. Committee
be reconstituted?

Dr. P, 8. Deshmukh: The Committee
which has been opera so far will
be discontinued and a resh Com-
mittee, which will be a Central Com-
mittee, will be appointed.

Shri 8. N. Das: May I know whe-
ther that Committee will be an ordi-
nary Committee or a statutory one?

Dr. P. S. Deshmukh: It is not a
statutory one, Sir.

Shri N. Seman}: Is any subsidy
giogg to local bodies to prepare com-

Dr. P. 5. Deshmukh: Yes. Consider-
able expenditure has been incurred on
account.

Shri N. Sreekantan Nair: Have Gov-
ernment any scheme to exempt hu-
man labour from being employed in
the production of compost manure?

Dt, P. S. Deshmukh: No, Sir. This
does not fall under our purview.

Mr, Speaker: Shri Sarangadhar Das.

Shri Achuthan: Has the report of
the Committee been submitted, and if
so, has it been sent to all State Gov-
ernments?

Dr. P. 8, Deshmukh: Yes, Sir.

Mr, Speaker: I may just remind the
hon, Member Mr, Achuthan that with-
out being called he has put the ques-
tion. Actually I called Mr. Das,

Shri Achutham: Sorry, Sir. I shall

) abide by your decision,

Shri Sarangadhar Das: Have Govern-
ment any information as to the total
t.mnng‘e of compost manure produced
and distributed to the fields all over
India, tanthhat is tlﬁe average percent-
age of nitrogen, p horus and
tash this matenalgsp po-

Dr, P, 8. Deshmukh: I have not got
here the chemical contents, but pf‘o—
bably they will vary, because after all
it is compost prepared from various
things. But I can give the hon. Mem-
ber the figures in regard to the pro-
gress made in the compost devel
ment in urban as well as rural areas.
From a mere 1:83 lakh tons of com-
post produced in 1944.45 we have now
gone to 16-95 lakh tons. The guan-
tity of compost distributed is  about
12.52 lakh tons and the Government
of India subsidy during 1951-52 was
Rs. 9-49 lakhs. So far as rural com-
post scheme is concerned, from a
mere 1,826 villages under the scheme
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have now 1,88,574 villages where
‘t;:a compost scheme is now working.
.The compost production has gone up
from 2-1% lakhs to 10804 lakhs. The
distribution has also been fairly satis-
factory, So, we have made very con-
siderable progress.

Shri S. N. Das: May I know, Sir,
what is the number of conferences
held by the Committee?

Dr, P. S, Deshmukh: I am afraid, I
have not got the information.

Sbri K. K. Basn: May I know whe-
ther the compost produced is distribut-
ed through co-operative agency or it
is sold in the open market?

Dr. P. 8. Deshmukh: I have no in-
formation.

Report or ExpERT COMMITTEE OF
MANURES AND FERTILIZERS

*749. Shri 8. N. Das:
Minister of Food and
pleased to state:

(a) whether the Report of the Expert
Committee of Manures and Fertilizers
m been considered by Goverament ;

Will the
be

(b) the important recommendations
of the Committee which have been
given effect to and those which -have
not been accepted?

The Minister of Agriculture (Dr. P,
8. Deshmukh): (a) Yes.

(b) A note containing the summary
of the important recommendations
made by the Committee is placed on
the Table of the House. Recommenda-
tions 1 to 9 have been accepted by
the Government of India. Nos. 1, 2,
and 4 to 9 have been commended to
the State Governments for further ac-
tion and Nos. 3 and 6 are being given
effect to by the Government of India.
Recommendations 10 and 11 are still
under examination.

STATEMENT

(1) Full utilization of sources of indi-
genous manures—

The Committee has recommended
#hat the indigenous sources of oreanic
manures such as cow dung, farm yard
and stable manures. oil-cakes, bone-
meal, gresn manures, compost and
Nitre eartlr must be fully utilised.

(2) Production in the count he-
mical fertilisers— v of ¢

The Committee feels that there is
considerable scope for increased use
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ificial fertilisers in this country.
%:r:lesults of fertiliser trials in India
point to the beneficial effect of increas-
ed use particularly of nitrogenous
fertilisers alone or _preferably along-
with phosphatic fertilisers. The Com-
mittee has recommended that steps
should be taken to increase the pro-
duction and utilisation in the country
of these fertilisers.

(3) Use of the concentrated ferti-
lisers—

The Committee endorse the views
of Dr. Stewart (1947) in yularising
the use of concentrated fertilisers like
Urea and of Ammonium Nitrate gra-
nules. The Committee recommends
that the production of these in India
may be given consideration. In their
opinion, when manufactured on a large
scale they will be found to be cheaper
::ectause of their high Nitrogen con-
ent.

(4) Use of suitable combinations of
artificial fertilisers—

Use of suitable combinations of
artificial fertilisers like sulphate of
ammonia and superphosphate have
given good yields. The Committee

abulievocates their use wherever possi-

(5) Use of suitable combinations of
Organic and Inonganic fertilisers—

In view of the slow availability of
nutrients from bulky organic manures
the Committee feels that suitable com-
binations of organic and inorganic fer-
tilisers are the best especi in hot-
ter reilons where due {o rapid oxida-
tion the organic matter and nitrogem
status of the soil are low. Use of farm
yard manure or green manure with
phosphatic fertilisers will go a long
way in the improvement and mainte-
nance of soil fertility.

(6) Irrigation facilities—

The Government’s plans to bring as
much land as possible under irriga-
tion by constructing dams ete., should
be given top priority. In the mean-
time efforts should be made to find
out the best methods of manuring for
lands which have no facilities for arti-
ficial irrigation.

(7) Spread of Education amongst the
farmers—

Steps should be taken to spread edu-
cation extensively amongst the farm-
ers in the methods of proper soil and
water conservation and land utilisation
and in the best cultural, manurial and
operational practices. Intensive pro-
paganda should be carried out to make
the farmers more manure minded than
they appear to be at present.



(8) Experiment in the cultivator's
1ds—

Simple experiments should be c&n;

ducted in the cultivators flelds to

the best combinations of or
inorganic fertilisers in different soil-
types.

(9) Research—

Fundamental investigations should
be c:rried out on various subjects in
order to throw more light on the pro-
perties and manner of action of Ma-
nures and Fertilisers.

(10) Exports of oil seeds and bones—

Bones and oilseeds should not be al-
lowed to be exported from the coun-
try. Bones should be either convert-
ed to bonemeal and superphosphate or
crushed and composted with straw,
sand and sulphur,

(11) Establishment of a Permanent
Organisation—

A permanent organisation called the
“Central Manure and Fertiliser Deve-
lopment Board” should be established
and be entrusted with the task of pre-
paring the plang and schemes for in-
creasing the production and utilisation
of indigenous manures and fertilisers
and to forward those schemes for
the consideration of the Central and
the State Governments concerned, The
Board according to the Committee
should also review periodically the
progress made in the matter of pro-
duction and utilisation of indi 5
manures and fertilisers. To enable
the Board to work on a self-support-
ing s the ttee has recom-
mended that the Board may be gua-
ranteed a steady income from the levy
of a small cess on compost, sewage and
sludge, bones etc,

. Shri 8, N. Das: In the summary of
important recommendations it is stat-
ed that the Committee had recom-
mended the establishment of a per-
manent organisation. May I know
;\rhethe: this t;rzanisa&o;: ad‘;ﬂl be dif-
erent from the one working,
or it will be tne same one?

Dr. P, 8§, Deshmukh: I do not know
what other organisation the hon.
Member refers to. There will be only
one organisation,

Shri V., P. Nayar: May I know, Sir,
whether this report has any recom-
mendation for the  dissemipation of
required scientific knowledge for the
use of manures and fertilisers to the
Peasantry?

Dr. P. S, Deshmukh: If the hon,
Member  wishes to know whether
there will be any effort made in that
direction, I would say ‘Yes'.

Shri Raghavaish: In th
mitted by the expert io";}'ﬁﬁ“ﬁ

there any mention about distribution
of fertilisers and manures the
Agriculture  Department and not
through private agencies, because of
black-marketing indulged i by the

latter?

Mr. Speaker: He need not draw
these inferences; he may ask for in-
formation.

Dr, P. S, Deshmukh: 1 would require
notice of that question.

Shri T. N, Singh: Is it true that-the
Government of India have ped the
subsidy to the States in re to ma~
nure and fertilisers?

Dr. P. S. Deshmukh: There is eco-
nomy being effected on this item, be-
cause now geople are taking up to
compost and more expenditure is not
considered necessary.

Shri 8. N, Das: In view of the fact
that this committee was appointed on
Tth January 1949, may I know the
reasons for so much delay in the sub-
mission of the report?

Dr, P. 8, Deshmukh: I am not able
to give any answer.

CocoNuT PRODUCTION

*750. Shri 8. C. Samanta: (a) Wil
the Minister of Food and Agriculture be
pleased to state what is the percentage
of shortfall in India’s production of
coconut with reference to her require-
ments?

(b) What were the amounts of annual
production of coconut in India and its
prices and what was the acreage under
coconut cultivation year by year from
1947 to 19517

(c) What are the names of places in
different States where coconut
grown?

(d) What was the amount of ccpra
and coconut oil imported in the years
from 1947 to 1951 (year by year)?

The Minister of Afrkmltun (Dr, P.
8. Deshmukh): a) About 18
(eighteen) per cent.

(b} to (d). Four statements giving
the required information are placed on
the Table of the House. [See Appen-
dix IV, annexure No, 34 (a).]

Shri 8. C, Samanta: From the reply
to part (c) of the question ‘gwen in
the Statement I find that there are
three research stations in West Ben-
gal—24 Parganas, Howrah and Midna-
pore. I am a member from Midna-
pore District. I find that there is no
research station there: I also know
that there is no research station at
Howrah, May I know how such a
mistake has crept in, May I also
know whether in Kamrup and Darang
there are such stations?

Dr, P, S. Deshmukh: If there is any
mistake, I am prepared to take the in-
formation from the hon. Member.



Bhrl S8, C. Samanta: From the
statement I find that during the three
years from 194748 to 1949-50 there
has been an increase of production of
only about 50,000 coconuts. May I
know, Sir, why areas in West Benga
and Assam where there is a large pros-
pect of coconut cultivation, have not
¥yet bcen taken up? .

Dr. P. S. Deshmukh: My friend who
is a member of this Committee is in
a better position to answer the ques-

_Shri N, P, Damodaran: May I know,
Sir, how many research stations are
there on the West Coast of India and
where they are located?

Dt. P. S, Deshmukh: I would re-
quire notice of that question.

Shri V. P, Nayar: May I know the
percentage of coconut oil available in
India through and
production which is consumed for pur-
poses of food as also the percentage
which is used for soap industry?

Dr, P. S. Deshmukh: I am afraid
gns trdoninhaunn will have to be ask-

from the ce and In
Bep h dustry

JUNGLE-CUTTING CONTRACTS

*751. Pandit Munishwar Datt Upa-
dhyay: Will the Minister of Communi-
cations be pleased to state:

(2) whether it is a fact that one of
the Divisional Engineers, Tele a;hs.
favoured certain contractors in the year
1943 and gave them the entire amount
of contract money even before their
tenders were actually accepted ;

(b) whether he ignored all rules and
propriety in helping the contractors and
put Government to a loss in connection
with the work of jungle-cutting ;: and

(c) what action has so far been taken
against tha

t Divisional Engincer and
what post is he occupying now?

The Deputy Minister of Communi-
(Shri Raj Bahadur): (a) to

(c). Certain grave irregularities al-
to have been committed by a
Divisional Engineer, Telegraphs, were
brought to the notice of Government.
After due enquiry in with
prescribed procedure, the case
has been referred to the Union Pub-
lic Service Commission for their ad-
the rules.

are awaited.

The officer mentioned above is now
officiating as a Director of Telegraphs.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, what is the amount
of losg involved?

Shri Raj Bahadur: The total
amount of loss has not been calculal-
ed by me but a part of that loss is
proposed to be realised from him.

Pandit Munishwar Datt Upadhyay:
What iz that amount?

Shri Raj Bahadur: It is proposed
that Rs. 12,000 will be realised from
him if the Union Public Service Com-
mission so agree.

Shri K. K Basu: In view of the
fact that there is a strong allegation
against this particular (officer, is he
allowed to enter into further con-
tracts?

Shri Raj Bahadur: At present he
is discharging the normal functions
of the post he is holding.

Shri T, N. Singh: May I know as
to when Government came to know
of these irregularities and why it has
taken such a.long time to refer the
case to the Public Service Commis-
sion?

Shri Raj Bahadur: The matter per-
tains to the year 1843. The case was
handed over tc the Police who took
two years to complete the investiga-
tion. That came to about 1945. They
recommended that .departmental ac-
tion only would meet the needs of
the situation. Then & charge-sheet
was framed. Meanwhile the case was
taken to a court and all the relevant
decuments on the basis of which de-
partmental proceedings will have f{o
be taken against the officer were filed
in the court” We have obtained copies
of these documents and on the 16th
January 1952 we have framed a fresh
charge-sheet against him.

ARTI-LOCUST OPERATIONS (CHEMICALS)
*752. Shri V. P. Nayar: Will the
Food and Agrieulture be

(a) what chemicals have been used
in the anti-locust operations by the
Central Government; and

(b) whether any research was done
prior to the use of chemicals to find out
;hether these chemicals will or will not

The Ministey of Agriculture (Dr.
P. S5. Deshmnkh): (a) Benzene Hexa-
chloride 2;5—10 per cent, and Aldrin.

(b) Yes; Experiments carried out
in US.A have proved that these in-
secticides are not injurious to plants.
This has been confirmed by our use
of them in India. Nowhere has vage-
tation been injured by them,

Shri V. P. Nayar: May I know,
Sir, whether these insecticides have



567 "Oral Answers

been used in India after ascertaining
the results and possible injuries to
plants in India under Indian condi~
tions?

Dr. P. S. Deshmukh: Yes, Sir, They
have now been used in India and
we have not found it injurious to
plants.

Shri V. P. Nayar: May I know, Sir,
whether in the areas where these
chemicals have been used the people
have been informed about the use of
these chemicals?

Dr. P, S. Deshmukh: Yes, Sir, every
precautlon is being taken. As a mat-
ter of fact up to the percentage of
mixture that has been mentioned
here, there is not much risk.

Shri V. P. Nayar: May I know whe-
ther it is a fact that Government had
invited certain Soviet experts in 1945
or 1946 for advice on anti-locust
operations. and may I also know
whether Government have any pro-
posals for inviting a team of Soviet
scientists to advise Government on
anti-locust operations?

Dr. P. S. Deshmukh: I regret to say
I have not been in contact with the
Soviet experts, nor do I know that
they had come to India.

SucAarR (EXPORT)

*753. Pandit - Munishwar Datt
Unadhuy: (a) Will the Minister of
and Agriculture be pleased to
stai:e what amount of su.:a.r would be
available for export in the ensuing
year from the country?

(b) What is likely to be the foreign

demand for our sugar in the year
1952-537

The Minister of Agriculiure (Dr.
P. S, Deshmukh): (a) About 2 lakh
tons.

(b) It is not possible to estimate
at this ge, the likely foreign de-
Indian Sugar during 1952-

Dr. P. 8. Deshmukh: Itisver.v:hﬁ-
cult to say, Sir.

Pandit Munishwar Datt Upadhyay:
What will be the effect of the law
that we passed

27 NOVEMBER 1952
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Mr. Speaker: That is a matter of
opinion and speculation at present.

8hri Sarangadhar Das: What is the
difference between the prevailing
world prices of sugar and the Indian
price?

. P. S. Deshmuokh: I am afraid
g:h Indian prices are comparatively

Shri Jhunjhunwala: What is the
policy of the Government—to in-
crease the production of sugar for ex-
poit or to conflne the production only
for internal consumption?

Dr, P. S, Deshmukh: First of all fo
see that all demands of internal com-
sumption are met, and, if there is
any surplus, to export it.

Shri Jhunjhunwala: I want to
know what is the policy—to increase
the production of sugar and to ex-
port it, or to conflne it only for meet-
ing internal consumption.

Dr, P. S. Deshmukh: Both, Sir.

Ch. Ranbir Singh: May I know the
total? cultivation of sugarcane this
year

Dr. P. S. Deshmukh: The flgures
are not available yet.

Shri K. K. Basu: May I know whe-
ther Government has got any scheme
to reduce the cost of production of
sugar in view of the unfavourable
balance in the world market?

Dr. P, 5. Deshmukh: Not reduction
of sugar but reduction in the acreage
of sugarcane. i

Trape Unions -

*754. Shri Nambiar: (a) Will . the
Minister of Labour be to state
whether the Minister of labour has
been pleading Yor unity among the

i Trade Uni in the try,
during his tour?

(b) Has he also been ddvising Trade
Unions to exclude the All-India Trade
Uﬂb’? nion Congress from any move

The Minister of Labour (Shri V. V.
Giri): (a) Yes.

(b) No.

Shri Nambiar: May I know whe-
ther in the speeches made during his
tour in the Madras State recently the
hon. Minister mentioned cerlain
unions as Communist-controlled
unions and gave a call to unity other -
than wlthrthese Communist-control-
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Bhri V, V, Giri: 1 have already given
the answer. I never mentioned,

Shri Venkataraman: What in the
opinion of the Government is the
reason for the disunity among the
trade unions?

Mr. Speaker: What is the opinion?

_ Shri Venkataramian: No, Sir. What,
in the opinion of the Government,
is the reason.

Mr. Speaker: That comes to the
same thing. He is asking a question
oR opinion. I cannot allow it.

. Shri Nambiar: Ma{ I know whether
in any of the speeches that he made
the hon. Minister made mention of
the same type about Railwaynien’s
unity, naming certain unions as Com-
munist-controlled?

Shri V. V. Girl: I am sorry.

Bhri K. K. Basu: May I know whe-
ther Government has any intention
to exclude such unions alleged to be
implicated in subversive activities ac-
cording to government officials?

Shri V. V. Giri: Not tn my know-
ledge.

Shri Nambiar: May I know whe-
ther the reports which appeared in
certain newspapers about the alleged
speech of the hon. Minister -were
brought to his notice and, if so, what
action he has taken on that?

Shri V. V. Giri: Nothing of that kind
has been brought to my notice.

Shri H. N. Mukerjee: Can we take
it that the desire of the Labour
Minister is the unification of the dif-
ferent trade unions, including the All-
India Trade Union Congress, into one
centralised union?

Shri V. V. Giri: It is for the unions
to take that action.

Shri Venkataraman: Do Govern-
ment propose - to take steps in the
matter of bringing together all the
different trade unions into one cen-
tral organisation?

Mr. Speaker: That is what he just
yeplied to.

CENTRAL INSTITUTE oF RESBEARCH IN
INDIGENOUS SYSTEMS OF MEDICINE
AT JAMNAGAR

#755. Shri 8. C. Samanta: (a) Wil
the Minister of Health be pleased to
state whether any Advisory Council to
the Central Institute of Research in
IIndIgenous Systems of Medicine at
Jamnagar has been set up?
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(b) If so, who are the members of
the Council?

(c) What is the programme cf work
before the Institute for 1952-53?

The Depuly Minister of Health
(Shrimati Chandrasekhar): (a) and
(b). The Central Institute of Re-
search in Indigenous systems of
Medicine at Jamnagar has not yet
started functioning. A Governing
Body which will have administrative
cortrol of the Institute has been set
up. A Scientific Advisory Council
wll)lich will assist the technical staff
of the Institute in formulating the
research programme  has recently
been constituted. A statement is
placed on the Table showing the
names of the Members of Lhe Govern-
ing Body and the Scientific Advisory
Council. [See Appendix IV. an-
nexure No. 34(b).]

The Government of Saurashtra have
promised to provide the -buildings for
the Institute at Jamnagar at an early
date. The appointment of the Director
is under consideration.

(¢) In view of what I have stated.
it is for Governing Body now to
chalk out its programme. The neces-
sary funds have been provided by the
Government of India

Shri 8. C. Samanta: May I kuow
what will be the function of the
Scientific Advisory Council?

Shrimati Chandrasekhar: The func-
Gt will be. as regards the programme

Wi as regards programme
of research.

Shri 8. C. Samanta: May I know
whether thi; Council will have any-
thin§ to do with the day-to-day busi-
ness

The Minister of Health (Rajkumari
Amrit Kaur): May I answer the
guestion, Sir? The Scientific Advisory
Council has been set up on the re-
commendation of the Committee that
was formed to formulate programmes
for the uplift of A , and its es-
sential function will be to assist the
technical staff of the Institute in
formulating the research programmes
both initially and also during subse-
quent years.

Shri 8. C. Samanta: May I know
whether the members mentioned in
the statement supplied to me have
been nominated by the Government,
and if they are nominated whether
Government have any intention in
future to have them elected as per-
sons _representing different cate-
gories?
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Rajkumari Amrit Kaur: Well, Sir,
as a matter of fact even thouzh
are nominated by Governmert they
have practically been elected by ihe
members of the Committee, the
majority of whom were members of
the Ayurvedic profession.

Shri §, C. Samanta: There is an
Ayurved Vibhag in the existing hos-
ita] attached to the research insti-
ute. May I know whether the num-
ber of beds there have been increased
far facilitating research work?

ri Amrit Eaur: It is pro-
posed to increase the number of
beds. But, as has been stated in the
answer, the building has yet to be
put up.

Shri S. V. Ramaswamy: Is the
Sidhdha system (Sidhdha Vaidyam)
which is prevalent in Madras aiso
one of the subjects of study there?

Rajkumari Amrit Kaur: Yes.

Shri N. Sreckantan Nair: [n view
®of the fact that there is a branch of
medicated oil in the Ayurvedic sys-
tem which is developed mainly in
Travancore-Cochin, may 1 know whe-
‘ther anw of the members of the Com-
mittee have been taken from Trav
core-Cochin State? .

Mr. §; : He is going into
details of the programme.

Shri N, P. Damodaran: May I know
whether there is any proposal tp open
, @ similar institute in the South, es-
pecially on the west coast, in view of
the fact that Ayurveda has made
great progress in the west coast?

Shrimati Chandrasekhar: No.

Shri K. K. Basu: Is it within the
purview of the organisation to ad-
vise as regards cheap production of
ayurvedic medicines?

Rajkumari Amrit Kaur: They will
do research into these medicines and
as to how they may be produced.

Shri S. C. Samjnta: In the existing
hospital there are about fifty beds
already for Ayurved Vibhag. I want-
ed to know whether more have been
added and whether Government
have any intentjon to attach any
T.B. clinic alsp there?

Rajkumari Amrit Kaur: There is
no intention to attach a T.B. clinic.
The beds will be increased, but as I
have already said in the answer,
buildings are going to be provided
by the Government of Saurashtra.
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“Grow More Foop” CAMPAIGN

*756. Shri T. N. Singh: (a) Will the
Minister of Food and Agriculture be
pleased to state the modifications made
in the yard-sticks for the
results of the “Grow More Food’
Campaign?

(b) In the light of such a modifica-
tion, what is the target of production
of wheat and rice respectively for the
year 1952-537

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). The
question  of modifying the official
yard-sticks in the light of the Grow
More Food Random Sample assess-
ment surveys is under consideration.
The main difficulty is that the sur-
veys conducted so far are not com-
prehensive enough to warrant a de-
cisive modification in the official
yard-sticks.

Shri T. N. Singh: Is it true that the
G.M.F. Enquiry Committee in its re-
port has stated after assessing the re-
sults of the past few years that the
yard-sticks need meodification?

Dr, P. S. Deshmukh: Yes, Sir.
That was the view, expressed.

Shri T. N. Singh: What is the posi-
tioil:_ygow even after the ICAR En-
qu. :

aJ:::aP' ts;ted by =theAs hafss
s results are
not de‘;isive eno'uzhn.n'

Shri T. N. Singh: In view of the
fact that at least two ttees
have suggested modification in the
yard-sticks have Government consi-
dered the question of revision of
subsidies to States op the wvarious
GMF programmes?

Dr. P. 8. Deshmukh: I do not think
there is any likelihood of this.

AIR AccmENTS (CoMPENSATION)

*757. Shri A. N. Vidyalankar: Wil
the Minister of Communications be
pleased to state:

(a) the number of aeroplane acci-
dents in the years 1950, 1951 and 1952
up-to-date respectively;

(b) the number of deaths in each of
the above-mentioned years;

(c) whether any compensation hag-
been paid to the dependents of the
victims and if so, what is the average
amount ; and

(d) what

D" ation to the de-
pendents was pa
victims  wh

in the case of the
o were Government
employees, journeying on duiy?



The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
mumber of accidents involving serious
injury or death to crew or passengers
or damage to aircraft was 62 in 1650,
38 in 1951 and 27 up-to-date in 1952.

(b) 120 in 1950; 24 in 1951 and 25
up-to-date in 1952,

(c) None was paid or payable by
Government,

(d) There has been no such case
of any employee of the Central Gov-
ernment. :

Shri K. K. Basu: May I know how
gapy of these ?ccidents&wm causerd

passenger planes and h
to freighter planes? oW many

Bhri Raj Bahadur:
Passenger Scheduled Services.

5 in 1950
2 in 1951
3 in 1952
Freight services
1 in 1950
1 in 1951
2 in 1952

Shri K. G, Deshmukh: May I know

whether an enquiry was held ang it

was found that these accidents were
due to the fault of the pilots?

Shri Raj Bahadur: Enquiry . was
held in all cases and due to the error
of the pilot.

40 accidents were accounted for in 1950
30 do do_ 1951
18 do do 1952

Shri N. Sreekantan Nair: May 1
know whether the companies are
paying any compensation?

Shri Raj Bahadur: That is not the
rule,

MinmMom WAGES ACT

758, Shri N. P. Sinba : ' (a) Will the
Minister of Labour be pleased to state
wbethertheg:m.dmoitheuinfmum
Wages Act have been applied to the
Coal fields in Bihar? =

(b) Has the Mica Industry been
brought within the purview of the
Act or not?

Minister of Labour (Shrl V. V.
al'rtll;f (a) The Minimum Wages Act
i= not applicable to coal flelds.

Act ig applicable to mica
migabe)s Tahned micalsf ries and the
State..Governments of Madras, Bihar,
Ajmer & Rajasthan have already
taken necegsary action.

Shri N. P. Sinha: May I know, Sir,
so far as mica factories are concerned,
whether all those States have imple-
mented this Act?

Shri V. V. Giri: They have imple-
mented, Sir.

Post OFFICE FOR MAHE

*759. Shri Nambiar: (a) Will the
Minister of Communications be pleased
to state where is the Post for
Mahe situated?

(b) Is it a fact that the situation of
the Post ?oﬂticef lﬁn arﬂmchtTe;ritory iI:
causing a [ ps to the
of the surrounding areas? peop

(c) Have any representations been
made to Government on this question
and are Government consider the
opening of a Post Office inside the
Union Territory? ’

The Deputy of Communi
cations (Shri Raj Bahadur): (a)
Mahe combined sub post office is
situated in French territory in Mala-
bar District in Madras State,

(b) It has been reported thai the
public residing in the adjoining area
of the Indian Union find it Incon-
venient to g0 to the Mahe Post Office.

(c) Representations were received
by the Postmaster-General, Madras,
in the matter. A sub post office has
been opened in the adjacent Indian
Union Territory from the 20th of
this month.

Shri Nambiar: May I know, Sir,
whether this sub post office can serve
the purpose of the Indian Union peo-
ple because it is only a sub post office
which has no telegraph or telephone
communication?

Bhri Raj Bahadar: It can serve the
Eem of the Indian Union people

cause it is in the adjoining Indian
Union Territory. With regard to thre
establishment of a combined post office,
{ithi.nk it can be taken into considera-

on.

Shri Nambiar: I want to know whe-
ther there are telegnphic or tele-
phonic connections that sub post

Shri Raj Bahadar: It is not con-
nected with telephone for obvious
reasons.

Shri N. P. Damodaran: In view of
the fact that the important post office
is situated in the French territory, 1s
there any proposal under the contem-
plation of the Government to close
down the Mahe post office in the
French territory?



Shri Raj Bahadur: This is in foreign
possession. That is not our......

Shri N. P, Damodaran: No Sir, the
post office is ours though it is situat-
ed in the French territory,

Mr. Speaker: In view of the fact
that it is managed by the Union Gov-
ernment ......

Shri Nambiar: I want to get the
information from the Minister whe-

Minister of
(Shri Jagjivan Ram): There is no
proposal like that before us at present.

TeLEPHONE LNk witE MasE

*760. Shri Nambiar: (a) Will the
Minister of Communications be pleas-
ed to state whether Mahe is connected
by telephone with other centres and
if not, why not?

(b) Is there any plan to connect Mahe
by telephone?

The Deputy Minister of Communmi-
cations (Shri Raj Bahadur): (a) No.
There i no telephone exchange at
Mahe and it is not connected to the
All-India trunk network.

(b) No.

Shri Nambiar: May I know whe-
ther there is any representation or
report from the people asking for
telephone connections in this area?

Shri Raj Bahadur: I am not aware
of that.

Shri N. P. Damodaran: Since the
Minister said that a new post office
has been opened in the Indian Union
Territory, is Government considering
the opening of a telephone call office
at that place?

Shri Raj Bahadur: Not at present

Sir.
RaspuTANA DESERT

*761. Shri N. P. Binha: Wil the
Minister of Food and Agricultare be
pleased to state :

(a) whether there is any proposal for
prevention of the spread of Rajputana
desert ;

(b) if so, what are the present
steps; and

(c) what amount is proposed to be
spent? .

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes, a pilot
gcheme has been sanctioned,

(b) A Desert Research Station at
Jodhpur has recently been establish-
ed and projects are in hand to im-
mobilise sand dunes.

(¢) An amount of Rs. 70,000 1
likely to be spent during the current
financial year (ie. 1952-53) and an
amount of Rs. 4,00,000 is being pro-
vided for next year.

Shri N, P, Sinha: Is it still in an
experimental stage or some work has
been done?

Dr. P. S. Deshmukh: A definite
scheme has been formulated and it
is going to be worked out.

Shri KK K. Basa: May I know
when it is expected that -effective
stepg will be taken for the prevention
of the spread of Raputana desert?

Dr. P, S. Deshmukh: It has already
started.

FIrRM oF DREDGER ENGINEERS

*762. Shri K. C. Sodhia: (a) Wil
the Minister of Transport be pleased to
state whether Government have secured
the services of a suitable firm of
dredger engineers for the benefit of our
intermediate ports?

(b) If so, what is the name of the
firm and the terms of its engagement?

(c) Do Government propose to train
Indian engineers in this line?

(d) If so, how and when do they
propose to carry out their intention?

The Deputy Minister of Railways
and (Shri Alagesan): (a)
and (b). The Government of India
have requested the United Nations
Technical Assistance Administration
to secure the services of a firm of
dredger engineers of standing or of
S Brm for tnvestigating into the pro.
a or invesf in e pro-
blem of dredging at the more impor-
tant minor ports. This request is un-
der the consideration of that adminis-
tration. No firm of dredger engineers
have been approached direct.

(¢) and (d). The dredgers at all
ly b

to secure the services of the
ers?

Shri Alagesan: Shortly they will
be getting the services of .those experts.

Shri K. C. Sodhia: What are the
likely costs of these operations?
Shri Alagesan:

1 have no idea at
present, Sir.



Starr CARs WITH MINISTRIES

*763. Shri Gldwani: (a) Will the
Minister of be géo;ased to
state what was the total num| of staff
cars available with each Ministry and
its attached offices in New Delhi and
Delhi prior to 15th August, 19477

(b) What ;1; the En:ﬁ!gﬁsot mdwirt:

vailable with eac an
:ﬂached offices in Delhi and New Delhi
at present?

(c) Has there been an increase in
the yearly consumption of the quantity
of petrol for the use of these staff cars
after 15th August, 19477 .

If the reply to part (c) above be
in(i‘.itele aﬂirfnatgre, what has been the
increase in the quantity of petrol
consumed?

{e) What is the total yearly increase
in expenditure on the maintenance of
the staff cars after 15th August, 19477

Depul Minister of Railways

m’l.‘l‘alspo‘l'?t (Shri Alagesan): (a)
o, 0, Ao e e
formation as r is lei
'f‘gle of the House. [See Appendix
IV, annexure No, 35.].

(c) to (e). There has been an in-
crease in petrol consumption of ap-
promixately 11,917 gallons a year
since 15th A , 1947,  There
has also been an increase in
the expenditure on the mainte-
nance of staff cars of approxi-
meately Rs, 40,883/- per year. This
data does not, howwer,phi_nclug;d the
figures of petrol consumption ex-
penditure on maintenance of cars be-

Services are maintained in Army
Workshops and it is, therefore, not
practicable to separate the figures
pertaining to staff cars alone.

Shri Gidwani: Are the Government
aware that these staff cars were utilis-
ed by any Minister for election work
in the last general elections?

Shri Alagesan: We are not aware.

8hri Gidwani: Will the hon. Minis-
ter then collect that information and
lay it on the Table of the House?
Shri Alagesan: - I do not know how
arises. :

know

it

8hri Gidwani: It does arise I want
whether they were used for
theggrpose!orwhichthwwerein-

Mr Speaker: The dificulty wil
be, to my mind, that Ministers are
changing. R

Shrl Gidwani: Provided the Minis-
ters continue I want the Minister,
whoever.......

Mr. Speaker: Any 6ther question?

Shri Gidwani: May I know whe-
ther apart from these staff carg any
other vehicles were supplied. to any
Ministry?

Shri Alagesan: We are not aware.

Shri Gidwani: May I know whe-
ther a daily record is maintained to
show for what purpose these cars are
being usad? A

Shri Alagesan: VYes, Sir. Now a
scheme for the pooling of all the staff
cars has been i and approved.
Uniform log books have been issued
and they are very properly and
regularly maintained.

Shri Alagesan: All these things
come in.

Shri Gidwani: What is the. .. .

Mr. Speaker: Order. order: let us
not go much into detail.

Shri Sarangadhar Das: Is there a
central servicing station and repalr
workshop for all the staff cars or
aredtléﬁ h@uferentf Ministries free to
sen eir cars for servicing to pri-
vate workshops? Pr

Shri Alagesan: Ves. Sir. It is

osed now under the present
poo arrangement to have all the
staff cars ses in the Civil Avia-
tion Department Workshop.

Bhri minnbhrb At::inﬁjn outter of the
answer given by ister, m
I know whether Government ha?é
instituted an enquiry into the fact as
to why such a huge increase is there
in the consumption of petrol by the
Ministers’ Cars?

Shri Alagesan: It is not Ministers’
cars, but Ministries’ cars. Because
the work has increased considerably,
:a larger gquantity of petrol js consum-

UPGRADING oF MEDICAL DEPARTMENTS

' Rao: (a) win
Minister of Health be ple(as)ed to sta“'::
what is the Scheme of ‘upgrading of
departments’ which was inaugurated
at the Medical College at Madras?

(b) Is it a Scheme su sted
Centre or has it been one o:l:yttgg
initiative of the State concerned?

(c) Has the Centre incurred
expenditure for this upgrading? any”

(d) Does the Centre contemplate
recommending this for other
States also and if 80, what are the
details?



879 Oral Answers

The Minister of Health (Rajkumari
Amriff Kaur): {(a) The upgrading
scheme mentioned is a scheme for the
improvement or up-grading of select-
ed branches in certain existing Medi-
cal Colleges for the purpose of pro-
vidi facilities for  post-graduate
teaching and research. The expendi-
ture on the upgrading of the selected
institutions is to be shared bé the

con-

Central and State Governmen
cerned. The following departments

in Medical Institutions in Madras
(i:ity have been selected for up-grad-
ng:
(1) Anatomy Department, Stanley
Medical College.
(2) Venereal Diseases Department,
Madras Medical College.
(3) Obstetrics and Gynaecology
t, Women and
n’s Hospital,

(b) The Scheme was suggested by
the Central Government.

(c) Not so far, but the Govern-
ment of India have accepted certain
commitments to share the expendi-
ture, both recurring and non-recurring.

(d) There are proposals for the up-
grad. of certain departments in
other portant Medical Imstitutions
in the various States. A lst of all
the departments recommended for up-

ding, arranged in order of priority,
s placed on the Table of the House.
[See Appendix IV, annexure No. 36.]

cnt_contempists taving T ane verms
ment con P! any eps
regarding the Delhi University or any
of the Medical colleges in Delhi?

arl Amrit Kaur: As far as
Delhi University is concerned. we
have already given money for the de-
velopment of the T.B. Institute here.
There ig no Delhi college at the mn-
ment in existence. That will come
into being with the All India Medical
Institute.

Dr. Rama Rao: Is it a fact that the
Irwin Hospital authorities, that is the
Delhi State have refused to hand it
over to the Government?

Rajkumari Amrit Eaur: That is so.

Shri C. K. Nair: May I know if
Health in the Part C States is a trans-
ferred subject or a reserved subject?

Rajkumari Amrit Kapr: Health §
a transferred subject. But of ooum;
tlin the Part C States, there are direc-
i ed from time to

e. Thenosﬂit::isnot the same
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Shri V. P. Nayar: What time would
the Government take for up-grading
the various departments in the Medi-
cal colleges so that our students who
wish to have post-graduate training
in Medicine and Surgery may not
have to go overseas?

Minister said just now, to hand
the Irwin Hospital? Where do
want to start the Institute?

Rajkumari Amrit Kaur: In Delhi
A scheme is under consideration. It
is now with the Finance )
We have suggested that we take over
150 acres in the Safdariang area.

AGARTALA-KURTI RoaD

*765. Shri Dasaratha Deb: (a) Will
the Minister of Transport be pleased to
state how much money has so far been
spent for the construction of Agartala-
Kurti (Dharma Nagara) Road?

{b) Has the Road been completed?

(c) Was any co-operation sought
from the local people for the construe-
tion of this Road and if so, what was
the response?

The l'l:tfimentary S:.udehr! to the
Minister Railways Transporé
(Shri Shahnawaz Khan): (a) About
Rs. 190 lakhs upto the end of October

1952.

(b) The formation of the road with
temporary bridges has been complet-
ed throughout, but metalling and cons-
truction of bridges is still in progress.

(c) Yes; the response Was poor.

Shri Dasaratha Deb: May I know
how much money has been lost and
what punishment was given, to the
defaulters and who wag the person?

Skri Shaihnawaz Ehan: There isno
question of defalcation. N

Shri Dasaratha Deb: Is there any
chance of a new alignment for the
completion of the work?

Shri Shabnawazs EKham: A new
slignment has already been completed.
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Shri Dasaratha Deb: Will it be a
tmw" cial route within a year or
wo?

Shri Shahnawaz Khan: The ideais
not to have this as a commercial route.
The importance of the road lies in

- its military strategic value.

Shri K. K. Basu: May we...

Mr, Speaker: Let us go o the next
qQuestion.

HosPITALS IN RURAL AREAS OF TRIPURA

: (a) wil
the Minister of Health be ph(m)ed to
- state the number of hospitals in the
rural areas of Tripura?
(b) Do Government propose to
increase their number this year?
(c) What is the rate of child
mortality in Tripura?
(d) If the rate is very high, what
are the reasons for jt? 7.

The Deputy Minister of Health (Shri-
mati }: (a) There are
no hospitals in the rural areas of
Tripura. Two out of the three hospi-
tals in Tripura -are situated at
.tala and one at Kailasahar.

(b) It is proposed to establishone
hospital' in the rural areas under the
Community Projects scheme,

(c) Reliable figures are not avail-
“able. ’ '

- (d) The main reasons for a high in-
fant mortality all over the country
are poverty, ignorance and the lack
o.f proper medical aid and relief.

Shrl Dasaratha Deb: Is it a fact
that a scheme for a mobile anti-
malaria medical unit has been sub-
mitted by the Health Officer, Tripura?

_ Shrimati Chandrasekhar: I have no
information.

Bhri Dasaratha Deb: Will the
Minister . tell us whether this scheme
is going to get a grant this year?

Mr. Speaker: Which scheme?

Shri Dasaratha Deb: The scheme
that I mentioned just now.

Mr. Speaker: The hon. Minister
&aid that she has no knowledge about

Shri Dasaratha Deb: Is it a fact
that, in order to check the high rate
of child mortality, a women's organisa-
tion, namely the Tripura Rajya Gana-
tantrik Nari Samity has demanded the
opening of a training centre of Mid-
wifery in Agartala and will the Minis-
ter consi this proposal?

The Minister of Health (Rajkumari
Amrit Kaor): When the reguest comes
up, I will certainly consider it.

RarLway WORKSHOPS

*767. Shri S. V. Ramaswamy: (a)
Will the Minister of Railways be
pleased to state how many factories are
there in India for the production of
wagons?

{b) Are attempts being made to make
India self-sufficient in the production of
coaches and wagons?

(c) When is India expected to reach
that stage?

The Deputy Minister of Railways
arnll Transport (Shri Alagesan): (a)
‘our:

{1) Messrs. Burn and Co. Howrah.

(2) Messrs. Indian Standard Wa-
gon Co. Ltd., Burnpur,

(3) Messrs. Braithwaite & Co.
(India) Ltd., Calcutta.

(4) Messrs, Jessop & Co., Calcutta.

(b) and (c). The wagon and coach
production capacity in India is ade-
qguate at present to meet normal re-
placement requirements. Self-suffi-

in respect of the increased de-
mands of coaching and Goods stock is
expected to he rveached in about 5
years time with the combined pro-
duction of the new Integral Coach
Factory, Perambur;- Railway work-
shops: Hindustan Aircraft Ltd., the
four firms referred to and 'some other
Indian manufacturers who are at
present being tried out with educa-
tional orders.

Shri 8. V. Ramaswamy: What is the
total requirement of coaches . and
wagons, (a) by broad gauge, and (b)
by metre gauge?

Shri Alagesan: Normally, the re-
placement requirement for broad
gauge is about 350 and metre gauge
about 300; for goods wagons the pro-
portion may be in the order of 2:1.

Shri Nambiar: May I know when
the wagon manufacturing factory in
Perambur will start functioning?

Shri Alagesan: The work on the
factory has just started, and in a few
years' time, it will start functioning.

Shri Nambiar: How many thousands
or hundreds of workers are to be em-
ployed in the factory?

Shri Alagesam: We have no idea
at present.

Shri Nambiar: What is the propo-
sal exactly, if they have no idea of the
number of workers to be employed?

Mr. Speaker: The proposal may be
to increase the work, and then to em~-
ploy workers as the work increases.
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Shri .Nambiar: What is the scope,
:&1’:! how many are likely to be employ-

Mr. Speaker: I do not think that

arises.

Shri K. K. Basu: May we know
what specific help such as allotment
of iron, or Anancial help, is given to
these British-owned factories who,
just at the present moment. supply
us with wagons?

Shri Alagesan: Help is given to
meet their manufacturing require-
‘ments.

Shri H N. Mukerjee: Last June
the Railway Minister had told u tha
a United Kingdom firm had tmled
deliver certain component parts whi
madeuschanxethetlrgetofourpm-
duction of wagons. Now, is that kind
of hindrance in the way of our pro-
duction of wagons continuing, and if
so, what stepg are taken to remove
this sort of difficulty?

Mr. Speaker: This aquestion is
important. but I am afraid it does
not arise out of this.

Shri H. N, M 1 Sir, it does
refer to the production of wagons. .

Mr. Speaker: [ am not inclined to
hold that view.

RESTORATION OF DISMANTLED RAILWAY
LINES IN SALEM

*768. Shri 8. V. Ramaswamy: (a)
Will the Minister of Railways be
pleased to state whether there has been
a representation by various associations
and by the Legislators of Salen distrite
that the work of restoring the two
dismantled Rallway lines in the Salem
district be started as a famine relief
measure? .

(b) Is it a fact that those two Railway
lines were constructed as a famine
relief measure in about 19007

(c) What is the estimated cost of
restoring the lines (i) Morappur. to
Hosur and (ii) Tiruppathur to Krish-
nagiri ag metre gauge lines?

(d) Have Government come to a
mnclusion in the matter?

Deputy Minister of Railways

and ('ll;l)'ln:’m (Shrl Alagesan): (a)

‘(c) The rough estimated expendi-
ture on restoration of Morappur-Hosur
Narrow Gauge line is Rs. 104 lakhs,
The cost of restoration of Tiruppa-
thur to Kmshn&girj has not yet been
worked out.
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(d) No.

Shri §. V. Ramaswamy: What is
the total length that has been dis-
mantled?

Shri Alagesan: The Morappur-
Hosur line is 73 miles; it is a narrow
gauge line; and the Tiruppathur-
Krishnagiri line is 25 miles.

Shri 8. V. Ramaswamy: At the
time the lines were dismantled, was
a solemn undertaking given that they
would be restored as goon as the war
was over?

Shri Alagesan: I do not ‘think such
undertakings can be termed “solemn”.

Mr. Speaker: Was any suck under-
taking given, solemn or not?

Shri Alagesan: I am afraid, no, Sir.
Shri C. R. Narasimhan: What is
happening to the assets of these lines,

and what are the arrangements for
the maintenance of these assets?

Shri Alagesan: The assets are pre-
served,

Shri C. E. Nmmm What about
their maintenance

Mr. Speaker: The lines are removed
What is to be maintained?

Shri £. R. Narasimhan: But the
building and other materials are there.
Are they being maintained, or allowed
to decay? .

Shri Alagesan: I am afraid I am
not at present ready with that infor-
mation.

Shri Nambiar: May I know whe-
ther the restoration of the Shoranur-
Nilambur Railway line is also consi-
dered along with that?

Shri Alagesan: I do not think it
arises out of this.

Shri C. BE. Narasimhan: Could the
Minister give the proportion of these
two dismantled lines to the total lines
dismantled in India during the war?

Shri Alagesan: I am afraid I do
not have the information at present.

COACH-BUILDING FACTORY, PERAMBUR
*769. Shri 5. V. Ramaswamy :
thete Minister of Railways be pleased to

(a) when it is proposed to start the
coach-building factory at Perambur and
when will it go into production ; and

(b) what is its capacity to produce
finished coachas per annum?
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The Deputy Minister of Rallways
and (Shri Alagesam): (a)
Work on the Perambur Coach Factory
was started in the beginning of 1952.

. Production is expected to begin in
955.

(b) The Factory is designed to
manufacture 350 unfurnished coaches
?is {e:ir when production is fully-estab-

4

Shri 8. V. Ramaswamy: What is the
estimated cost of each coach to be pro-
duced in this factory? I put that ques-

pare wi
duced in the Hindustan factory now?

Shri : The estimated cost
of the coaches may be a little more
in the beginning, and when full pro-
duction is established, the cost is
bound to come down.

Shri 8. V. Ramaswamy:
my question has not been .
‘What is the cost of the coach now
manufactured by the Hindustan fac-
tory, and what iz going to be the cost
of the coach manufactured by the
Perambur factory?

I am sorry
answered

Shri Alagesan: The cost of the
Hindustan factory coach is about Rs.
1,30,000.

Mr. Speaker: What about the other
coach? .

Shri Alagesan: That I cannot
just now. give

Shri Nambiar: May I know whe-
ther the Perambur coach manufac-
turing factory is going to be an as-
sembling factory or production fac-
t?sry: Will it produce underframes
also?

Shri Alagesan: There are no under-
frames. -The whole thing is called “all
steel all welded light weight integral
type” coaches. That is the long name
that has been given to it. There is
no underframe going into the cons-
truction of these coaches. It will be
a full production factory and not an
assembling factory. '

BRIDLE PaTHS

*770. Shri Rishang Keishing:
Will the Minister of Transport (l:-)e
lple;ts:d ttoth stgf_iedlwhatih isi the total
en, o i

ter ipl.l:l’?e e paths in the hills

. (b) Is it a fact that the hill villagers
living near the bridle paths are required
to clear the same twice a year for which
they receive Rs. 20/- only per mile and
if they-refuse to do so, they are liable
to heavy punishment?
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(c) Is it a fact that the hill people
consider this action of Government as
amounting to forced labour?

The Deputy Minister of Raflways
and Transport (Shri Alagesan): (a)
About 1100 miles.

(b) These bridle paths are similar
to village roads in other parts
India, which are locked after by vil-
lage panchayats and local bodies, As
there are no panchayats or local
bodies in Manipur, portionsg

otted to the tribal

The work

jungle and weeds and removal of
slips, if any, during the rainy season
and occasionally construction and re-
pair of small wooden bridges. The
rate of payment for this work varies
from Rs. 7/- to Rs. 25/- per mile ac-
cording to the amount of work actual-
ly done. As the maintenance of the
paths is for the benefit of the villagers
themselves, they are expected to do
the work. There has so far beén no
instance of defaulting villagers being
punished. Sometimes some defaul-
ters have been warned that they
might be punished.

(c) Not so far ag Government are
aware, th _they understand that
there is complaint from snme quarters
against the arrangements mentioned.

for
the maintenance of these bridle paths?

Shri Alageagn: I am afraid I should
ask for notice.

Shri Rishang : In view of
the fact that the tribal people are
paid less than Rs, 1/8/- per furlong
for cutting grasses and clearing slips
and that they do the work for fear
of getting punishment, may I know
how long will this state of affairs
continue and whether Government do
contemplate to redress their griev-
ances?

Shri Alagesam: Government are

repared to consider this and raise
fhe rates if possible.

Shri Rishang Keishing: Is it not a
fact that several complaints have
been lodged with the authorities by
the villagers?

Shri Alagesan: I think I have an-
swered that already.

Mr. Speaker: He wants to know
whether there are any complaints.

Shri Alagesan: No.
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GUNTUR-REPALLE BRANCH LINE

(a) whether ticketless travel on
increase on Guntur-Repn.lle
Branch Line in Madrag State;

(b) whether it is a fact that
trains running on that line are
keeping up the timings announced
the time-table ; and

(c) if the answers to parts (a) eand
(b) above be in the affirmative, what
steps Government propose to take to
stop the ticketless travel and ensure the
proper running of trains on that

'ne Deputy Minister of Railways
and Tr (Shri Alagesan): (a)
Ticketless travel on the Guntur-Re-
paile Branch Line of the Scuthern
Railway has lately decreased.

(b) Their punctuality is not what
it should be.

(c) All trains running on the sec-
tion are now manned by a Travul—
ling Ticket Examiner.

As regards punctuality of trains,
Improvement will be effected with the
conversion of Kolluru Rodd into a
crossing station. which work is now
in hand. and also with the utilisation
of the new cngines which are expect-
ed early in 1953.

58§

WRITTEN ANSWERS TO
QUESTIONS

Assam Ramn Link

*772. Shrl- Amjad . All Will the
Minister of Railways be pleased to
state the amount of money so far spent
for making temporary arrangements for
running the traing over the Assam
Rail Link -on account of breaches of
the rail-road and bridges during the
floods in June-July of 19527

(Shri About
& Rs. 12 lakhs have been spent on tem-
porary repairs and other arrange-
ments on tiris section.

Assam Ramn LINK

*773. Shri Amjad Al: Will the
hglgi;:ter of Ral]wm be pleased to
8

(a) the expenditure incurred iIn
construction and maintenance of the
so called “Hidden works"” for protect-

200PSD
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]
ing the bridges and raﬁ-mds from the
onrush of waters from the Himalayan
regions in the Assam Rai!l Link gince
its inception; and

(b) how far it has been a
protective measure in that line?

The Deputy Minister of Railways
and Transport (Shri Alagesan): ' (a)
About ‘Rs. 20,000/- on two hidden
works and about Rs. 2,000/- on their
maintehance. -

(b) The works have prcwedvm
effactive. .

Womer WORKERS ut'rn Ganozng
*774. Shri K. P. 'l'rlpthl'
Minister of Labour be pleased to refer
to his answer given to starred
No. 2096 asked on the 24th July, 1952

regar women workers in Tea
Gardens and state :

{a) what information, if any, Govern-

ment have collected, as was promised ;
(b) whether Government

considered the whole position ;

{c) whether it is a fact that a large
number of women workers have been
thrown out .of employment since the
decision of the tribunal ; and

(d) what steps, if any, Government
propose to take to relieve the distress?

e Minister of Labour (Shri V. V.
Girll (a) In Assam, 11,223 women
are working along with their _hus-
bands in 98 tea gardens other than
those in the membership of the
Indian 'Tea Assoclatton In West
Bengal, the number such women
workers in tea gardems in Jalpai-
guri Dlstrl.ct under the Indian Tea

have re-

-Planters’ Association is 10,590. Fur-

ther information is being collected
by the State Governments.

(c) Information regarding the num-
her of women workers discharged
since the decision of the Tribunal is
not readily available and is being cal-
lected through the Sta te  Govern-

ments concerned,

tb) and (d). Govermment have
been considering the matter, but
cannot see how, in view of the consi-
derations mentioned in the reply to
part (a) of question No. 2096, Gov-
ernment can interfere with the dis-
cretion of management..

TEA LABOURERS
‘1‘15 Shri E P, Tl'llntu . Will the
be p d to state:
{a) whet.her i

it is a fact that the
Indian Tea Assoclatlon has issued a
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notice to the effect that the Tea Industry
is golng to cast aside labourers with-
out wages in winter ;

(b)Y if so, what steps Government
propose to take to prevent this or to
save the labourers from starvation
during the period ; and

(c) what will be the number of
workers involved?

The Minister of Labour (Shrl V. V.
Girl): (a) to (c). No information is
avallable regarding West Bengal. As
regards Assam. it is understood that
a circular letter has been issued by
the Assam Branch of the Indian Tea
Association Indicating the possibility
of lay-off of workers during winter
for whom sufficient work may not be
avallable. The State Government,
who are responsible for dealing with
industrtal relations in the Plantation
industry, have issued a directive that
labourers who might be thrown out
nt employment should be employed to
the maximum possible extent on Pub-
lir Works Department projects and
are also persuading local bodies.
contractors and other concerns to
give work tn ag many labourers as
possible. The exact number of
workers who might be laid off can-
not be ascertalned at rresent as It
fc related to the volume of work
which employers might find it possi-
ble to provide.

Hinp1 TELEGRAPH SERVICE

*7%6. Shel Pelkdkar: Will the Minis-
st::taof Commmnleations be pleased to

(a) whether Hindi Talegrnph Servioe
in Devanagarl script is going be
extended to some stations in Hyderahad
State ; and

(b) whether there is any nnssibi‘llty
of establishing Te]egraph Service in
Devanagari scriot in all or any other
Indian language?

The Denuty Minister of Communi-
rations (Shri Raj Bahadur): (a) Yes.
FEfforts are being made ag a first sten
to provide the Devanagari telegraph
service at Secunderabad.

(b} The service is already available
for telegrams n any Indian languaege.
written in the Devanagari script be-
tween stations having the Hindi tele-
graph service.

EMmrLOYMENT EXCHANGES

#7177, Shrl Telkikar: Will the Minis-
ter of Labour be pleased to state:

(a) whether Employment Exchangeg

have been made use of by private em-
ployers and employees;

(b) it the answer to part (a) above
be in the afirmative, whether Em-
ployment Exchanges have collected
necessary statistical information from
private concerns all parts of
India; and

(¢) whether there is an{,
of the Department publi tng un—to-
date Information on the sub:

The Minister of Labour fBllrl V.V
Giri): (a) Yes.

(b) Yes, there are two sources of
information available to us. One
through the Inspectors of Factories in
respect of large industrial establish-
ments. and through a Return opres-
cribed for the wuse of Exchanges in

respect of oprivate establishments
within  the jurisdiction of the Ex-
changes.

(c) Statistics relating to Employ-
ment Exchanges are published in the
Monthly Review of work done by the
“Directorate General of Resettlement
and Emplovment”, “Employment
News”, and “Indian Labour Gazette”.

VIZIANAGARAM-RAIPUR  RaiLway LiINE
*778. Shri Sanganna: (a) Will the
Minister of Rallways be pleased to
state the number of Rallway stations
nn tha Vizianagaram-Raipur Railway
line of the Eastern Zone which have
no walting rooms far passengers?

(b) Do Government propose to cons-
truct waiting rooms at all such rail-
way stations and if so, when?

The Deputy Minister of Ruflways
and Transport (Shri Alagesan): (a)
At only two stations on the Raipur-
Vizianagaram section. there are wait-
ing rooms for First. Second and Inter-
rlace passengers. Waiting halls for
third class pasrcengers, however,
exist at 31 nut of 32 stations on this
sertion, At the remaining station
Doikalu the waiting hall is already
under econstruction

(h) Additional waiting acrommo-
dation iz provosed tn be provided as
follows during the current and next
finantial yeara:

Titilagarh Inter class waiting
Parvatipuram rooms

Upper class waitin

Nawapara Road rooms inclading im-

esingg provements to exist-
ing ones.
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CuittoRe-Kotan Rainway LINE

*779, Shri Bheekha Bhai: Will the
hg?eister of Railways be pleased to
state:

(a) whether there is any gmpusal of
linking up Chittore to otah by
constructing a new line;

(b) whether the preliminary survey
of the line has been condu long
since; and

(c) the estimated cost of construct-
ing the line?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Not at

present.

(b) A preliminary survey for a
metre gauge line connecting Chittor-
garh and Kotah was carried out in
1945-46 and 1946-47.

(c) A metre gauge link is likely to
cost about Rs. 4 crores, while a
broad gauge link will cost about Rs.
6 crores.

RivER VALLEY PROJECTS

*780. Shri A. N. Vidyalankar: (a)
Will the Minister of Labour be pleased
to refer to the answer given to the
starred question No. 1901 on the 21st
July, 1952 regarding labour laws in
river valley projects and state whether
the information had since been collect-
ed and if so, when it would be sup-
plied to the House?

(b) Has any action been taken in
the matter referred to in part (c) of
that question, and if so, what is the
result?

The Minister of Labour (Shri V. V.
Giri): (a) and (b). A statement
giving the jnformation asked for by
the Member is laid on the Table of
the House. [See Appendix IV, an-
nexure No. 37.]

AERoDROME FOR NILGIRIS

*781. Shri N. M. Lingam: Will the
Minister of Communications be pleas-
ed to state:

(a) whether there is any proposal
to construct a civil aerodrome in the
Nilgiris; and

(b) if so, at what stage the proposal
stands at present?

The ty Minister of Comm
§‘1‘“"“ (Shri Raj Bahadur): (a) No.
r. [

(b) Does not arise,
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ImrorT OF Foob GRAINS

*782, Shri N. B. Chowdhury: Wil
the Minister of Food and Agricmitunt
be pleased to state:

(a) whether  Government  have
made any decision as to the quantity
of foou grains to be imported during
the year 1953; and

(b) if so, what are the quan‘itics
of rice, wheat and other grmins that
would be imported and from which
countries?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) A final deci-
sion has not been taken but the im-

rts are provisionally expected to

about 2.6 million tons.

(b) About’ 1.85 million tons is ex-
pected to be wheat from USA.,
Canada, Australia and Argentina
about 0.75 million tons rice mainly
from Burma, China and Thailand.

CenTRAL Roap REserveE Fump

260, Shri Dabhi: Will the Minister
of Transport be pleased to state:

(a) whether &mgmme-t rave tzv?;
or are going ve any
Bombay Government from Cen-
tral Road Reserve Fund during the
current year; and

(b)ifthemhwt(l)m
ﬁmtﬁeaﬁrr::g:e amoun:
such gran categories o
roadsaﬂerwhlchitistobesm ?

The Deputy Minister of Railways
_;nl Transport (Shri Adagesam): (a)

es.

(b) Grants aggregating about Rs.
30 lakhs have been offered and of
these, Rs. 11 lakhs are llkely to be
allotted this year for certain bridge
w?r?st'er‘:isnt:f: rr.nadsi.E :mdl road works
of in or national importance.
A sum of Rs, 30,000 only has so far
been allotted during the current year
towards the cost of one of the State's
road schemes.

FoDDER ScArcITY

262. Dr. Ram Subhag : Wil
theMinisteroanhdsgglulhu
be pleased to stabe:

(a) the area or areas in India
where fodder scarcity existed during
the past six months;

{b) what steps were taken hy Gov-
.ernment to ameliorate that scarcity;

(c) whether anJr cattle deathr has
occurred i of these areas eon
account o! starvatwn, and

d) if the reply to c) above
be(h{ the afirmative, 1?35' u(mzv fod-
der starvation deaths have occurred?
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The Minister of Agricnlture (Dr,
P. S. Deshmukh): (a) Fodder scar-
city prevailed, until the summer rains

year, in the States of Ajmer.
Bombay {Gujerat area), Delhi,
Kutch, Madras (Rayalaseema area),
Mysore, PEPSU (Mohindergarh Distt.),
Punjab (Hariana tract) Rajasthan,
Saurashtra and U. P. - (Eastern
Districts). 7

(b) A note desicnbmx the measures
taken by Government is placed on the
Table of the House,

(c) Yes.
{d) Cattle deaths on account of
starvation  occurred in  District

Mohindergarh of PEPSU and District
Hissar of Punjab, the number in-
volved being 1,200 and 29,056 res-
pectively. A few heads of -cattle
died of starvation in Rajasthan too
buthe number is not known. Some
deaths occurred in District Gonda of
UP. as well, but these were not
directly due to starvation, [See Ap-
pendix IV, annexure No,

PILFERAGE OF Goops FROM RUNNING
TRAINS '

263, Shri S. N. Das: Will the Minis-
ter of Railways be pleased to state:

(a) the number of cases in which
reports of goods and parcels having
been pilfered from running trains
were received by different railways
during the year 1951-52;

- (b) the cases in which goods or
parcels were recovered by the Rail-
way Police or any other police;

(c) the cases in which prosecutions
started and offenders were brought to
book: and

{d) whether railway men were
found to be involved in such cases
a.nd if so, in which of the cases?

The Deputy Minister of Railways

and Transport (Shri Alagesan): (a)
5400. -

(b) 575.
(c) 401.
(d) Yes, in 150 cases.

CARRIAGE OF FOODGRAINS BY RATLWAYS

264. Shri S. N. Das: (a) Will the
Minister of be pleased to
state the total tonnage of foodgrains
carried over by different Railways
during the years 1950 and 19517

tb) What was the weight of food-
grains lost or damaged in transit by
rall 'on which claims were p. d
during these years?

(c) Wha%e:::a i]:’.,he tth?etnl amount of
tlaims pre y various State
Governments during these years?
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(d) What was the amount finally
p:js by the Railways during this per-
I H

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Total tonnage of foodgrains carried by
ditierent Railways during the years
1930 and 1951 was 68,77,178 tons and
75,20.804 tons respectively.

(b} The weight of foodgrains lost or
damaged in transit by rail on which
claimg were preferred during the
years 1950 and 1951 was 6.508 tons
and 7,160 tons respectively.

(¢) The total amount of claims pre-
ferred by the wvarious State Govern-
ments during the years 1950 and 1951
was HRs. 21.02,718 and Rs. 23.45,954
respectively.

(d) Amount finally paid by Rail-
ways during the years 1950 and 1951
was Rs. 824,857 and Rs. 7.80.428
respectively.

GODOWNS

265, Shri B, K. Das: Will the Minis-

ter of Food and Agriculture be pleased
to state:

(a) the estimated loss of food grains
due to want of proper storage in stores
under the management of the Central
Government during the years 1949, 1950
and 1951; and

(b) the steps taken
storage?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a)—

for improved

1949 1850 1951
Tors Tona Tons
817 405 360

(b) The grain is stored in suitable
godowns and disinfestation measures
and fumigation of infested stocks are
carried out systematically to ensure
that there is no deterioration. Techni-
cal staff has been provided at each
centre,

EmrLoYEES' PROVIDENT FUND SCHEME

266. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of
Labour be pleased to state the total
number of employees and of what in-
austries who are to get benefit of the
employees’ provident fund scheme
under the Employees' Provident Fund
Act?

(b) What are the conditions for the
application of this scheme to the fac-
tories and what will be the contribu-
tions of the employers and the em-
ployees? -

(c) How wi]l the funds be adminis-
tered in the Centre and the States?
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. The Minister of Labour (Shri V. V.
Giri): (a) The six industries which
ure at present cavered by the Act are
rement, cigareites, electrical, mechani-
ral or general ‘engineering products.
iron ana stcel, paper and textiles.
Accurate infnrmatiun is not available
in respect of the {otal number of
empivyees entited to the benefits
under the Act. It is, however,
estimated that the number of such
employees is likely to be between 14
and 16 lacs.

(b) The scheme applies to all
factories engaged in the industries
mentioned in reply to question (a)
in which fifty or more persons are
cmployed; except (i) a factory belong-
ing to the Government or a local
authority, and (ii) any other factory
which is not three years old.

The contribution payable by the
employer under the scheme iz at the
rate of one anna in the rupee of the
basic wages and the dearnmess
allowance payable to each employee
and the contrioution payable by the
employee is an egqual amouynt,

{c) The Fund will be administered
by a Board of Trustees in the Centre
and by simiiar Boards in the States.
The Central Government have, how-
ever, taken over the responsibility for
the administrauion of the Fund during
the first year, after which, powers are
intended to be deiegated to the State
2overnments under Section 19 of the

ct.

Foop Girrs FRoM CHINA AND Russia

267. Shri M. S, Gnmpadasw
(a) Will the Minister of Food and A;‘
riculture be pleased lo state whether
certain private organisations in China
and Russia have sent gifts of food-
grains and money for relef of dis-
tressed areas in Madras and Travan-
core-Cochin?

(b) If so, how have these mits been
distributed?

(c) What is the total amouat of
gifts received so far in money and in
kind?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes. Certain
gifts have been received from private
organizations in Russia and China for
relief work in distressed areas.

{b) and (c). A statement is placed
on the Table of the House. [See
Appendix IV, annexure No., 39.]

Carcurta PorT (CONGESTION)

268, Bhri 8, C. Samanta: {a) Will
the Minister of Transport be pleasea
to state what was the amount of im-
ports of all commodities at the porg of
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Calcutta during the months of June
and July, 19527

(b) What was the corresponding
amount of exports in the same period
(month by month and commodity-
wise)?

(c) What was the average number
of vessels that were accommodated
daily at the port of Calcutta both for
export and import?

(d) What further steps have been
taken to meet the congestion of ships
at the port?

(c). Two statemenis glvi.ng the
required information are laid on the
Table of the House. |See Appendix
IV, annexure No, 40.]

(d) The congestion in the Port of
Calcuita during recent months has
been almost entirely due to the rush
of shipping for cargoes of coal. The
quantity of coal that can be exported
through the Port is limited by the
wagon supply position and the number
of with facilities for handling
coal. Attention is invited to the
reply given by the Minister for Pro-
duction on the 2Ilst November 1952
to part (b) of the Question No. 534 by
Dr. Ram Subhag Singh in which the
steps taken to remedy the situation
have been indicated.

Gopowns

Shri Dabhi: Will the Minister
ggs!:o:gandwm be pleased
a

(a) the number of godowns in each
State owned by the Central Govern-
ment meant for the storage of food-
grains, their holding capacity and the
cost of constructing them;

(b) whether all of them are water-
proof and insect-proof;

(¢) the number of rented godowns
in each State and the mon rents
thereof;

(d) whether the godowns referred
to in part (c) above are all water-
proof and insect-proof; and

(e) the extent of the deterioration,
if any, of the foodgrains stored in the
godowns during the year 19527

The Minister of Agriculiure (Dr.
P S. Deslulukh). (a) 2nd (c). A
statement is placed on the Table of
the House. [See Appendix IV, an-
nexure No. 41]

(b) and (d). They are waterproof
but not insect-proof. Bag Storage
godowns cannot be made insect-proof.

(e) 448 tons.
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FAILURE oF RAINFALL

270. Shri T. N, Singh: Will the
Minister of Food and Agriculture be
pleased to lay on the Table of the
House a statement showing the areas
where there has been failure of ram-
fall and the areas where there has
been heavy rainfall resulting in any
damage to crops in the year 19527

The Minister of Agriculture (Dr.
P. 8. Deshmukh): A statement giving
the available information is bplaced
on the Table of the House. [See Ap-
pendix IV, annexure No. 42.]

Post Orrices (REVENUE AND
EXPENDITURE)

271. Sardar Hukam Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of new Post Offices,
or combined Post and Telegraph
offices, opened in each of the last five
years, ending 31st of March, 1952, in
each of the Part A, B and C States,
and the number of such offices closed
down during the same period in the
several States and the volume of

postal business of the different kinds

done in each office; and

(b) the revenue and expenditure
of each of these Post Offices, or com-
bined Post and Telegraph Offices, in
each of the five years ending 3l1st
March, 19527

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). A statement showing the num-
ber of Post Offices and Combined
Post and Telegraph Offices opened
a.nd closed in each of the last five

ars endi 31st of March, 1952 is
attached m‘fs Appendix IV, an-
nexure No. 43. ]

Regarding the volume of Postal
business of different kinds done in
each office and the revenue and_ex-
penditure of each of these Post
Offices or combined Post and Tele-
graph Offices, in" each of the five
years ending 31st March, 1952, as
more than 16,000 offices were opened
during the period the time and ex-
pense involved in the collection of
this mass of information will not be
commensurate with the result.

Raiwway Stores Ewguiry COMMITTEE
RErorT

272. Sardar Hukam Bingh: Will the
Minister of Rallways be pleased 1.
state:

(a) the value of the stores maintain-
ed in or for the Railways in each of
the last five years, ending 81st March,
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1952, and the corresponding value of
ﬁil;!l;wardstores on the 31st March,
i an

{b) the action taken by Gowvern-
ment on the recommendations of the
Shroff Committee on the purchase,
storago, maintenance and allocation of
stores to the several Railways?

The. Deputy Minister of Railways
and Transport (Shri Alagesan):
(a) The value of stores held in stock
at the end of the last five years end-
ing 31st March 1952 was:—

Rs.
On 31.3.1948 28.40 crores
On 31.3.1949 36.44 "
On 31.3.1950 46.65
On 31.3.1951 58.13 "
On 31.3.1952 63.32 "
(Provisional)

The corresponding  value an
$1.3.1939 was Rs. 10.08 crores.

(b) A statement showing the rele-
vant recommendations of the “Shrotl
Committee” and the action taken
thereon is appended. [See Appendix
IV, annexure No. 44.]

DEeraILED WAGONS

273. Pandit D. N, Tiwary: Will the
Iut[itt:ister of Railways be pleased to
state:

(a) the time after which the derail-
ed wagon or wagons thrown off the
track are removed; and

{b) whether Government are aware
that some derailed goods wagons are
lying in ditches between Nayagaon
and Sital lpur Railway Stations on the
N.E. Rai for the last several
months?

The Deputy Minister of Railways
and Transpert (Shri Alagesan):
(2) No specific time limit is laid
down as the expedition with which
removal of such wagons is arranged
depends on the circumstances of each
case. They are, however, removed as
expeditiously as possible,

(b) After a derailment on 3rd
March, 1952, some wagons were left
lying by the side of the railway
track beiween Nayagaon and Sital-
pur stations and they were cleared
on 4th September, 1952. Suitable
notice is being taken of the delay in
this case.

iNNkR BOUND FOR ASSAM

274, Shrl Bell Ram Das: (a) Will
the Minister of Ballways be pleased
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to state whether it is a fact that con-
siderable volume of goods arriving
in Calcutta Port bound for Assam do
come by steamer?

(b) Is it also a fact that goods from
Assam go to Calcutta by steamer and
not by rail link?

(c) Is it a fact that the steamer
freight is higher than the Railway
freight?

The Deputy Minister of
and Transport (Shri 1 H
(a) and (b). Yes. During 1950-51
the all rail borne traffic. constituted
31 per cent. of the imports into
Assam and 40 per cent of the ex-
norts from  Assam. The balance
moved either by rail-cum-river rouie
or all-water route.

{c) Yes. in some cases.

TeLEPHONIC CONNECTIONS

275. Shri L. N. Mishra: Will the
Minister of Communications be pleas-
ed to state:

(a) the places where telephonic
connections are proposed to be provi-
ded in Bihar in the near future; and

* (b) the progress made in each case?
r of Commani-

The Deputy Ministe
cations (Shri Raj Bahadur): (a) Tele-
phone exchange at Daltongani and

Public Call Offices at Sitamarhi.
Madhubani. Jainagar, Saharsa and
Jarmundih.

(b) Daltongam ‘The works nre in
ana nrogress.

Jarmundib

Sitamarhi ‘La\rranzementg for

Madhubant rommencing the

Saharsa works are being

Jainagar made.

Al] of these works are expected to
be completed before the end of the
current financial year.

TECHNICAL ASSISTANCF SCHEME
(FELLOWSHIPS)

276. Shri Bamsal: Will the Minister
of Labeur be pleased to state:

(a) the number of fellowships and

scholarships offered tn India s~ far
under the Techniral Assistance
Scheme and any other scheme of the
International Labour Organisation;

_(b) the number of applications re-
ceived and the actual number of per-
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sons selected from each of the follow-
ing catepories of persons:—

(i) Central and State Govern-
ment employees; and

(ii) Private organisations and in-
dividuals; and

(c) what is the machinery for
screening the applications and select-
ing the candidates?

The Minister of Labour (Shri V. V.
Gird): (a) In all 8 fellowships have
so far been awarded under the LL.O.
fellowships programmes.

(b) Thirty two applications were
received from the Central and State
Jovernment servants and sixty ap-
piications were received from indivi-
duale and through the organisations
of employees and employers. Two
Government servants, two employees
of the Employees’ State Insurance
Corporation and four nominees of
workers' and employers’ organisa-
tions were selected.

{c) For fellowships awarded by
the LL.O. under its regular pro-
gramme of technical assistance seler-
tion is made by a selection com-
mittee consisting of representativer
of Government. Employers and
Workers. For fellowships under the
Expanded Programme of Technical
Assistance which are linked to speci-
fic projects, no special machinery has
been established for the screening of
applicants. Screening is done in the
Ministry of Labour on the basis of
the following criteria—

(i) The relative need for obtain-
ing training facilities - and
the benefits which are likely
ty accrue from such train-
ing.

(ii) The relative ability of the

candidate to benefit from
training in a foreign coun-
try.

(iii) The relationship of the

candidates’  present  work
with the training.

(iv) The prospects of candidates
utilising the training under-
gone for the good of the
country.

It may also be mentioned that as
A rule the Ministry of Labour enter-
tain apolications only on the recom-
mendation: of Government and em-
rloyers’ and workers’ organisations,
and the selection of the candidates
i= made with the express approval
of the Labour Minister.
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FERTILISERS (DISTRIBUTION)

277, Bhri  Jasani: (a) Wil the
Minister of Food and be
pleased to state at what rate the fer-
tilizers produced by the Sindri Fac-
tory are supplied to the cultivators?

(b) Is any concession being given
to the cultivators under the ‘Grow
More Food Scheme' and if so, at what
rate and under what terms?

(c) What is the proportion of the

yield of increase the applica-

tion of f izers? by PP
The Minister of (Dr.

P. §. Deshmukh): (a) A Statement

furnishing the rates at which fer-
tilizers produced by the Sindri Fac-
tory are supplied to the cultivators in
different States is placed on the Table
of the House. [See Appendix IV,
annexure No. 45.] °

(b) Nitrogenous fertilizers like Sul-
phate of Ammonia, being very popu-
lar with the agriculturists is not eligi-
ble for subsidy. A total subsidy of
not more than 25 per cent. is How-
ever, given for the distribution of
other fertilizers. Short term loans
at about 3 per cent. per annum- are
alep given for financing the purchase
of fertilizers.

(¢) The application of 1 ton of sul-
phate of ammonia normally gives an
increased yield of 1} ton to 2 tons of
extra food-grains.

FamiLy PLanNING ComMmissioN

278, Shri Balakrishnan: (a) Wil
the Minister of Health be pleased to
state whether Government have taken
steps to popularise the Family Plan-
ning Scheme?

_ (b) If so, what steps are being taken
to popularize the Scheme?

The Minister of Health (Rajkumari
Amrii Kaur): (a) and (b). Govern-
ment have screened a fllm called
“Plamned Parenthood” in English and
six other Indian languages. Three
centres have been opened where
pilot studies in the rhythm method
of family planning are being conduct-
ed. A leaflet on the subject has
been circulated in the Family Plan-
ning Centres and to individuals who
asked for it. It is also proposed to
film the working of the Centres, to
arrange radio talks and to get pos-
ters printed for exhibition. Marr.
persons are being given advice on the
Rhythm method in the Family Plan-
ning Centres at Delhi and Rama-

nagaram.

-

JUTE

279, Shri K, C, Sodhia: (a) Will the
Minister of Food and Agriculture be
pleased to state what was the total
amount of grant spent by the Central
Sovernment to secure increase in the
production of jute during 1951-52?

(b) What was the amount of grant
given to each State?

The Minister of Agriculture (Dr,
P, S, Deshmukh): (a) Rs. 8.47 lakhs.

(b) West Bengal Rs. 3,090,800
Assam ... Rs. 85540
Bihar ... Rs. 73,570
Orissa Rs. 1,07,575
U.P. Rs. 1,89,725

ExTRA DEPARTMENTAL BraNcH Post
MASTERS

280. Shri Achuthan: (a) Will the

Minister of unications be pleas-

ed to state how many Extra Depart-
mental Branch Post Masters are now
working in India?

(b) Are there any qualifications fix-
ed for appointing them and whether
the local revenue authorities are con-
sulted before appointing them?

(c) How many hours per day are
they expected to attend the rffice
=nd do they enjoy any prior claim to
he selected to the regular service if

“otherwise gqualified?

(d) What are the main contents of
the latest memorandum submitted by
th?fm and what are the decisions there-
on

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
33,460 on 30th April, 1952,

(b) No minimum educational quali-
fications have been prescribed, the
main criterian being that the persons
selected must have private income or
business of their own and live per-
manently at the places at which they
are employed and must be otherwise
suitable. Local Civil authorities are
generally ccnrulted before  making
such appointmcnts.

{c) Upto five hours a day. They
are eligible to take the Postmen’s
test as departmental officials provid-
ed they are within 40 years of age.
Such of them as are otherwise quali-
fied (viz. possess the minimumr educa-
tional qualification of a pass in the
Matriculation  examination or its
equivalent) are permitted to appear
upto the age of 30 years as outside
randidates in the examination for
recruitment of clerks,
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gl;mmumnu&mw
of peid to extra depart-
mental agents, i ° extra
departmental

Tbequstigquf al-

af Circles may,
allowances

ances justified when

ed to undertake work other
their usunl ove, Vi%. conveyance andf
ar delivery of rnaih in case of the
exira-departmenta m

T. B. amonc P. & T. EmPLOYEES

281. Dr. Rama Rao : (a) Wil the
Minister of Communications be pleas-
ed to state what is the total number

emnloyed 1n the Posts and
I'elcgraphs Department

(b) What is the estimated number
of persons falling ill due to Tubercu-
losis among thase emplovees and their
families, a to the T. B. Advi-
ser to the Government of India?

{(c}) How many beds are considered
necessary to meet their needs accord-
ing to the same authority?

(d) How many heds have Govern-
ment provided?

{e) Are Government contemplating
constructing new Sanatoria for these
employees and their families?

(f) 1f 30, when and where and if not,
Dot

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
2.13.545 as on 3lst March, 1952,

) The T.B. Adviser has nm‘. been
specifically consulted point
Information is, Iwwever being
lected from the Heads of Circ.es

On the basis of the accepted morbi-

dity rate of 0.3 per cent. the number
would be roughly 4,000.

) About 800 mrd.in: to depart-
mental

()lsbeda reserved for the
&'!'annrlmnmtwh

(¢) and (f). Government are toml-
dering a proposal to construet

el T ond T, Wards n"sls selecid

a anpalle, Miraj, Pen-

dra Road, lbmul. Itki and Madar

(AJmer), Dmvldiug in all for 120 beds

N. W. Rarwar (Cowraacesd
mmicxw(.}w
tor

Govwnnmtot
have accepted initial lability for the
contractual claims over old N. W. Rai-
way operating now over the MNorthern
Railway?

(b) When did they accent such lia-
biity?

(c) How many such claéms heve so
far been made and what is the totsl
sum so0 claimed?

{d) How many claims hawve so far
been accepted and paid?

{e) How many are still under con-
sideration?

(f) How many claims have so far
been rejected?

{2} How many of these
claims have been taken to court?

The Deputy Minister of Rallways

and Transport (Shri Alsgesan):
(a) and (b). Besides the claims l'or

which the Government of India
1egally liable in term! ct article 8 d
the Indian Indepen
Property and Laabiliues) Order 194%,
India took over the initial lability
for the contractual claims againgt the
old N.W. Railway which are
iegal liability of the Government
Pakistan as an ergratia measure fn
terms of Government of India Prees
Communique of 23rd May 1948.

(c) 4396 claims for Rs. 2,37,68,044.
(d) 803 claima

(e) 1987 claims
(f) 1608 claims
{g) 1 claim.
Mnx PowDER

283. Shri Natesan: Will the Mimistar
nf Health be pleased to state:

ta) how much quantity of mlIk
powder has been received from for-
e1gn countries from January to the
:E! of October 1952; and

(b) how much of this quantity has

been supplied to Madras State?
The of Health (Rajfrausaet
Amrit Kaur): {a) It is presumed

that the reference is to gift supplies
re:ewed frem abroad by the Central
Gmmmeg:r o
milk pow recel in
including supplies received
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United . Nations International Child-
rens tgency ~Fund is 10,34,600
lbs.- The total quantity of condensed
milk rece:ved in the same period is
280,172 1b:

'(b)"sonc'rou Ibs, of milk powder

Besides, 20,000 1bs. of milk powder
and 10,000 lbs. of condensed milk
have been supplied to. Madras in this
period from a consignment received-
in the last year,

SurriLy Or FOODGRAINS TO MADRas
284 Shri Veeraswamy: Will the Min-

ister of Food and Agriculture be
pleased 4o state: .

(a) the total quantlty of foodgrains
required for' annual consumption in
Madras State;

. {b) the number of tons of food-
grains asked for from the Centre by
Madras State for 1951-52;

(c) the number of tons of food-
grains promised and allocated; and

» (d) how many tons of foodgrains
have so far been supplied?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) It ig difficult
to give any deflnite figure to repre-
gsent the requirements of the State In
which a large part of the population
is- not rationed. The requirements
will depend a great deal pn the price.
The  rationing regquirements of
Madras in a normal Yyear used to
range from 15 to 18 lakh tons.

(b) to (d). The basic plan of distri-
bution 'of foodgrains is worked on the
basis of the calendar year. For 1952
Madras estimated a déficit of 9.5 lakh
tons at the beginning of the year, and
they were promised a supply of 6-8

tons as their ceiling import
quota The allocations upto Novem-
Per amount to 4.34 lakh tons, of which
4.06 lakh tons were despatched upto
7-11-52, the latest date for which the
information iy available.

SoreLY OF RICE To HYDERABAD

.285. Shri H. G. Vaishnav: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of rice allocated
to Hyderabad State out of the rice
-qifota “which India is" going to receive
from China and Janan within next
‘!ew months; a.nd

(b) what is the total demand of rice
made by Hvderabad State to the Cen-
tFfefor. thé next six months? :

Written Answare 908

The Minister of Alneu.llm'e (Dr.
P. S. Deshmukh): (a) entire
quantity of rice due_ to.us trom Chjn.
against the existing purchaseg
have arrived before the end of
cember, 1952 and it is mot proposed
to allot any of thla l"lce to Hydersbad
during December,

No rice has been nurcha.sed trom
Japan

(b) The Basic Plan of distribution
of foodgrains i worked on the basis
of - the talendar year. For 1852,
Hyderabad wanted 24,000 tons rice

Centre is 37,000 tons -and the quota
will .be fixed at

a tm that a
new mang‘ment been made for
running a local train at an interval of
every five minutes on the suburban
services of the Central and Western
:Ill:sil;ays in Bombay from January,

(b) How many local trains are run-
ning in the above-mentioned area at
present‘r

" (¢) What will be the additional num-
ber of trains due to the introduction
of this new scheme?

The Deputy Minister of I.uﬂwtn
Transport (Shri Alagesan):

(a} Yes. from 1st January 1953 ar-
rangements have been made to main-
tain a 5-minute service into and out

of Bombay during the morning and
evening peak periods.

({b) 629 trains.
(c) 108 trains.

Wacons (CapacTrY)

287. Shri Achuthan: Will the Minis-
ter of Railways be pleased to state!

“{a)” the comparative load capacity
of a metre-gauge and a broad-gauge
wagon and the running cost of both
types of trains per mile; and

(b) the approximate additional cnp!-
al expenditure required per mile if
hrqad-gau.ge line is to be connru
instead of metn—nu'_ﬂ R

p—g
T
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The Deputy Minister of Railways
and Transpori (Shri Alagesan):
(a) The average capacity of a Broad
Gauge wagon is 21'8 tons and that of
a Metre Gauge 136 tons. The work-
ing expenses per train mile are Rs.
13/- for Broad Gauge and Rs. 101
for Metre Gauge.

(b) The difference in the capital
expenditure for Broad Gauge and
Metre Gauge lines depends upon the
type of country and the standard to
which the line is to be constructed.
but on the average it may be taken
as about Rs. 2 lakhs per mile.

T Wi AT ® dre st
w1 wem

Ree. st qvo Freo wAl : (F)
W H ag qawA T 76 5
T AR W qar € fs aens Wk
HraT TuT AEwS WX FAIR F €
Fo et emfear g ¥ 9F @
AT g § sue adw ¥ g
& s o o wyfrer A
T v ?

(9) akomr g @ == fwad

LURLE R LR &

The Depuiy Minister of Railways
and Transport (Shri Alagesan):
(a) Yes.

(b) The suggestions have been

examined. There is no sufficient
trafic justification for extending the
train services to and from Hardol.
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Ussan-Ivpore RAnLway Lisz

289, Shri N. L. Joshi: Will the Min-
ister of Railways be pleased to state
whether the survey work of a broad-
gauge line between Ujjain and Indore
is completed?

'l'he Deputy Minister of Railways
Transport (Shri ):

Aluenl
No survey has yet been
for a broad gauge line between Uj-

_jain and Indore, but a project for

connecting Indore by broad gauge
railway to Maksi or Tarana is under
examination.

Mmor IRRIGATION WORKS

the
be pleased to state:

(a) whether the amount of Rs. 18
crores, set apart for minor irrigation
works in the Budget for 1952-53 has
been distributed among the wvarious
States; and
" (b) if so, when and in what propor-
ion?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). Under
the G.M.F. Rules, funds are

not distributed in any pmportian ba-
tween the various States but are
made available to individual States
on the basis o6f specific approved
schemes. The basic principles applied
in judging the suitability of minor
irrigation schemes to be flnanced out
of this fund are that the schemes
shoud be economical and of perma-
nent productive value, ready for im-
mediate execution and capable of
producing results within the next

been received from a number of
States and these are under scrutiny.
So far, 3 total sum of Rs, 2,13,10,000/-
has been sanctioned out of thls fund
out of which Rs. 34 lakhs have been
given to Bombay, Rs. 94,10,000/- to
the U.P., Rs. 20 lakhs to Hyderabad.
and Rs. 85 lakhs to Myzore.
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HOUSE OF THE PEOPLE
Thursday, 27th November, 1852

The House met at a Quarter to Eleten
of the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

1145 AN
CINEMATOGRAPH (AMENDMENT)
BILL

The . Minister of Information and
Broadcasting (Dr. Keskar): I beg to
move for leave to introduce a to
amend the Cinematograph Act, 1952.

Mr. Spesker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Cinemato-
graph Act, 1952.

The motion was adopted.
Dr. Keskar: I introduce the Bill.

MENT BY PRIME MINISTER
STATEEI:E INDUSTRIAL FINANCE
CORPORATION

Mr. Speaker: Then hon. Prime Minis-
ter wanted to make a statement?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nebru): With your permission, I
should like to say a few words about a
matter that came up before the House
yesterday. I was not present then, but
my colleagues informed me of it. It

342 PSD
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came up when the House was discus-
sing the Industrial Finance Corporation
(Amendment) Bill. I understand that
some Members of the House desired
that the names of the industrial con-
cerns to which the tion has
advanced loans should be communi-
cated to the House, and my colleague
who was in charge of that Bill found
some difficulty in doing so, because of
the policy thus far pursued in this
matter., Indeed only a few days ago,
I think on the 7th November, my col-
leage the hon., Finance in
answering a question by an hon. Mem-
ber of the House as to whether a cer-
tain firm had been granted a loan,
stated as follows: :

. “The borrowing concerns are
entitled to such secrecy which is
customary between a banker and
the customer with regard to their
banking transactions, and it would
not therefore be in the A public
élnterest to furnish this ﬁ:lz)ma-

on.”

Now, I am no expert in regard to the
conduct of banks, either from the
borrowing or the other point of view.
So I tried to bring a fresh layman’s
mind to bear on this question. The
first thing that obviously struck me
was this. When we have followed a
policy and proceeded on the basis of
that and given certain assurances to
parties, it would not be fair, regard-
less of other comsiderations, for us to
go behind those assurances, in so far
as they have been given with the con-
sent of the parties concerned.

Secondly, when my hon. colleague
the Finance Mimnister, who is most inti-
mately concerned with this matter and
has been following this policy, I should
not like without consulting him, to say
anything definite about this matter.
Nevertheless, I realise completely that
there is force in what some hon. Mem-
bers stated in this House that this
matter should be considered fully at
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[Shri Jawaharlal Nehru}
little later when, it 1 say
l ﬂlﬂ may

my colleague the

ls heru. It should be remembered that
these firms, first of all, this Industrial
Finance Corporation is an automomous
corporation, no dnubt. responsible to
Government. ormally speaking in
regard to an autonomous organisation,
Parliament does not interefere in thelr
normal day to day activities. Of course,
it can wind them up if necessary, or
inquire into any misfeasance.
That is a differetit matter, but the very
idea of putting up an autonomous
organisation is that they should have
freedom to carry on their businesses,
subject to certain omll pol.lcy or
control of Government or of Parlia-
ment. That is one point.

the relationship of the Industrial
Finance Corporation which lent the
money to these people cannot be equat-
ed entirely, as far as I can .see, with
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Then again, if we discuss the
internal affairs of a public limited
company to whom we had given
money, I submit that it would not be
in keeping with the normal practice of
this House that we should go into de-
tails of this kind, and various diffi-

culties would arise.

I would submit to the House, that
these questions having been raised, we
hope to take them ugl.n comlder
them, when the hon. nce Minis
comesback.andwenhmﬂdcomﬂtm-
presentatives of House too at that
time and have views and then
inform the House too about this matter.

Secondly, Member says that
he has tntomation i his possession,
which leads him to suspect that some-
thing wrong has occurred,
very gladly inquire into the matter, if
he will place that information before
us

Shri H. N.
East): May I make a

(Calcutta North-
submission, Sir?

Mr. Speaker: Not at this stage. We
shall take it up when the Bill comes
up for discussion.

Shri H. N. Mukerjee: May I submit
that in view of the Government's atti-
inrenrdtot.hhmg:r.it t

Mukerjee: In thnt case, I
would like to ask, in view of the
dustrinl Finance Corporation (Amend-
) Bill, as well as certain other
Billn dealing with the industrial policy
of the Government being pending be-
consider the desirapiity of homment
co e ability o
day or more for discuss industrial
po As a matter of fact, in the
course of the discussion of such Bilis
as the Sugar (Additional Excise Duty)
Bill, the hon. Deputy-Speaker actually
suuested that it be a good thing
if the House could have a day for dis-
cussion on industrial policy, and that
in viaw of all these questions coming
up from time to time, it might very
well be advisable for the hon. Prime
Minister to agree to the allotment of
& day or more for the discussion of the
Basic points of industrial policy.
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Msm} M. A, Ayrangar &T:mpﬁﬂ :
n:_v,ur the , B8 kfiow, to
:!lllletﬂt thl: there willn nlt{ho.thd a
ay for . purpose. busi-
ness of the Government, to do so, hav-

should be given.

Shri Jawaharial Nehru: May I say
a word, Sir? As the hon. Member has
asked me for a day, I am very happy

that the House discusses any
subject, but it is my
capacity to increase the number

of days in the year or the
month or the number of hours in the
day. And we have got not too many
days left, we are full up.

On this particular matter that I

referred to in my statement, as far as

1 can see, it has nothing to do with

the Bill. It is a separate matter which

. can be taken up and decided; the ques-

tion whether information about certain

names be given or not does not affect

the larger policy of any Bill, or our
industrial policy.

FOOD ADULTERATION BILL

Mr. Speaker: The House will now
proceed with the further consideration
of the motion moved by Rajkumari
Amrit Kaur re Food

Adulteration Bill.

I am told that the Mover wants to
add the name of the hon. Minister for
Agriculture, Dr. P. S. Deshmukh.

Shrimati Sucheta Kripalani (New
Delhi): I am glad to have the op-
portunity to say a few words in sup-
port of this Bill. A country like India
which is suffering from mahmutrition
on a very large scale does need a Bill
of this nature. How rampant malnutri-
tion is in this country has been admit-
ted more than once, and particularly
n the Planning Commission Report I
have seen such phrases have occurred.
(Interruptions).

Mr. Speaker: Order order. Let
there be no talk, interfering with the
debate.

Shrimati Sucheta Kripalani: In the
Planning Commission Report they say:

“There 1s no doubt that malnutri-
tion occupies a prominent position
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in the causation of infantile,
maternal and mortality
rate in India....... Our food defi-
cliencies are a very serious public
health problem.” '

We pldo know that the expectation
of life in India is below 30 and that
the death rate is as high as 40. In a
country like this, any measure that
goes to improve the food position is
very welcome and this measure has
not come too early. It is am overdue
measure because the Bhare Committee
Report this measure long
ago.

Now, what are the causes of
malnutrition? The biggest cause is the
shortage of food, then unbalanced diet
and thirdly, adulteration. As far as
shortage of food is. .
problem is very big. It has been before
us and the Government is trying to do
a lot in order to improve the position,
We cannot very easily tackle it, but
we are irying dealing with it. As far
‘as unbalanced diet is concernad, we
have to educate the people to have
proper diet and to make available food-
stuffs which would balance the diet.
The third is adulteration. This is a
problem which we can, I think, more
easily tackle. If whatever food is
available in the country can be had by
the people in unadulterated form at
least some percentage of the problem
of malnutrition can be tackled. There-
fore, I am very happy to welcome this
Bill. I myself have seen in intense
form cases of malautrition. For
instance, I remember what I had seen
in the Kurukshetra Camp where 3
lakhs of people had gathered. We
could not supply them with proper
food, as a result night blindness and
scables became two of the raging
diseases there, (Interruptions).

Mr. Speaker: Order, order, hon.
Members ought not to talk and inter-
fere with the debate.

Shrimati Sucheta Kripalani: During
my travelling in the rural areas in dif-
ferent ﬁarts of India, I have come
across high malnutrition rates, For
instance, when I was touring the rural
areas of South India, Madras I came
across large numbers of children with
white marks on their lips. I thought
it was some kind of Leucoderma. But
when I asked doctors, I was informed
that that was a manifestation of
malnutrition. I have seen similar
cases in Bihar and Bengal. Therefore,
it goes without saying that malnutri-
tlon is one of the very big problems
that this country has to tackle and we
might tackle it, to some extemt—to a
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[Shrimati mu Kripalani)

very small extent—by trying to prevent
adulteration.

12 NooN

difficult to detect. And to add to
:heig scientific knowledge has now been
harnessed, not in the cause of remov-
ing adulteration, but in the cause of
increasing adulteration. Scientists are

working and slvtnt us very fine
methods of adulteration. It is a
well known fact that mustard

i it I remind the House that some
ﬁm:'nel ago no less a person than Rajaji
in one of his public remarks mentioned
that cowdung has been used in g:!r

least, I come to ghee,

oh is 3 very popuiar subject. The
:o‘;i ghee and vanas-

Thakur Das Bhargava have been de-
feated here in their attempt to persuade
the Government to adopt measures by
which pure ghee can be made available
to the public. It is very interesting:
on the one side, Government has
brought this Bill to prevent adultera-
: on the other, the adulteration of
ghee which is going on on a very large
scale all wﬁrat the countr%' is noct’t st:;’p-
w reasons cann A
somped:{glfemben have already referred
to it but here 1 would like again to
say some thing about this controversy.
Now. whenever we try to impress upon

taken to prevent hydrogenation of
E‘:metablo oil or toenlnt;hgduce colourisa-
tion of vegetable oil, it is not done—

§

diet, it enriches the diet. There is also
some kind of religious sentiment at-
tached to ghee. Therefore, people are
anxious to have pure ghee in their
food. Now, how much adulteration
takes place with ghee? I would like
to quote a little paragraph from a Gov-
ernment publication. s article was
published in the Journal of Scientific
and Industrial Research. If the House
would bear with me for a few minutes,
I would quote it. It is a very highly
technical and scientific article and I
dc not understand much of it. But the
little portion that I understood I would
like to quote:

“The adulterants, as formerly
used, were mostly crude forms of
olls and fats of both animal and
vegetable origin. With the intro-
duction of hydrogenated oils, these
products appear to have found
greater favour, because they are
cleaner and easier to Incorporate
and. ordinarily, difficult to detect
below certain concentrations.
the use of hydrogenated olls. for

e use gena or
adulterating ghee”.

[MR. DzPUTY-SPEAKER in the Chair]

“To cite only two Mstances, an
examination of some ghee samples
sold in the Calcutta market show-
ed that the majority of them were -
adulterated with hydrogenated oils.
Random samples brought from
Mysore and Bangalore markets
were tested in the laboratories of
the Central Food Technological
Research Institute, Mysore.”

_Nowlwotﬂdlikeyoutomark—

“Thirty-three per cent. of the
samples from Mpysore contained
practically no ghee at all. Of the
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Bangalore samples, 25 per cent.
were found to be adulterated to
the extent of 50 cent., while
33 per cent, contained only traces
of ghee...... In most citles. and in
rural areas too, organised adultera-
tion of ghee seems to have become
an established and even flourishing
business. In Bombay city alone...

Pandit Thakur Das Bhargava (Gur-
gaon): Government reports say that 90
per cent. of ghee is adulterated.

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
That is why they call it vegetable ofl.

Shrimsti Suchets Kripalani: That is
the biggest ingredient for adulteration
of ghee. So, either hydrogemation of
vegetable oil should be stopped or
some method should be found for
colourising vegetable oil. Even today
the Deputy Food Minister said that
they had not found out an effective
method of colourising...

Shri M. V. Krishnappa: It is not the
Deputy Minister; it is the Minister for
Agriculture. )

Shrimati Sucheta Kripajami: I beg
your pardon. There are so many Mi-
nisters, now it is difficult to remember
who is a Minister and who is a Deputy!

Even in Europe when margarine was
introduced, some controversy arose.
What did they do? Margarine was
fortified with vitamins and it was intro-
duced to the market as a wholesome
food prodiict. Pure butter as well as
good margarine were available in the
market. One was not allowed to be
used as an adulterant ingredient for the
other, All that we demand here js
that these two, Ghee and Vegetable oil
should be separated. We admit suffi-
clent quantity of ghee is not available.
Therefore, we will have to use vege-
table oil. But vegetable oil should not
be available in the market in such
form that it could be used as adulterants
for ghee. That is all our demand. But
we are very sorry that all these years
in spite of the eloquence of people like
Pandit Thakur Das Bhargava and
others and with all the propaganda of
the Goreksha people we have not suc-
ceeded in making the Government
understand this simple point.

Now, let us s:i what smtip:o the G-ov;
ernment have ta so preven
adulteration. To start with, the ad-
ministration of pure food laws were
in the hands of local self-governing
bodies like District Boards, Co -
tions and Municipalities, What defect
did they suffer ? Their agency
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Inspector. In some places the Sanitary
Inspectors were called Food Inspectors.
These officers, first of all, did not have
sufficient scientific knowledge to tackle
with the problem. When they
got samples, they had to
be analysed, What facilities
did they have for the analysing of
these samples? Except n some States
and some corporalions, the local
laboratories were poorly equipped.
They were not in a position to analyse
these samples properly. Then they
also did not have sufficient power to
deal with the cases. As Shrimati Renu
Chakravartty gave you a description
yesterday, usually this Act is enforced
on the poor hawkers, the milkmen and
the small people and not the big people,
the powerful people who really do
great harm and earn a lot of money
out of it. That is why there is no
popular backing for the measure. Any
measure which helps to stop adultera-
tion should have full popular backing,
but the way these laws are administer-
ed in India fail to evoke popular
sympathy. I remember, a year or two
back, when the hawkers were being re-
moved from the New Delhi pavements,
the way the whole thing was being
done evoked our sympathy for the
howkgl. for the people who were
squatling there. Therefore, the Act
should be enforced in such a way that
the biggest culprits, the real people
who are making money out of adultera-
tion of food should first be caught so
that there is some social opinion creat-
ed in favour of it and not created
against, as it has happened in India.
The Pure Food Laws were administer-
ed in the early stages by the local
bodies but in the last few years, the
Provincial Governments have taken up
the matter very seriously and many
Provincial Governments have passed
very comprehensive enactments. Only
yesterday, one hon. Member mentioned
that in U.P. they have passed a very
elaborate and comprehensive enact-
ment. But what has been the result?
The legal or statutory provision is there
but the Acts are not properly enforced
and adulteration has not stopped. As
a matter of fact, in the last few years,
in spite of the various Acts, adultera-
tion has been on the increase. Why?
Because of soaring prices and because
of control. Control has given a fillip
to adulteration. Miss Annie Mascareme
gave us yesterday some sample of rice
which is being distributed by ration
authorities. For all you know, that
rice might not have been supplied to
the ration shops by the Government.
The proper stuff supplied by the Gov-
ernment goes away somewhere else,
s0ld in the black market and adultera-
tion takes place, and the adulterated

-stuff 1s supplied to the people, In recent
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black market is thevefore
nat the only But there is need
the law is admit-

the same way the Agmark ghee sealed
in Saurashtra is not acceptable in the
Punjab because the Punjab standards

are different. There is a

not in legislating but fn the adminis-
tration of the law. We need

corresponding Acts of
countries. In the Amerjcan Act, the
provision iz as follows. The American

Act says:

“Any person who violates any of
the provisions of section 301 shall
be guilty of a misdemeanour and
shall, on comviction thereof, be sub-
ject to imprisonment for not more
than one year or a fine of not more
thah one thousand dollars, or both.
And if the violation is committed
after a conviction of such person
under this section has become final,
such person shall be subject to
imprisonment for not more than
three years or a fine of not more
than ten thousand dollars.”

What severe hment is
o e D At o the
t bed by our Bill is

so low that my fear is that it will pay
fraudulent dealers to carry on adultera-
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into play in the meanwhile. 8o, I do
not want this legislation also to suffer
the defect.

may recofsider clause 20 and see in
what way we can improve it in order
to facilitate quick institution of cases.

Then, I come to the question of the
disposal of cases. Cases are mstituted,
but they are not disposed of for a long

and put them on spurious tins. He
was caught and the case was instituted
two years ago. Still, the case has not
heen disposed of. Such long delays in
the disposal of cases do not act as a

personally spoken to me, that they do
not care to launch food adulteration
cases. In my opinion, therefore, the
efficacy of this whole enactment will
‘ti:t'm thte expcdltlgua and quick Insti-
ion of cases an nnequallyexpedi-
tious and quick disposal of cases.

Then. there is the question of detec-
tion, At what stage should we detect?
If we want to catch the culprit at the

emphasis ‘shoutd o&mtlaolg e the pre.
vention of adulteration ?‘ﬁ lﬁ ntuz of

-production not at the. sta
Pl g e i neriage of

S AT
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production. If we had such centres,
our task would have been easy,

tion stage.

Then, let me come to the question of
staff. Umnless we have good and honest
staff, every legislation is useless. The
biggest defect in Indian administration
after we achieved !ree_dam is that

This
applies more particularly to this kind
of legislation. What steps can we take
to see that we have proper staff?
you have very low paid staff to
work, they are likely to be amenable

&
r

“Any person who wilfully
obstructs...an inspector or other
officer in the course of his duties
or by any gratuity, bribe, promise
or other inducement prevents or
atwnbpta ttt'lo prevent the d?ﬁ execu;
tion by the inspector or cer o
his duties under thig Act shall be
guilty of offence...etc., etc.”

We all know that British adminis-
tration is a very honest administration.
There also, they have felt that these
officers are amenable to bribery and
influence. How much more are our
officers likely to be amenable to bribery
and influence? Therefore, we must
have properly paid and good-calibre
staff to do the work, and as far as the
question of money is concerned I
would suggest that the fines realised
under this measure should go to this
De]:a.rf.ment in order to make it pos-
sible for them to have the type of high-
calibre staff we want.

Then, another question that arises is
this. It is not sufficlent just to pass
an Act providing for punishment for
those who commit adulteration of food.
The positive side of the work for the
Government is to makeupure food avail-
able to the people. Unless they can
do that, it is no use our providing
severe punishment for adulteration.
Government should therefore take steps
to see that production Is improved and
cheaper methods of bution are
devised. I was reading some chapters
af the Bhore tgomglttee R%port Whtl:lns

ven ve emphasised
I found, e ey 8

th
pepect v serious, 1f it really waats 10,
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stop adulteration, if it really thinks
that malnutrition is one of the
serious and major E:oblenu of
country which should tackled, then
it is not just enough to pass this legis-
lation. Qovernment should make pro-
vision for honest staff to adml.nlgta'
the law; it should make provision for
the availability of pure food; and final-
ly, it should make provision for the
proper institution of cases and

speedy and expeditious disposal.

Mr, Deputy-Speaker: Shrimati Jaya-
shri.

¢4

Shrimati Maydeo (Poona South)
rose—

Mr. Deputy-Speaker: One lady-Mem-
ber is as good as the other.

o
matter? Hereafter, I will not respect
any chit that is handed over to me. I
do not want to put myself in an embar-
rassing situation like this,

Shrimati Maydeo: I thought it was
by mistake you called me as “Shrimati

: Jayashri”. That is why I began to

speak. I will sit down.

Mr, Deputy-Speaker: The hon. Mem-
ber may go on.

Shrimati Jayashri (Bombay—Subur-
ban) rose— -

Mr. Deputy-Speaker: Since the hon.
Member, Shrimati Maydeo, has already
started speaking, she may continue.

Shrimati Maydeo: Yes, Sir.

Mr. Deputy-Speaker: Before she doeg
50, let me urge upon even the Congress
Party one important matter, namely,
the great difficulty of the Chair in such
matters, I do not know how the
Speaker is managing, but personally as
far as I am concerned, I am not able to
call the names and then this kind of
inconvenience arises. Therefore, as
early as poesible seats must be allotted
even to members of the Congress. It
is usual to have a chart here before
me. - If it -had been.
commit any mistake like this. The
hon. lady-Member will kindly excuse
me. She will go gn,
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Then, 1 would refer to what my hon.
friend Shrimati Renu Chakravartty
said. She said that the laws existing
in the different States were not suffi-
cient to prevent adulteration of food
and she asked, “If food articles are
produced in unhygienic condi
what are we going to do?™ It is quite
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(d) laying down special provi-
sions for imposing rigorous control
over the production, distyibution
and sale of vanaspatl and edible
oils* * * digtribution and sale of
vanaspat! and edible oils.”

It is evident that Government in-
tends to lay down
these two things. The object which
Government has in view would be
more easily achieved if good milk and
pure(hseis'suppliedtothe‘me.l
feel that one more article
added to the list. Atta is an important
item of food of the rich as well as of
the poor. Now sub-clause 1(a) of
clause 2 says:

“it the article sold by a vendor
is not of the nature, substance or
quality demanded by the purchaser
and is to his prejudice;”.

It should be deemed as “adulterat-
ed.” If special stress is laid that atta
should be supplied of a quality de-
manded by a purchaser, it will serve a
very useful purpose in the operation of
this measure.

My hon. friend Mrs. Remu Chakra-
vartty asked: how can we check the
insanitary conditions? But even per-
sons who go and buy things do not
understand what are sanitary and what
are insanitary conditions, I have come
across many such instances. In the
course of my train journeys, I have
often seen small boys selling things,
emptying their pan containing small
packages on the floor of the railway
carriages, counting the packages and
putting them back in the pan. But no
tt:Jhl'L: oatgected. The ladies wl;g;ir:‘ret hlz

railway carriages were
Fackam the same, I have often
ound women themselves pic up
things from the floor of the railway
carriage and giving it to their children
to eat. So what is necessary is to edu~
cate our people in sanitary habits and

of economic standards, as suggested by
Mrs. Renu Chakravartty which is res-
ponsible for this, It is proper educa-
tion that is required.

Then my hon. friend Mrs. Sucheta
Kripalani pointed out that in spite of
the fact that Food Adulteration Acts
have been in operation in the States,
the adulteration of food has not stop-
ped. But if we make
this can be
from where I come. In Poona there
are ghee shops in the market. The food
\ make surprise visits to
these mlt ghee is found adulterat-
, then pecple are punished. If

i
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only we concentrate on milk, milk Fro-
ducts and atta, a majority of food
adulteration cases will be covered.

This is a. measure which will be wel-
comed by all sides of the House and by
the people at large and I hope that it
will come in an improved form from
the Select Committee,

Shri Frank Amthony (Nominated—
Anglo-Indians): I rise particularly to
oppose the motion for circulating this
measure to elicit public opinion. I
believe several Members have g}ﬂ
down a metion for circulating the
for eliciting public opinion.

When 1 was speaking. previously on
the basic principles of good legislation
I myself had asserted that it should
be an axiom that normally all propos-
ed legislation should be circula to
the public before it is put on the
Statute Book. But to that axiom I had
postulated an exception in the case of
Bill is of & particularly urgent Sharme

a urgen ac-
ter. As a matter of fact, I believe
it is long overdue.

I think it was George Bernard Shaw
who said that it is better never than
late; but I would congratulate the
Health Minister by saying that it is
beiter late than never. I did not have
the opportunity of hearing some of the
preceding speakers, but I do not think
the position has been sufficiently under-
lined that adulteration has assumed
such a nation-wide character that it
has become a definite menace to the
health of the nation. I was talking to
somebody the othgr tgay and I gave it
as my opinion an at person accept-
ed it, that adulteration like the manu-
facture of illicit liquor has now become
one of our main wnational industries.

I have no doubt that a good deal of
thought and time has gone into the pre-
paration of this Bill and |
criticise some of the pro-
visions, I hope the Health
Minister will not think I am pointing
a finger at her personally. But I do
feel very strongly that at least some
of the provisions of this Bill are not
only vague, but much too idealistic in
character. 1 feel that this Bill has
more or less been extracted from some
gsimilar measure which is all very well
in its application to a country like
America where the standards of living
are very different from our own. But
1 feel strongly that if this-Bill is not
to become a dead letter such as the
degislation in most of our States has
become, I think it requires drastic
pruning. Above all, it must be given
a practical -and "a reslistic bias..I feel
at present it has: neither real purpose
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nor direction. Some of the provisions
are of much too ommibus and blanket
a character to give, as 1 said, any real
purpuse to this measure,

I-want to illustrate this by referring
to some of the proposed provisions. In
clause 2 which is the definitions
clause, sub-clause (i) says that an
article of food shall be deemed to be
adulterated...(e) if the article had been
prepared, packed or kept under insani-
tary conditions whereby it has become
contaminated or injurious to health.
This is a provision of periection. The
w::gi ;‘::k.gl or “mm msampre-
p or t itary
cunditions”. Now.kgg'. let us not try to
be too idealistic; let us try and get
our teeth on the iron of realities. Life
in India is insanitary. That is not an
accusation; it is not a criticism, We
are a poverty smitten country, and
poverty and insanitary conditions are

synonymous. It would be impossible,

not to include, but to exclude, most
articles of food from a blanket provi-
sion of this sort. What article in India
has not either been prepared, packed
or kept under _insanitary conditions?
To my mind, as I said, the whole thing
is to that extent unreal—because it
fdoes not take note of actual living
conditions.

Mr. Deputy-Speaker: If a sweet-
meat shop is kept exactly over a
nauseating drain, what is other
power which Government has except
under the provisions of this Bill to stop
it? I am sure this power will be
exercised with great caution.

Shri Frank Anthony: I am going to
try and make it a little more precise.
If you think that keeping a sweet-
meat shop over a nauseating drain
brings it within the mischief of this
definition, then immediate all the
shops in Delhi will come under the mis-
chief of the definition “insanitary” be-

or flies. Any one makes th
sanitary. And immediately you put
out of business practically every
sw‘:et-meat vendor, in Delhi at any
rate.

I now come to clause 2(i) (g). Here
again I will make some concrete sug-
gestions. This clause says: “if the
article 1is obtaimed from a diseased
animal..”. I am not advocating that
we should eat diseased meat. But here
again the whole thing is utterly
impractical. Only the other day the
Minister of Agriculture said that we
have no agency for how~
much of our cattle population is or is
not diseased. How are we going to
tackle this? We have no agency for
preventini it, Somebody who poses as
a statistician has said that 90 per cent,



touched by hand. Let us carry it to
the lo conclusion. This is a serious
definition. It is intended to be applied
in order to brand a person as a
criminal, Let us take the ducks and
fowls which are fed on unwholesome

the human population in this country.
I make the assertion that 90 per cemnt.
of Indians live on unwholesomg food.
We talk of unwholesome food for the
animal population when we are not
able to guarantee wholesome food for
our human population!

Shrimati Sucheta Kripalanl: This is
an attempt,

Mr. Doputy-Speaker: The only diff-
erence seems to be that whereas that
animal ig eaten, this man is not eaten!

Shri Frank Asthomy: Man might be
more acceptable as an article of fbo
perhaps; it is a matter of opinion; 1
have no personal experience of it! But
I am appealing to the Health Minister
to be a little less visionary and a little
more practical. I shall make my sug-

ons; they may not be accepted.
ut we have to focus our attention on
the most urgent needs and the greatest
evils of adulteration. We can do that,
I submit, by changing or revising the
definition of ‘food’. In clause 2(v) it is
said that “ ‘food' means any article used
as food or drink by man.” I say this
definition is at large. If we leave it
in this vague and inchoate form this
measure will necessarily be still-born
and dead as all your other grandiose
legislation in your States has been.

Isa)f.letusttartwithﬂmtbjn?:
first. It is only my own estimate. I would
say: let us come down and enumerate
or specify what we regard as the foods
which are the objects of adulteration
—place them in an order of priority.
Let us in our definition include these
objects specifically. Let us not dis-
sipate our attention and energies in

to get hold of some poor little

-trying
vegetable vendor whose products may

be exposed to heat and flies and an
inspector prosecuting him because he
cannot get adequate hush-hush money.
Let us concentrate on these priorities.

I am not going to discuss ghee as
such. But to my mind the first priority
should be given to all forms of cook-
ing media, and we should say ‘food’
which means the following: cooking
media of all forms. I submit,.and I
believe it is a valid submis-

being destroyed because it is absolutely
impossible not only for the average
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sources, 1 have no such source. To-
day it is quite impossible, In this con-
nection I would elaborate the sugges-
tion made by my hon. friend Shrimati
Sucheta Kripalani. First, we should
have this list. On that list, the first
place should be given to cooking media
but we must give some sanctions to
this Bill. Otherwise it will be absolute-
ly still-born unless we have some
sanctions behind it; that provision will
have to be linked up with clause 20.
1 do not agree at all with clause 20
which deals with the cognizance and
trial of offences. According to this
clause the cases will be triable by a
second class Magistrate. I say that the
more serious offences—and we are go-
ing to enumerate them—should be
triable at least by a first class Magis-
trate. Then again Shrimati Sucheta
Kripalani has read from the American
Measure. In this connectlon so far as
cooking media are concerned, if a per-
son is tried for an offence with regard
to cooking media, first of all it should
be triable by a first class Magistrate,
Secondly, if we are not trifling with
this Bill—we are serious about it, I
believe the Minister is serious about
ft—let us prescribe a deterrent
compulsory jail sentence, There is no
other way of dealing with the problem
because it has become too widespread,
and habitual. If it is left within the
discretion of a court to levy flnes say
from Rs. 50 to Rs. 100, it may be
profitable to some concerns which
practise adulteration on a large scale
and they will continue to incur small
fmmes of this character.

Then I come to the next item., As
1 have said, I feel that we should first
specity cooking media. The next
jtem that I would place in order of
priority would be cereals—rice. wheat,
atta, etc. When my servants have got
rationed food in Delhi, they have
complained bitterly that the rice, wheat
or sugar have been mixed with sand,
mixed with all kinds of impure ele-
ments many of which are definitely
injurious.

Then there is milk. I would place
milk as the third item in the list of
food. In this connection may I say
that I would not have such strenucus
objections to getting adulterated milk
at least if we could be certain that the
water is reasonably clean. We cannot
be certain of that. I am a keen shikari
and I usually get out at 4 o'clock on a
Sunday morning to shoot. I see the
milkmen with their cans lned ug on
the banks of the various cahals. do
not know ‘whether you have scrutinised
the water of some of these canals,

Select Committee may

Mr, Deputy-Speaker: First provide
themselves with alternatives before
they scrutinise these things.

Shri Frank Anthomy: The pext item
which' I would place on the list is tin-
ned foods, p ly powdered milk

and baby foods. I was having lunch
with one of our very distinguished
Governors not so long ago and 1 was
told on good authority that one of the
most popular baby foods in this
country, at least a spurious imitation
is bemmg manufactured by a concern
sintaining s hoge industry. * Ting,
main ng a huge A

labels, all spurious products are pro-
duced in this factory and the market
is being flooded with them. So, this is
what I suggest, Sir. I am not giving
this as an exhaustive list.

We have provided in clause 22 for
rule making powers for the Central
Government, I have omnly given an
example of how I consider this defini-
tion of food should be dealt with. Let
us categorise it as 1, 2, 3, 4. Give

powers to the Government
to expand the list if necessary. The

and the list
b;‘.lt ttep haveisfg:gm in this in-
choate way us as my friend
Shrimati Sucheta Kripalani pointed
out., With gn underpaid staff, Food
Inspectors will be encouraged, will be
driven to eke out their niggardly
salaries by harassing little people,
poor people, by getting hold of some
men merely because there are lot of
flies on their sweets; but if we
these objects we will be able to con-
centrate attention and this measure
against these particular types of food.

I would draw the attention of the
Minister to three other suggestions. I
am not on the Select Committee and I
will not be here for the discussion after
that. There is a reference to public
analysts, I would like to have some
amendment to this clause regarding
public analysts, ensuring that the
analyst will immediately analyse the
food that has been sent with report
from a private purchaser. Let me give
the Health Minister an example which
took place in this capital city of ours.
A lady bought some meat. She look-
ed at it closely. She foumd it was
obviously diseased. She could not af-
ford a car. She went in a tonga to
the Municipal Authorities, They said
“We have nothing to do with diseased
meat” She then went t{o some
laboratory. The person in charge said
“We have nothing to do with diseased
meat”. She went back to the Mumici-
pal Authorities, made a report and left
the place disgusted. Hetr disgust was
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aggravated by the fact that she had to
spend Rs. 3 to Rs. 4 on hire.
One week later she got a letter from
the Municipal Authorities asking her
to produce the diseased meat for their
inspection. I want some provision
prevent this kind of thing.

to
Then there is clause § about Food
Inspectors, Is it the intention of Gov-

ernment to have them as whole time
Government servants? This

leaves the matter in vacua.

part-time Food Inspector. I am not
of wl:;: is inw!‘oodmhm
use says t every
shall be deemed to be a public
servant. bid hel is
ment servant
thought he would automatically

accused? By the time he a the
least that will happen to the milk is
that it will have curdled. There will
be no evidence to produce. What 1
am particularly concerned about is that
the procedure has placed the Inspector
in a position of isolation. This pro-
cedure gives him powers to seize and
send commodities for examination. 1

looked. Under the Criminal Procedure
Code, if any matter is seized, then that
seizure has to be witnessed by two
respectable and independent witnesses.
And I would say that is a salutary
principle. It protects both the Maspector
and it protects also the prospective
accused. What will happen If it is left
entirely to the In r to formulate
the evidence? - It will be the word of

was in fact planted Inspector.
The I 3 will have no corrobora-
tion. If we follow the ure pres-

An Hon. Member: How do you de-
fine respectable? . . ;

Shri Frank Aatheay: Courts will
define it but that is, as I say, a pro-
vision which has been hallowed by
Drevents the Tnapectors; whor 5T se,
preven nspectors, who, as I say,
may be under-paid, from harassing
people and from bringing malicious or
frivolous cases.

I entirely agree with the pruvision
in regard to the purchaser of food be-
ing able to have the food amalysed.
It is my opinion that it will be the
purchaser, the man in the
street, who will make this measurs a
success. At the same time, I think it
is very salutary that there should be
some sort of a fee, because we do not
want purchasers also to start bringing
frivolous complaints against the pro-
ducer who mpay not sell the goods at
the purchasers prices. But, I think
some precaution ought to be taken to
see that the fee is not prohibitive. It
should not deter a purchaser from go-
ing to the public analyst,

I will have done with one more
reference; that is to clause 19. As I
have said, if this Bill is to be made
effective and real, then we should
categorise what we mean by food. We
should also make the alleged offences
triable by a First Class Magistrate, We
should make the punishment deterrent.
At the same time, I do not like the
provision in clause 19, in jhat it is a
supersession of the accepted principles
of ijunspmdence particularly, the pro-
vision, :

“Provided that such a defence
shall be open to the vendor only
if he has within seve- days of the
receipt of a copy of the report of
;l.':(:’gubiic analyst, submitted to the
Inspector or the local autho-
rity a copy of the warranty....., »

After all, vendors are not people
conversant with law, They do mot
know the provisions of this law. Even
lawyers may wmot be concerned with
this on. If a man has a war-
should he be preciuded aome fde, why
8 e prec, prod
the warranty merely because he was
not aware of this provision and has
?hOt give;: tno:lce withintsev days of
@ receipt of a copy of the report of
the pnbl.[g amalyst? If he has a war-
ranty, let him produce it. All that we
want is that he should prove his bona
fides. He should not be arbitrarily
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of all the suggestions that have been
thrown out by the various Members
who have spoken on the measure. I am
also very glad to note the satisfaction
evinced by the Members on suchk a

statute book. I can assure them that
all the suggestions will be carefully
gone into by the Select Committee. 1
am as anxious as any one of them
that this measure shall not be a dead
letter, that it shall be rigorously en-
forced and that it will enable us to
deal with what I agree is a growing
menace. [ hope, thenefore, that the
motion for reference to Select Com-
mittee will now be approved and that
:;e shall go ahead as rapidly as we
n -

Mr. Deputy-Speaker: I will now
dispose of all the amendments. Mr.
Veeraswami has a motion for circula-
tion. Does the hon. Member press his
motion? He is not here. I am bound
to place it before the House, .

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon, by the first day of the
next session.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
“That the Bill to make provision
for the prevention of adulteration
of fogd, be referred to a Select
Committee consisting of Shri
Santosh Kumar Dutta, Shri Loke-
nath Mishra, Dr. Ram Subhag
Singh, Shri Kailash Pati Sinha,
Shri Hira Singh Chinaria, Shri
Amarnath Vidyalankar, Shri
Bheekha Bhal, Sardar Raj Bhanu
Singh Tewari, Shri K. G. Desh-
mukh, Shri Vaijanath Mahodaya,
Shri T. Madiah Gowda,
Halaharvi Sitarama Reddy, Shri
K. Periaswami Gounder, Shri
Maneklal Maganlal Gandhi, Shri
Rajaram Giridharlal Dubey, Shri
Hotl Lal Agarwal, Shri Biswa Nath
Roy, Shrimati Uma Nehru, Shri
Narayan Sadoba Kajrolkar, Shri
C. R. Narasimhan, Shri R. V.
Dhulekar, Dr. Indubhai B. Amin,
Sardar Lal Singh, Shri K. Kelap-
pan, Dr. Ch. V. Rama Rao, Shri
Tridib Kumar Chaudhuri, Shrimati
Sucheta Kripalani, Shrimati Indira
A. Maydeo, Shri Hirendra Nath
Mukerjee, Shri Shankar Shantaram
More, Dr. Punjab 'Rao Deshmukh,
Shrimati M. Chandrasekhar, and
the Mover, with instructions to re-
port by the last day of the first
week of the next session.”

The motion was adopted.

West Bengal Evacuece 1294

Mr. Deputy .
point the hon. Rajkumari Amrit Kaur
as Chairman of this Committee. -

The House will now adjoumn and
meet ‘again at 2-30 p.m.

The House then adjourned for Lunch
till Hulf Past Two of the Clock

The House reassembled after Lunch at
Half Past Two of the Clock.

[Mr. D:ru:rr-Smm in the Chair]

WEST BENGAL EVACUEE PRO-
PERTY (TEIP% AMENDMENT)

The Deputy Minister of Home Affairs.
(Shri Datar): I beg to move:

“That the Bill further to amend
the West Bengal Evacuee
Act 1951, as extended to Tripura,
be taken into comsideration.”

This is a very simple and non-con--
tentious measure, The history of - this
provision is also very short. On 8th
April, 13950, there was an agreement
entered into between the Prime Minis--
ters of India and Pakistan and certain
terms were settled as a result of which:
certain action had to be taken re-
lating to the care and custody of"
evacuee properties in East Bengal,
West Bengal, Assam and Tripura.
Accordingly, the West Bengal Evacuee-
Property Act, 1951 and amendments
thereto were passed, and subsequent-
ly were made applicable to Tripura.
by a notification. o

So far as the notification was con--
cerned, it was issued by the Central
Government on 9-5-51. Then, a—ques-
tion arose as to whether such an act
can be extended to Tripura by a noti-
fication. Certain rulings of the Supreme-
Court were to the effect that it was:
not open to the Central Government
or to any Government to extend Acts
by a mere notification. When this rul--
ing came out, the House was not in
session, Therefore, the President issu--
ed an Ordinance, and now after the
commencement of this session, the pro-
posal is to have a regular Act. The-
Act will be known as The West Bengal
Evacuee Property (Tripura Amend-
ment) Act of 1952, The terms are al-
most the same except in two important
particulars.

If was agreed that a certain date
should be mentioned known as the
“appointed day”. The agreement was
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that or evacuees who
retung.. India or to Pakistan
'Mm'nthoappomhd date would have
their lands restored to them. There-
tore.awedumwaslalddmlnthe
‘various laws. ,» & period
wnslmldowninhengal baequent-
ly., there was a conference between the
Chiet Secretaries of these States in
India and Pakistan. TI:{cmetothc
-conclusion that the W

.should be made applicable to

and the date or the

.should be advanced by two mon
So, that was the agreement which ulti-
mately was given eflfect to. The date
‘that had been originally fixed was
9-5-51. Then, it was settled that in

pura, this date should be advanced by
two months, viz.,, 9-7-1951. Therefore,

ting their property back provided, as
‘laid down in Section 3, they file an
application before the 6th

:go into the question as to whether a
bargadar is a tenamt or a cultivator.
For the pu of this Act, this partl-
cular definition has been given, and
‘the object is to extend the benefit of
the provisions of this Act to all bar-
gadars so that if they file an a

tion as laid down im Section 3(
-Collector holds an enquiry after
“he comes to the conclusion that they
‘were bargadars, he would order that
the propeérty be restored to them.

Bo.lnthuo- rupochmodflnca-
tions have been made—one in

of advan

"appotntew. by twowuu.
secondly, making this Act tpedﬂca!ly
applicable to wlut are known as
bargadars. In other respects, the pro-
visions are the same, I
submit that this Bill may kindly be
taken into consideration

edlr. Deputy-Speaker: Motion mov-

L]

“That the Bill further to amend
the West Bengal Evacuee Property
Act, 1851, as extended to Tripura,
be taken into consideration”.

Dr. 8. P, Mookerjee (Calcutta-South-
East): 1 was surprised to hear the
hon. Mhmister saying that this was a
sun le and a non-contentious measure,

that it wgs nothing but an attempt

to give affect to the agreement bet-
ween India and Pakistan arrived at on
8th April, 1950—an agreement known
as the Nehru-Liagat Ali Agreement
which, as is known to the House and
to everyone outside, is as dead as mut-
There may be some juice in mut-

tm. but there is no life in this parti-
cular agreement. And for any Minis-
ter now to seriously get up and say
that this is nothing but an attempt to
implement the terms of the agreement
is certainly an insult to his intelligence,
;Ind an insult to the intelligence of this

ouse.

What is the of this Bill? Un-

Supreme Court, and therefore, there
may be a technical reason for passing
this Bill in order to give longer life
to the Ordinance which was passed
a few months ago. The whole basis
was that it mlg‘“lnts who
came away from Bengal
to West Bengal returned
to East Bengal, they would get back
their properties within a certain date
and under certain conditions. And
Similarly migrants who went away
from West Bengal or from other pam
of India to East Bengal, if mfly

turned to their old territory, would get
back their property. It was not a
unilateral agreement. As is known to
this House, it is not something we in
the opposition have said, but ated
statements have been made by Minis-
ters including the Prime Minister that
one of the main violations of the aﬁe—
ment on the part of Pakistan has

its failure to return the property to
those who had gone back‘toEut
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Bengal, Only the other day, Mr.
Biswas said that a large number of
. such cases have been brought to the
notice of the Government, but Govern-
ment was helpless Govexnment had
drawn the attention of the East Pakis-
tan Government but restoration of such
properties had not yet been made. And
the other day when we had the debate
on East Bengal, Member after Member
got up and gaid that one of the reasons
-which have led to the conditions of
insecurity has beea the failure on the
part of the Pakistan Government to
restore the properties in East Bengal
to those who had gone back to East
Bengal. You will remember, Sir, I
read out a secret circular which had
been issued by the Pakistan Govern-
ment, a directive to the District offi-
cers that such properties were not to
be restored to the returning evacuees.
And, as a matter of fact, this has been
deliberately and persistently violated
by Pakistan. And today, for the Gov-
ernment to come seriously and ask the
House to pass a Bill like this or to
<declare that the Governmeénat of India
will fulfil its part of the obligation
under this provision though Pakistan
has persistently failed to do so, is
something which is really amazing.

The other day. the hon, Minister of
Rehabilitation—he is just entering the
House—Mr. Ajit Prasad Jain made a
statement that in the recent exodus
about 70,000 Hindus have come from
East Bengal to Tripura alone, the parti-
cular area which we are now discus-
sing. Only yesterday a statement was

- issued that this has led to a very
serious situation in that small part of
Indian territory. Now they have oc-
cupied perhaps some of the lands which
were deserted by the Muslims who had
gone back to East Bengal. There are
-cases of border incidents which have
been reported in this area. Incidents
have been reported where the Muslims
have entered into Indian territory, with-
in Tripura, and have hoisted the Pakis-
tani flag. Incidents have been report-

. ed where they are coming into Tripura
and forcibly taking away paddy and
other agricultural products, Now, is
it to be suggested that Government will
enforce this legislation—because there
is no sense in passing it, if the Govern-
ment does not intend to enforce it—and
by use of force turn out people who
have been occupying all these lands?
“The hon. Minister did not explain
what exactly was the position today.

Now I may refer to Clause 3 of the
Bill. The proposal is that any evacuee
who has returned and applied before
6th November 1952 in writing to the
Collector for being restored to pos-
session as a bargadar, will automati-

27 NOVEMBER 1052 Property (Tripure 1288
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cally be emtitled to repossession. 1
would like to know from the hon. Mi-
nister how many such applications
have been received on or before 6th
November. That would be a practical
way, of testing the necessity of this
plece of legislation, If it appears that
there are hundreds of such applications
which have already come, and which
camot be considered according to the
law ag it stands, well, we are prepared
to discuss it, for then, that will be a
situation which will have to be taken
into consideration. But supposing no
such application has been recelved by
6th November or the number of such
applications that have come is very
small, and especially the number of
bona fide po-sons affected is very small,
then where is the occasion for this
legislation? Here I should make an-
other reference. A similar situation
arose in West Bengal, where a large’
number of Hindus who came from East
Bengal had occupied land vacated by
Muslims who had gone away to East
Bengal and at one time in accordance
with the strict interpretation of the
Nehru-Liaguat Ali Agreement, an at-
tempt was made to push out these
Hindu refugees who had settled there,
and offer the land to Muslims who
were returning from East Bengal. It
created a law and order problem, and
it also created fresh problem of re-dis-
placing displaced persons who were
somehow rehabilitated. So the West
Bengal Government- decided that this
part of the Nehru-Liaguat Ali Agree-
ment would not be put into operation
at once, but after proper arrangements
had been made for re-rehabilitating
these Hindu refugees who had settled
on land deserted by Muslims. I know
that that evoked strong protest from
Pakistan, but the position was clarified
by the Chief Minister of West Bengal,
and he stuck to his gun, thably with
the support of the Central Government,
The situation was already bad enough,
and Government was not prepared to
allow the situation to deteriorate, by
turning out people who had been set-
tled on lands, especially on the eve of
the agricultural season. Now, there is
no such consideration thought of with
regard to this Bill,

If I may draw your attention to sub-
clause 2 of the new clause 5A, it is
laid down therein as to how the Col-
lector is to enforce...

Mr. Deputy-Speaker: There is al-
ready a local Act. Where is the need
for this? :

Dr, 8. P. Mookerjee: That affects
West Bengal This affeots ' Tripura.
Tripura is not under the administrative
jurisdiction of West Bengal, . but is
directly under the Central Government.
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In this sub-clause it is provided:

“...and for such purpose, the
case
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Muslim migrants, as the case may be,
bhad a special importance. But now
since this Chinese wall has been creat-
ed. and the passport system had been
introduced, which is now being operat-
ed in a very scientific mammer, to the
detriment of the interests of Hind
either wishing to

Beng:
could be absolutely no
placing such an Act as this permament-
ly on the Statute book. I sug-
gest to the hon. Home Minister that
there is no special hurry about it, and
that we should seriously apply our
minds to Jhe new situation which has
arisen after the introduction of the
passport system, and then after con-
sultation with such Members of the
Opposition, who may be
interested In this piece of 1
Goverument might consider the
sirability of bringing forward amy
lation later on, In my humble on,
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comes to an end,
or do it in some other way. But now
to give effect to a of the so called
N which

and
We should not proceed with this Biil
now. We should have a discussion
later on, and then devide what parti-
cular course of action we should adopt.
With these words, 1 oppose the Bill as
introduced.

Shri Tandoa (Allahabad Distt—
West): Tragic and hypocritical,

Dr. 8, P. Mookerjee: Thapks to my
hon. friend Babu Purushotamdas Tan-
don, 1 shall withdraw the word ‘amus-
ing’, and say ‘tragic and hypocritical’.

Shri Gadgil (Poona Central): Comi-
cal also.

Shri A. C. Gauba (Santipur): This

Bill proceeds from the De Agree-

ment of 1950 between the two

Ministers. The relevant clause is

%ause 6 of that agreement which reads
us:

*“(vi) That in

Tripura shall enact the necessary
tel;;lsllﬂon to set up these Commit-

Accordingly, Sir, the West Bengal
Government passed the West Bengal
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Evacuee Property Act of 1951 amnd in
sl::lellotthata\ctlthnsbemhld
. n:

“The State Government shall by
notification in the official Gazette
constitute an Evacuee Property
Tment Committee of West

Then—the Committee shall be a
ct:rporate known by the
o

bedy
Bensai vee est

It has also been provided in the
Delhi Agreement that this Committee
will collect rents and revenues and will
send them to the evacuee to whom the
property belongs. But in this House
on several occasions the question was
raised about the rents of requisitioned
urban property. We have not been
able to elicit any information as to
how this urban property which the
Government of East Bengal have re-
quisitioned, how the income or revenue
sccruing from them is being utilised. As
far as my knowledge goes no proprietor
has yet been able to get any rent or
any income out of the urban property
1éft by him. Moreover, it has been
alleged that the requisitioning of urban
propcrty was done more for a political

than for administrative
n:ms The purpose was to drive
out the middle class town Hindus and
to deprive the masses of the necessary
leadership and to destroy their morale,
So.utorthetermsotthel’act this
evacuee property islon has mnot
been respected by the East Bengal Gov-
ernment.

-

I shall say also that through forces
of circumstances it has not been pos-
sible also for the West Bengal Govern-
ment to respect it in all its implica-
tions. as has been pointed out by the
previous speaker, Dr. Mookerjee. It is
not a question of the West Bengal Gov-
ernment being unwilling to do this or
that, but it is a question of circumsta-
nces and they cannot get beyond those
circumstances. When lakhs of Hindu
migrants have come and settled on the
abandoned lands, it is not possible for
them to oust. them. It becomes. not
only an economic issue; but it becomes
also an issue of law and order. In the
Delhi Pact the date fixed was 31st
December 1957 within which a migrant
was to return to his own property and
then he would get back the property.
But according to this Act, now as pro-
vided by this amendment, that date
has been fixed as 15th June 1951 and
the application date will be upto 6th
November 1952, So in a way we are
extending the life of that period by

342 PSD
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near about two years—I do not know
for what purposat.

Then there was a joint statement by
the two Minority Ministers of the two
Governments that every attempt will
also be‘made to derequisition such re-

uisitioned houses. May I humbly ask

hon, the Home Minister in how
many cases the Government have been
able to derequisition those houses and
them to the real -owmers. I
think they have not been able to cite
a single case. If under pressure of
certain influence, the East Bengal Gov-
ernment might have been persuaded to
derequisition one or two houses, im-
mediately some other occupants must
have entered those houses and occupi-
ed them either illegally or with the
conm:lancéo of t.het. omcersTh A of Mt.he
Beng vernmen al
case I can satelysnythattht:m%elh!
Agreement, at least the provision re-
urdinx evacueg property thereof, has
t been respected and has not 'been
Derl.? worked.

Then, I shall also refer to another
clause of the joint statement by the
two Ministers of the two Gmmmeuts
As regards rural property, they say:
“In all such cases the overriding con-
sideration should be the restoration of
all immovable property to the migrant
at the earliust possible date" Here also
I would ask the Government in how
many cases the Hindu migrants who
have returned to East Bengal have
been able to get their immovable pro-
perties restored to them. I know of
several cases where not only agri-
cultural property, but even the resi-
dential houses which had been occupied
?g Muslims lilt_mld rf!t be th:ecovered for

e occupation returning
migrants, Just near about the town
of Barisal—a mile off—there is a big
village named Khasipur which was a
predominantly Hindu village. But after
1950 Khasipur has become nearly 95
mt Muslim aad all the big

., some pucca palatial houses,
have now been occupied by the
Muslims and those who want to return
or those who have returned to East
Bengal have not been able to occupy
those houses.

Then I do not know’' what is the
purpose of this special provision here
about the bargadars. I think the
Hon. Home Minister will remember
that in this House on several oc-
casions the question was raised
about a sort of tenants—the jirati
tenants—who occupy some border-
lands in Tripura, but most of whom
live in East Bengal. They come and
cultivate those areas in Tripura and
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takr.- away the paddy and the crop
to East Bengal. It is not only a ques-
tlon of land restored to this or
that man, but it is also a question of
our food supply. I think about several
lakhs of maunds of rice and ‘paddy
are taken away in this way. So why
this special provision about thess
bargadars? The bargadars ‘are to be
given a special privilege. The ber-
gadar” who holds no tenancy ¥ights
gtands on a towed footing as
ed‘otheordinaryunant. ldonot
know why this speclnl privilege
should be dven to the bamdnf. ;

* Then I would alsouketodruwth-
gitention - of the Home Minister to
certain developments in the economic
structure of East Bengal. 1 think he
knows that the East Bengal Governe
ment has abolished the =zamindari
g:uam t has practically affected only

nmg I hold no brief
for the zamindari system or the
zamiudars; but when a partitular econo-
mic measure or an administrative

special notice of that. And when the
zamindari ‘system is abolished there,
why is this Government going to give
«certain rights to these bargadars. How
the Hindu bargadars on that gide are
being treated nowr specially after. the
abolition of the zamindari system and
how the Hindu middle class tenants of
are faring after the aboli-
ﬂon of the zamlndari system—all these
4hings should be taken into consgidera-
tion by this Government before they
can Ppropose such a legislation,

Lastl.y, before I conclude 1 would
}lenously ask the Home Minister
¢onsider what would happen to the

p the ba-rfa“n may cultivate on

e border tory. They will be

stly border territories. But where

1 the crop go? Will the crop go to
East Bengal or will it remain on this
side? For these last four years it. has
not been possible for this Government
16 retain the crops on the border ter-
ritories on this side. Mostly théy have
gone to the East Bengal side. I think
thut point also should be be considered by
thiu Government.

So I do not actua‘lly understand whah
fiat ey of e s e
a n ew r ev
‘in communication m econ:
e e S R
a
ﬁhm this whole ‘Act ~ dépends.

Al.lt.hinkt House Is entitled 15
h " higt the Managing Com-
West Bengal Govern-

' subject to law - and mﬂﬂty.*’r

These strike us as empty words
we do remember what happened
Pakistan since Llhat Pact, and séveral
hon. -riends have

|
]
BEER o i

ﬁm.thatﬁhmiuas-mnmcm
of decency? It is.a deliberate and
conscious  frustration of ihis bilateral
contract when it says there shall bé no
{freedom of movement between the twb
couniries, What is the use of implement-
inl thie: Pact, when they bave brokséh
the basic and ' cardinal principles of
that Pact? ‘What are you going to -do?
What clause are you . implemen
You are lementing Clause 5. 1
sot think £ hon. Minister has had
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time in the mid:st of his diverse pre-
occupuuons to apply his mind to hg-'lﬂ
position of bargadars at all., II be d,
-he would not have come '‘forward to
this' Parliament with this Bill - the
gent form. What is that clause 5?
ighis of ownership in and rights of
occupancy of immovable properti of a
migrant shall not be disturbed. 1 d
ing his absence such proporty is
cupied by another person, it shall he
returned to him. . provided , hg comes
back by the 3ist December. 1950. The
exact words of clause 5 I am quoting:

“Where the migrant was a culti-
vating owner or a tenant, the land
shall be restored to him provided
he returns not later than 31st
December, 1950." '

They know there may be exceptiomal
cases, Therefore they have provided
that in exceptional cases if a Govern-
ment considers that the'migrant’s im-
movsable propérty cannot be returned
to him, the matter shall be referred to
the appropriate Minority Commission
for advice. You know, Sir, what has
happened to the Minority Commission
set up in Pakistan. Even the Govern-
ment of Pakistan had a sense of
humour. They had one Hindu as a
member of the Minority Commission.
That Hindu has been ciapped i prison
and he has been kept in jail for one
year. " And the Pakistan Government
has solemnly issued a Gazetie notifi-
cation in which it says that the Hindu
member of the Minority Commission
gonstituted under the Delhi Pact has
absented himself for more than three
meetings., and therefore, it is declared
that his seat is vacant. Therefore, it is
now a pure “Pak” Commission wi

out any member of the minority com-
munity there. 8ir, let me read the
opening words of clause 5 once more.

“The rights of ownership.in or
rights of occupancy of immovable
property of a migrant shall not ba
disturbed.”

Now what is this bargadgr? I hope,
when he was the Governor of Bengal,
His Excellency—Dr. Katju knew some-
thing or heard something of the barga-
dar systen). There is an Act—I do not
think my hon. friend has had the time
to look it up, called the West Bengal
Bargadar Act (Act II of 1950), which

ot the assent of His Excallency the

overnor on the 15th of March, 1950.
I do not khow whother he read it when

) he gave his assent to it. According to
the definition in section 2(b) o:!--tha_t
Act, a bargadar

“means a person. who under tt;e
gystem geherally known as adhi,’’
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barga, or bhag, cultivates the land
of another person on condition of
delivering a share of the produce
of such land to that other person”.

Now, Sir, he has got no rights of
ownership in the land. Hehasnotnut,
any right of occupancy in the land.
He is neither settled ryot nor an occu-,
pancy .ryot; he is really a tenan'b-a‘b-wm._
This Bargadars Act of West Bengal
describes not merely the rights of.

" bargadars of West Bengal but the samea.

conditions of tenurge prevaﬁ through-
There 15 a distiact section, section S

a ne on 5—
Termination oP cultivation by a barga-
dar. It sus.

“The owner of any land cultivat-
ed by a bargadar shall be entitled

{0 terminate the cultivation of such
.land by the bargadar, on.one or '
more of the following groumds— Pt

(a) that the. owner desires to .

cultivate the land by himself or-
_ by nmigmbers of his. tatmlyorbr
servants or labourers, and

(b) that the bargadar has misus-
the land or has neilecl.—
ed to cultivate it properl

Thuertme it is in effect a mere licencs:
for ‘one .season which may be: .
ed or wh:ch may not be repea % {3
may be repeated only if theowner“
not cancel his licence and he does sint
want to cultivate it himeelf. .. And if ‘e
wuants to do it, then the bargadar bhas
no right whatever. I may respec
suhmit for the hon.  Minister’s

you bothering yoursell to confer certain
rights on the bargadars when they
really do not come within the purview
of this agreement? . If you do nod
accept our contention that it is dead,
only to pursue a policy of appease-
ment or what is eyphemistically now
called the policy of the ‘healing touch’,
it you want to gladden the heart of

Pakistan, you can dq it. What I 4m
submitting is this; even if you want to
do it, you are doing something which is

not expected or warranted or demand-
ed in justification of this clause 5, This
clat.ttfe 1%selt sa);;.s Lhat in certaln ex-
ceptional cases if this property cannot
be restored, you can go.to the Minority
Comnﬂssmn Hags Pakistan Govern-
ment implemented this clause? My
hon, friend, Mr., Guha has given
instances’ where the;y have Mot d,one
Then why this hurry “from’;
thing else, you shouﬂ not ‘do it In
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case of bargadars. 1 shall tell you why.
This is not merely a legal point. This
is not merely a point of construction
of a statute. In the year 1940 there
took place the Dacca riots. Then came

the Raipura riots, then the Methikanda

riots, visited those affected parts of
the Dacca district. Thousands and
thousands of people left their hearths
and homes and crossed the Meghna
near Bhairav and came to Tripura.
Tripura, my hon. friend will come to
know when he goes there is only
about 6 miles from Akhaura station.
Now, they all went theore and. took
refuge. In 1950 when there was the
great carnage in Dacca and Mymen-
singh and there was a blg scale mas-
sacre near about Bhairav, thousands of
people went and took shelter in Tripura
and they have actually been cultivat-
ing the lands which had been left there.
Sometimes, they were cultivating them
as bargadars or sometimes the Hindus
who were not cultivating the lands
themselves while living in East Bengal.
were letting out the lands to non-
Hindus who were bargadars cultivating
on the seasonal licence basgis. Now,
these people have been squeezed out.
They have been deprived of their land
in East Bengal and they have been
cultivating the lands in Tripura either
by themselves or,through their servants
or {hrough hired labour. How can you
say that any Muslim bargadar who was
there or any man who was a bargadar
before the creation of Pakistan and
bad left that place, if he now comes
back he will be immediately handed
over that land? That would not be fair.
That would be detrimental to himdreds
and hundreds of people who are the
owners of the land and who have start-
ed cultivating it themselves during the
last three or four years. Why should
you do it?

The other point is about clause 6 of
this wonderful Nehru-Liaquat Pact.
That clause says:

“In the case of a ' migrant who
decides not to return the owner-
ship of all his immbovable property
shall continue to vest in him and
he shall have unrestricted right to
dispose of it by sale or exchange
with any evacuee in the other
country or otherwisé.”

Unfortunately, this clause has been
deliberately violated by the Govern-
ment of Pgkistan. This is not my
opinion alone, I shall read to you the
editorial of a Congress paper In
Calcutta, whose editor was himself a
resident of Bast Bengal.
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An Hon, Member: What is the name
of the paper?

Shri N. C. Chatterjee: Amrita Bazar
Patrika. 1 hope the hon. Minister re-
members it. '

Dr. N. B. Kbare (Gwalior): It does
not matter whether it is Congress or
non-Congress.

Shri N. C. Chatterjee: Anyhow, it is
a Congress paper and a paper of stand-
ing with a certain amount of responsi-

bility. It says:
“So far as the evacuees from
Pakistan are concerned. many

obstacles are being placed in the
way of the disposal of their pro-
perty. In some cases permission
for sale or exchange is not given
at all. In many other cases where
a transaction for sale is concluded,
then evacuees from Pakistan often
get only a fraction of the sale pro-
ceeds. A deduction is made on be-
half of the Pakistan Governmenmt,
as income-tax. There again in
many places in Pakistam so-called
“Welfare Committees” have beemn
instituted, who also realise a por-
tion of the sale proceeds. In the
case of a non-Muslim evacuee he
is often unable to get his account
registored in Pakistan. The result
is that property left in Pakistan
has to all intents and purposes
come to be owned by the Pakistan
Government or has been allowed
to pass into the hands of Muslim
refugees.”

is is what is happening to the poor

fugees or evacuees from Pakistan In
deliberate violadon of clause 6 of the
Delhi Pact. The hon. Minister is
shortly going to Agartala and Tripura.
Let him get the facts for himself. The
Statement of Objects and Reasons
clearly states that “the Chief Commis-
sioner of Tripura did not think that
these modifications were necessary or
feasible.” What is his present report?
Why did he say so? What was his
ground? His ground was that
thousands and thousands of people had
been squeezed out of East Bengal and
were coming back to their lands left
by the evacuees and they were actually
cultivating the lands and that was the
only means of their subsistence. The
Chief Commissioner, a man responsible
for the lives of this uprooted and dis-
turbed humanity, had said that these
modifications were not necessary or
feasible. Then the Chief Secretaries’
Conference took place in pursuance of
the Delhi Pact and Pakistan complain-
ed that we were not doing our part and

1308
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that we must pass an Act. Therefore,
an Ordinance was passed to please
Pakistan and to please them still fur-
ther we are going to make it an Act
now.

I want to ask the hon, Minister: has
the Chief Commissioner stated any-
thing now? Has he been consulted?
Has he said that this is now feasiblé or
possible? Has he gone back on what
he solemnly said some time ago? What
is his latest report? Let the hon.
Minister consult him and find out the
facts. Let him find out what will be
the effect of this legislation. I tell you,
Pakistan will never mend its ways,
whatever we may do to placate her or
the ruling elements there. The only
effect would be that thousands of
evacue2s who have come from East
Bengal and who are actually living on
these lands and whose only means of
sustenance are these lands would be
-geriously disturbed.

o o o WX : W, F W

oooooo

%% wrvlt eeer @ SR )

IR Gro Mo WX : 7F, AwTe
AT T | W, ¥ A 1@ e §
fm & a3 feame O & oY A
AW FTT AR E | FIAL, AT W
wom g f5 ¢ wd® @y ;4o &
qqw qF 9T & gfear #F qowet §
% arfierr w1 frerg &Y war faw o

srer omr § dew foamw dw W

0N sifre 4 1 9a frwg *Y
N WE ¥wgy A F AW
ot g gewA ey sfige Sl
3 gr9a ¥ AT 9F wXGTE § wR A
RITETGAT & | TR T WA
qur W g § fo ¥ oF o &
§ o fr ghm fegt & dfew frrrg
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\O
a qaY gATY ag AHLE | ﬂi
ghar amdt & fr a3 Y frerg § 28
g1 afiwm 7 frem o
ud ave ¥, IFT F< fogmm wdt
@ N Jw 2 frar g, ag gfar
oY §1 W EE groa 7 A g
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fee &# ant wfeqd | wrd w
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foz ofwmr & @ o W E,
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Shrimati Reau Chakravartty
(Basirhat): The tragic part of the ques-

tion that is under ussion is that it
is the ordinary man—both Hindu and
Muslim—that hag suffered. As far as
bargadars go, both Muslims and Hindus
are suffering. This Bill seeks to make
out that we are going to give the bar-
gadars a very good deal, but what
actually have we done for those bor-
mr: who. have come over from East
al? In the last fcw months or
even a year, a big proportion of the
refugees have been bargadars and
peasants and we also know. of cases
where these people have been given
.some kind of land. We have gone to
the hon. Minister and taken up the
cases where land which is unfit for cul-
tivation has been given to them. They
Jhave heen unable to grow any crop
there and have had to abandon the
3ands, and they have been comsidered
as useless -people by government and
they have been told they are not going
to be given any further help. Now over
here this Bill is seeking to throw out
thase bargadars who haye already set-
‘tled themselves. Now before we bring
this Bill, it i# pecessary to clarify that
we are not gding to throw out any
ars who have settled t ves

on land without giving them d4lerna-
ti_n cultivable land. That is absolute-
Iy essential. because we feel that it is

WPCessary Eg ‘both , the bargadars,
Hindug or uslims. to be re-settled

.- A few days ago durin thtlon
"Hour this point was raited as to whe-

-ther there. was -dand which could be
given over for fhe rehabilitation of the
refugees, especially rural. refugees in
Tripura, but I am afraid there was no
tgatisfactory answer to that. - We have
been told by certain Members here
'¥hat there are large tracts of land
~which 1mm be given to them. Therefore,
‘what I-should like to say is this that
we must make a provision QM any
brraadar who has to glve up fand
should within a specified time limit be
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given alternative cultjvable land with-
out which he cannot be thrown out. I
lay particular stress on the time-limit.
I do not think we should make the
Muslim bargadar who generally is very
r suffer becausc certain things
ave been done by the Government of
East Bengal. Therefore we must be
very clear about this before we pass.
this Bill.

While on this subject, I should like
to bring4o the notice of the hon. Minis-
ter and of this House the case of many
colonists who are being ejected fromr
their homesteads which they have
built up on land which happens to
belong to very big. rich and influential
people. For instance, I have got be-
fore me the gjection notices given to
Bandhabnagar colonists because that
land belongs to Manguram Bangur, one
of the biggest Marwari landlords of
Bengal. It iz no use your saving that
you are trying to do this for this per-
son and that for the other person.
Before we bring in any legislation we
must be clear that no ordinary man is
made to suffer, whether he be Hindu,
or Muslim.

Shri T. K. Chaudhuri (Berhampore):
I have certain doubts atout the npera-
tion of this Bill when it becomes 2n-
acted. The Statement of Objects and
Reasons says that this measure emerges
out of certain agreements arrived at
at the Chief Secretaries’ Conference
held sometime in 1951. I would like
to know what are the remsons that
weighed with the Secretaries and' the
Government to extend special facili-
t:es to evacuee bhargadars from Tripura
and why no corresponding tacili-
ties have been extended to bar,
who have migrated from West naal
or Muslim bargadars who have migrat-
ed from West Bengal or Assam and
came back subsequently.

Now, so far as bargadars are con-
cerned in West Bengal they do not en-
Ly the benefits conferred on evacuees

‘by the West Bengal Evacuee’ Property

Act. But here Muslim evacuee bar-
gadars from Tripura who return would

.be restored to the possession of their
cultivable land and if necessary force

will be applied by the Government to
restore to them the possession of their
lands.  There is.no mention in the
Bill about barandars who are alreadyv
in possession of those lands. May be
thev have come from East Bengal* they
in possession of those lands. Maybe
local people. THfey have been actusllv
Where will
these paople go? Under the . West
Bengal Evacuee Property Act, evaduees
have some protection. Restoration or
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person .is occupying

that particular la.nd or that
property. It is not always possible to
surn him out. The case has {0 be refer-
to the Minority Commission. But
the West Bengal Evacuee Pro-

e
%
-
£
]
e

turned out and the lands res-
gada:

Fit
o
2
-
%

i
z§§

EastBengaL-mahyotthem
a|:||u-::plae. ut they it is who are

ually the
They have no rlghl.a under the Tripun

i1

law and they will simply thro
out which is intolerable. 5 maﬁer
should not be looked upont from the

communal point of view or from the

of view of India versus Pakistan.
We should look at it from the human
point of view and also from the point
view of the economy of that small
tate. Where will these people go and
what would be the condition of the

nayw

rs? These gquestions should be
ﬁ:ﬂﬁm before this House can "agree
the enactment of this Bill.

“Mr. Deputy-Spesker: Dr. Katju. -

Shri Meghnad Saha (Calcuttn—North
\-West) 8ir, we want to speak.
“Mr, -~ Depiity-Bpeaker: Any hon.
”lhm ber coming from Tripura?
-l i like the snow-ba.ll zatherlng
mntum!

- Sheimati Rm Chh-avuﬁr Sir
Nisa very importmt Bill.

+ Mr. Denntx-ﬂpelhr Hom, Membura.
when they are interested in speaking.
¢hev very often rise at the earliest op-
portunity. But as the debate goes on
and when the debate is expected, to
elese—not that I am in a hurry—some-
body just takes a hint.and rises, I
am not casti nny -aspersions against
‘any hon. Mem But I was looking
to various people and when I call upon
hon. Minister, ‘two ‘or: three people

it vn, - Let them stand ‘up in the
Arst Inﬁtance so that T may know all
o want to talk. what time it -will
e and T may tell the hon.: Minister

" pr-8 P. Monkerjee: Has : thg,gml
iof the snow-ball . touched the,.
of ithe Minister?: . RRFT e f {ug

e ket o 3 e
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wh.ich the Govern-
ment .3 brln:ins forth here is a very

thousands of Hindus were driven out
from their homes and homesteads in
Raipura and other places—more than
@ hundred thousand—and they took
shelter in the State of Tripura. And
the Maharaja ot 'Lripura at that time
braved the British Goverament- and
gave them shelter for a long time and
mpuedm them with the necessities of

After that this Hindu migration from
East Bengal has been going on into
Tripura for over a long time. I was
there for about a week just six months
ago. We found that the number of
migrants in the Tripura State exceeds
the local population. Most of them
are Hindug and many of them have
taken to agriculture, because land is
available in Tripura and as they have
no other means of livelihood they are
¢tultivating the land which they could
occupy themselves.

Under thece conditions, to bring out
a RBill like this which will throw
thousands of refugees from their only

.means. of livelihood is a great cruelty.

The name of the bargadar . always -
evokes here a certain amount of sym-
pathy, The bargedar has, RO rights at
all. Inm our part of the coyntry, in East
. the bargadar is a ienant-at-wﬂl
 may eultivate the land for one year;
may not cumvate lt the _next. year.
is slmply a_labourer., New. we are
here.of the rights of the bar-
t whg are. the rights? He
)p to this.time even
stan Government has not taken
steps for recognizing any right of
bargadar. The bargadars, who
Yiséd to come from the ' neighbouring’
‘distriet of Comilla, are mostly, Muslims,
and they used to ‘ber employed .as

“’E

%EEEQEEH
gsa

 In. the course of the last three or foin

'mrr this land is being cultlvated

by the Hindus. and it is their onlv
means of livelihood. Now. withou pro-
viding for themr, vou are trvihg ' to
throw-‘them out. - Sir.this ] consider is
the svorking of. the Nehru-Liaguat Ali

Pnct 1n direr'tion But there is no
ability.! :¥ou:sre shot :do-

"im for: t& Hindus who will

o]y ¢ ﬂépﬂ 'nf theid only

Hvﬂﬂoﬂ‘!"* WOowft brisitdy
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Coming to this point about the ques-
lion of evacuees, this only shows that
the mind of the Government, when they
want to operate the Nehru-Liaquat Ali
Pact, is working only in one direction.
Now, take the city of Dacca, the big-
gest city in Eastern Pakistan. It had
a population of 200,000 before parti-
tion, 70 per cent. of it were Hindus—
1:40,000. They owned 80 per cent. of
the houses there, Now there are only
5,000 Hindus left there, and they have
been completely forced out of their
houses in Dacca. I know it because I
come from Dacca. Most of my relatives
are inhabitants of Dacca. and they
have come to Calcutta. When you pass
on the streets of Calcutta you find
shops springing up on both footpaths.
Who are these people? They are the
people who have been forced out of
their homes and hearths in Dacca. In
spite of the fact that four or five years
have passed I know that in almost 99
per cent. of the cases they have not
been able to recover their homes in
Dacca, and in the urban areas. And
they are living in the streets of Cal-
cutta. There may be a few rich men
who have been able to find a house
here and there. But most of these
people who had left their hearths and
homes in the city of Dacca—1.40,000
inhabitants—they are living in the
streets of Calcutta.

Please do not be generous in one
direction only. It will create a revolu-
tion after some time if you do that. I
would therefore request the hon. the
Home Minister that he should drop
this Bill. He should make enquiry on
the spot; he should make enquiry
about the conditions of these refugee
inhabitants who are leading a sub-
human existence in the streets and
suburbs of Calcutta. And some of the
Jadies of these houses who were settled
near about Asansole are pommitting
suicide. You should not add to their
misery. Study their conditions p1
perly, and after that bring a Bill ich
may be acceptable to this House,

In the mean time I do not think
should be over-generous towards
akistan. If you want to be generous
to the inhabitants of Pakistan I do
not object; but charity begins at home
and you should also remember the
ple who have lost their hearths and
Eﬁﬁm which they have worshipped
and adored for thousands of years and
which they cannot yet forget.

Shri Gidwani rose—

Mr. Deputy-Speaker: I think there
has been enough discussion. Dr. Katju.

Dr. Katju: I had the benefit of read-
ing thutm?orllon of the speech, which
1 did actually hear, of my hon.
friend, the Member for South-East
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Calcutta. It was on the usual lines,
and the other speeches proceeded much
along the same way.

Now, having seen the misery of the
evacuees and the people who have
come from East Bengal, it would be
wrong on my part to say that I sym-
pathise with them: I share their joys
and sorrows. The sorrows predomi-
nate. And it is not a question of lack~
ing in sympathy. But 1 respectfully
suggest that in this type of sentimental

athy we have overlooked the very
simple provisions of this Bill. I am
very sorry that I was not here—I was
engaged elsewhere—to move the Bill
for the consideration of the House.
But you will please remember . what
actually happened. There was that
Pact in April 19850.

It had to be implemented at that
time. Now f{followed conferences on
Governmental level—Chief Secreta-
ries’ level. There was a conference on
the 2nd or 3rd December 1950. Then
there was one in March 1951 and then
followed another in December 1951.
Now, in pursuance of the March 1951
conference. it was agreed that there
should be legislation in East Ben'g:‘_l.
West Bengal, Assam and
pura. In West Bengal legisla-
tion was enacted. In East Bengal the
same thing happened and in Assam
followed the same thing. In Tripura
which was then under a Chief Com-
missioner, the Act could not be cnacted
and it had to be done by a notifica-
tion. Now in this Act, the Bengal Act,
or the Assam Act, there was an ap-
pointed date; “appointed date” meant
that an evacuee must return home be-
fore he was entitled to make any appli-
cation. I want to make it clear it is
not a case of an evacuee from East
Bengal or an evacuee from West Ben-
gal walking over to Dacca or going over
to Dacca or vice versa, He must re-
turn by an appointed date. There are
two things to be considered. The re-
turn of an evacuee to Tripura, to West

al, to Assam, by a particular date.
S 1y the return of an evacuee
East Bengal or to East Bengal by an
appointed date. Now the House will
notice that the “appointed date” was
formely given as the 15th of June,
1951. It has now been made 9th of
July, 1851. This extension by about
three weeks was done at the exXpress
instance of the Chief Commissioner who
pointed out that there was some ad-
ministrative difficulty. The result is
that anyone who wants to take advan-
tage of this Bill, must have returned to
Tripura and settled there again as an
Indian citizen by the 8th of July 1851.
It is not a case of anyone returning at
any time and then making app
tion and aayinwz “please gl
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You must come and settle down. That
‘being so, the other date is the date of
the application. Now that has been
extended from time to time. We put
it down in the Ordinance as 6th of
August and that has now been chang-
-ed, because of this Bill, to 6th Novem-
ber. I submit, Sir, that it makes really
no difference, Of course, I saw refugees
e o050 the op nin ﬂ:sm Thn'%:
ays o . opening days.
:39 ned of which we were all asham-
ndus and Muslims of East Ben-
al were ashamed, we were ashamed in
est Bengal, Howrah and everywhere.

e ran away. The others
v:i:{yml Those who came back

home on the 9th July 1951 say “We
want our property.” What is the an-
-swer? My hon. friend referred to what
has been done in Bengal, in Calcutta
about rehabilitation and all that. I
am aware of it. But supposing a per-
son who had been evacuated in this
fashion returns from Dacca or any-
where else and returns to Calcutta or
returns to Dacca and says “This house
is minelnl want to get it ba&" The

rson possession is a spasser.

nder the Civil Law, my hon. friend
Mr. Chatterjee will tell you, the period
for recovery of possession is twelve
years. If I leave my house in Delhi
unoccupied—but the legal title is in
my name—and somebody in my ab-
-sence walks into the house for any pur-
fose very humanitarian purpose, and

am hard-headed, I come back, I do
not go to the Civil Departments. I go
to a Civil Court and say “I want my
.house back.” The Civil Judge is en-
titled to adjudicate upon that case. If
he does give a decree, I am entitled to
be restored to possession. Similarly,
therefore, please remember that after
that pact——-! am not concerned with
the other provisions of the pact—so
#far as this particular item is concern-
-ad, theonlyfactisthis that property
should be restored.

Please remember one thing more.
“This is only an amen . There-
fore attention has not wn to
it. The parent Act is a btg one. There
is section 24 in it and section 24 pro-
ceeds on these lines, You are an eva-
cuee, you come back; if you make an
application within the period allowed,
‘then the perty will be returned to
you and civil authorities will assist

but supposing you do not make

an appucatlon by that time. Then the
riod given is, I believe, middle of
? e 1853. He can make an applica-
tion by that date and it should be taken

notice of.

Another nt. Either the land will
be returned and he will be in

% him or 4
rh‘;rtym which have been collected will
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be given to him. My respectful sub-
mission to you, Sir, ig that all those
Beol.nts which have been made—I may
pardoned for saying that—have been
made in a sort of retaliatory way which
I easily appreciate having seen Cal-
cutta for myself, having seen the re-
fugee camps I appreciate the spirit
underlying it but so far as this Rill
is concerned, it deals with a very
minor matter. Legislation is there,
it is working in West Benxal it i=
working in Assam. Nobody has
F“ed that it should be overruled.
ar ag Tripura was concerned, we first
had the Bengal Act extended. Then
it was said “Well, this is not quite
regular”. Then the Central Govern-
ment issued a notification.

There have been some  decisions of
the Supreme Court where it is said
that parliamentary legislation should
intervene in regard to Tripura and not
an executive notification. A point was
made that the Chief Commissioner of
Tn should be consulted. It was

instance that it was considend
proper to move an Ofdinance to be
enacted. Then, under the Constitu-
ﬁo&:hehave ot tod?ﬁrﬂfheSpeahu
wi , most o speeches
which had been made had
fluented with the events which occurred

pas

caac
T
's
£
?3

Renu Chakravartt,y made some
back but so far as this particular 1
lation is concerned, that has n
to do with eithei- the paslsport s{stan
or any others. mean, I repeat my-
self again, it applies to persons
}1:;{: returned before the 8th of July

Peo have settled in Tripura, in
Cnlcug:inmcca They are not the
backwards and

m“‘wh the thing has sim

washed itself o'ut. so far as that
cular clause of the Pact is concerned.
As regards the other conditiens which

8

,clauus which have spent themselves

out, which have been worked out, I
submit, any arguments based upom
these sube.equent developments are not
applicable. The vital date is 9th July
1951, That has passed 18 months baek.
There is no answer to his claim.

is my short submission on that point.

Then, comes the bargadari business.
I know something about bargadart,
having studied it, though not as care-
fully as my hon. friend Mr. Chatterjee
and other people. But, I did my best
and I know som about the ten
Theqri:sttihonisthlginltm‘! ‘ﬁ
owing e disturbances anuary,
1950 or February, 1950, if by his tenures



i e
some additional title upon any one.
ject was that instead of taki

in civil courts an

that or the other thing ﬁd
nding money an -
%omorhﬂ tom%ector

ef. .

( into the matter and
; redi

'l‘hi.rd]y, in spite of the fee

which have been shown on that si
of the House, I do make a strong aﬁ-
peal—that is what we have been taught
on this side of the House at least—that
we must carry out our undertaking.
This undertaking was given that this
lort of legislation will passed; not
wen in the Pact, but it was re-
ven, as 1 smd in December,
i.n arch 1851, and December,
1951 Legislation has "taken place. Good
or. bad, people have benefited from it
or: suffered from it in Assam; t:E)ezople
_have benefited from it or suffered from
it in the whole of West Bengal. Here
is a tiny little place, Tripura. Because
of technical ditficulties, we had to pass
an Ordinance and we have to bring this
Bill. . The whole question is this, Are
we to say that, because of the events
that have taken place in September,

[=]
-3

E&

:

4

)
i

1952, October, 1952, and troubles
aﬂslng out "~ of nassport disputes,
we "not carry out our

ed word which was repeatedly
fg’x emphasiseﬂ in the whole of
950 and 1951, and we will back out?
T ‘submit that this will not be the proper
thing to do. This will not advance our
qwn credit. We will not very much
sleveie in our own g{ﬁ:. 1 shpuld like

mfarnsmy
idoes papers go,
&m ha tobedonebacausewe

wanted ‘to put the un . ‘ship-
shaped’, in properla:al phr .

_As regards the point mnde by hon.
imati * “Renu - Chakravartty that
jle should not suffer and there
1d not be any large scale ré-

¢ -Shﬂmaﬂ Renu C!lalraw A&-
Frnative land should be gind

: De. m Thera is other land avaﬂ—
able. Ishallsee Ihope ltto
-be ‘there. :
‘We b.ave g}:en oull; u&dﬁtﬁa}iu That
.been, a gam,’
g e o I Weat ey
9

‘been a ﬁ%‘ﬁa;ng
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has already taken effect. Applications
must have been made. Please remem-
ber that the Ordinance was passed in
ugust or September. That gives a
By that date applications must

have been made and finished.

Shri V. G. Deshpande (Guna): May
we know the number of cases that have
80 far been disposed of?

Dr. Katju: I cannot give you the
exact figure, But from the Chief Com-
missioner's repurt I gather that the
number is not very large. gu is
what I gather. Secondly, it is the bar
gadari system f{tself; if there is no
right, there is no right. I ask the
House in all humility not to take this
matter as if it is a sort of a vehicle for
wreaking vengeance and giving them
a blow: for what you have done, we
are going to do this. There are people
suffering in Calcutta and so on. Every-
body knows that. But, this is not the
remedy.

[PanbpiT THAKUR Das BHARGAVA in the
Chair]}

The remedy lies elsewhere, in other
ways. Tripura men are very
few. Now, I repeat again—I have re-
peated it three times—speaking as a
lawyer, what remedy have you got?
If the rourts of justice are functioning,
if a man says, I went. to Dacca, I have
returned after three years, two years,
or three. months, there is my house in
Chowringhee or Burrabazaar or Harri-
'son Road, I find some man occupying
it, he has no title whatever, I never
sold it, I never gifted it, he is a tres-
passer, I want it back, what answer
-wtmld you give? No answer. Similar
is the case here. If there is no title-
then, it is a .clear matter.: I‘hope this
‘@xplanation ‘would appeal:: to - hon
Members and I do suggest: res
that there is really not much founda-
tion for the criticism that has been:
t made. I %an quitﬁﬂtuncilterstand theit:r
eellngs an ap redlgte very muc
qternatlve land is con-
terned we W‘lll do our best.

. .'8. P. Mookerjee: May I ask one
ques [on. Sir? The hon. Minister . ust
now said_that all that was being
was to give to the returning evacuees
certain rights which already they had
undar the law: But, the warding here
i that the bargadar will entitled
to re-possession nf the tla?xgq!. “notwith-
Standlng . anything . contai n gny
other law for the fime being in toﬂ:}ce
or any contract to the contrary...

BT bt
“g_:’ m@#‘v Taw-

'It'ahl
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Nehru-Liaquat Ali Pact of 1950, bar-
-gndaﬂ really are nét covered by clause

that Agreement. In fact, this was
.mot included previously. At the in-
stance of the Chief Secretaries’ Con-
ference, bargadars are being included.
What I am asking is this. Has similar
legislaiion been pessed in Fast Bengal,
even in theory recognising the right
.of bargadars to get back whatever in-
‘terests they had in the land which they
had vacated? So far as I know, such
.8 law hag not yet been passed in East
"Pakistan. I wou'd like to know from
the hon. Home Minisier.

Dr. Katju: The answer to that ig this,
I may just read a para. from the Chief
‘Secretarjes’ Conference proceedings:

“As regards Tripura it was
agreed (by all the Secretaries) that
while adopting the West Bengai
Bill for that State, specific pro-
vision shall be included to confer
‘the same rights én bargadars as to
restoration of property as had been
provided in the Assam law, and
would be provided in East Bengal
and were implicit in West
Bengal. ..

Dr. S. l'. Mookerjee: Has that been
passed in East Bengal? I know that a
resolution has been gas:sed. Has East
Bengal passed a law? That is what I
am asking,

Dr. Katju: I cannot give a definite
. answer.

Dr. S. P Mookerjee: That is an im-
portant point. Before our Parliament
proceeds to give effect to a bilateral

reement, we should know what the

er Government has done.

Dr, Katju: If you want a specific an-
swer to that question, I'shall give. Not
today, but tomorrow. But supposing
the%vdn not. p it, wou have done it

est Bengal, you have done it-in
We must set an example that
m nre prepabed to:carry out our under-
takings, ot
4P

< Shei: A,  C. Guha: I would like to
know frem the hon, Minister whether
this Government has got any idea about
the working of the Evacuee Property
Management Committees in West Ben-
gal. Assam and East; al:,how'they
have been functioning and whether any
revenue or rent coming from these pro-
gerties have ever been handed ower to

he evacuees as provided in the Delhi
Pact"

4Dr. Katju: That goes deeper. I have,
nﬂf the information as to how far theze’
Managing Committees have been ahie: .
to tackle the question. My hon, friend
knows much better that in Calecutta it is
ffeult to get rent from the re-
6 ettled down in
d nt part.s Presumab!y, it is the
same thing in Dacca.
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Shri A. C. Guha: Several times this:
question wag raised, and every time-
the Government has been saying that.
they have not got the information. We-
are passing a law and setting up cer-
-tain committees, and if we do not inow
l&gzi these Sogmittgs have bv.;.en furl;ct;

ng an ow the property rig
of the evacuees have been maintained:
by these Committees, what is the pur--
pose of passing this law? Government
must try to secure some information
about the working of these committees-
and place it before the House. .

Dr. Katju: May I deal with that?
They are two different questions.. If”
you apply on or before a specific date;
then you get back the property.

Shri A. C. Guha: That is not the-
% uestion. Evacuee Property Mana

ommittees have been set up in West
Bengal, East Bengal and Assam. The-
Pact is now two years old, and
information ought to be availab ie as
to how these Committees, have been.
working, whether they havé got posses-
sion of any of the evacuee property,
whether they have been able to hand.
over any rent or revenue to the eva- -
cuees ete.

Dr. Katju: I was trying to angwer-
that question when you repeated it,
If you apply before a certain date, you.
get back the property. If you do not,
then there is the Manaélng Com-
mittee. The Managing ommittees-
are in Calcutta, in Dagca—in West"
Bengal and East Bengal. My hon.
friend knows very well what is the:
ommittees-
in West Bengal.

Dr. 8. P. Mookerjee: And in East
Bengal? No one knows?

Dr, Katju: Worse probably. Let us

-,-hke,# that;, way if-it pleases- yow; The-
/Committees .
‘the busingss here, That is a separate-
.cmnplaint ‘Nobody is taking rent from

have nothing to. de; with

lpmperﬁes because this Act has

Please remember
that so far as 1953 is .concerned, that
Agt is functioning. I suggest that real]y

'there should be no difficulty about this

Dr. S P. Mookerjee With refer
to the questmn ‘Mrs, Renu Chakrava
Has 5 we taike it that 1f this
put into operation, the Govern-
ment does not 4ntend. to evict refugees
who hawe settled on land. by force un-
less and until alternafiye lan has,
made available to them?

. Minister said that he woud look I.ntg the-
__matter, but we would like tp get. an as-
_surance from him.

Dr. Katju: I shall du rny best I

_do-mot want to be tied dowmbut T

shall do my best. The contingency may
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[Dr. Katju)

never arise. I would beg you to re-
member what you are seeing in Cal-
--eutta.

Shrimati Renu Chakravartty: The
hon. Minister says that already this is
being put into operation in West Ben-
gal. What has happened in West Ben-
gal? We would like to have some in-
formation about it. What has happen-
. ed to these bargadars who have already
.-come there, and have now been thrown

out? Hawe they been given alternative
-land?

Dr, Katju: My hon. Iriend will con-
sider howhihat point arises. If they
were returned land in 1951 in pursu-
_ance of the Pact, and then they are
‘turned out again in 1952, say in August,
-well, a new situation arises. Take other
. steps; either enter into another pact,
. or do what you like,

Shrimati Remu Chakravarfiy: But
-those that fall within the purview of
. this Bill?

Dr. Katju: I shall bear that in mind.
I am going to make a specific enquiry.
1 shall look into it.

Shrimati Renu Chakravartty rose-

L 3
Mr. Chalrman: All these questions
.do not relate to this Bill directly.

Shrimati Renu Chakravartty: Yes, it
- does.

Mr. Chairman: After the hon, Minis-

ter has given an assurance, I think it

- ghould satisfy everybody. These mat-

ters are irrelevant to this Bill, and
“have an ancillary importance.

Shrimati Renn Chakravartty: It is
very relevant, It is a question of
- what we are going to do.

The Minister of Rehabilitation (Shrl

A. P. Jaim): In fact, the -practice in

West Bengal has been t nobedy,

whether he has been settled according

- 40 law or he has taken foreible posses-

sion of an evacuee land, is evicted un-

- Jess alternative land is given to him.

- That is the practice which we have
been following.

Dr. Katju: It will be the same in Tri-
pura.
ti Reau Chakravartty: But

a time limit has to be put, because_we
know how Government functions. You
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go on from year to year saying that
you have not yet got the necessary
land, and both the migrant and the
incoming refugee suflfer.

Shri A, P. Jain: The time limit is
there. The man must have come be-
fore 9th July, 1951, and he must have
made ah application before 6th Novem-
ber. 1952. So there is no mecessity of
fixing any further limit.

Shrimaii Remu Chakravartty: The
hon. Minister has not understood my
uestion. My question is this: from
the time that orders are issued that
the land will be returned, is there any
fixed period of time within which the
alternative rehabilitation is given, and
the original land is returned to the
original possessor?

Dr. 8. P. Mookerjee: I think they
will not be evicted until alternative
land is provided.

Mr. Chairman: This point has been
disposed of. The hon. Minister has
already replied that he will do his best
if such cases arise in which such alter-
native land is not given.

Dr. S. P. Mookerjee: Doeg that fall
within the portfolio of the hon. Minis-
ter? He is only for law and order.

Dr. Katju: This is a State subject.
Mr. Chairman: The question is:

“That the Bill further to amend
the West Bengal Evacuee Property
Act, 1951, as extended to Tripura,
be taken into consideration.”

The motion was adopted.

Mr. Chairman: Now, I take up the
‘clauses.

." Clauses 2 to 4 were added to the BilL

Clause 1 was added to the Bill

The Title and the Enacting Formula
were added to the Bill.

Dr, Katju: I beg to move:
“That the Bill be passed”.
‘Mr. Chairman: The question is:
“That the Bill be passed”.

41le.- House divided: Ayes: 149; Noes:

Division No, 2] _ AYES [420 PM.
,  Abdus Sattar, Shri Amrit Kaur, Rajkumarl m&s?ﬂ
" Achal Bingh, Seth Asad, Manlana i
Achint Bam, Lala Balasnbramaniam, Shrl Bhagat, .
‘Acbuthan, 8hr} Balmik1, Shri Bhargavs, Pandit Thakur Des
. Akarpuri, Sardar Barman, Bhri < E.
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Bhawanji, Bhri
Bhonsio, Major-General
Bldarl, et

Birbal Blngh, Shri
Bogawat, Shri

Bose, 8hrl P, O,
Brajeshwar Prasad, Shri
Buragohaln, Shri
Charak, Bhri
Chaturvedi, Bhri
Chaudhary, 8hri G. L.
Chavda, Bhri
Chaudhri, Bhrl M. Shaffee
Dabhi, Bhri

Das, Dr. M. M,

Das, 8hri B.

Das, 8hri B. K.

Das, Bhri K. K.
Datar, Shri

Deb, Bhri 8. C.

Desal, Bhri K. K.
Deshmukh, Dr. P. 8.
Deshpande, Shri @. H.
Dholkis, Shri’
Digambar Bingh, Shri
Dwivedi, 8hri D. P.
Ebanezer, Dr.
Elayaperumal, Shri
Fotedar, Pandit .
Gandhl, 8hri Feroze
Ghandhi, Shrl M. M.
Gandhi, Bhri V. B.
Ghose, 8hri 8. M.
Giri, Shri V. V.
Gounder, Shri K. P,
Guha, Shrl A. C.
Hazarika, 8hriJ. N,
Hem Raj, Shri
Ibrahim, Bhri

Iyyani, 8hri E.
Iyyunni, 8hri C. R.
Jagjivan Ram, Shri.
Jain, Bhri A, P.
Jajware, Shri
Jayashri, Bhrimati
Jena, Bhri K. C.

Ajit Bingh, 8hri
Amin, Dr.
Bahadur Singh, 8hri
Banerjee, 8hri
Basu, 8hrl K. K.
Chakravartty, Bhrimatl Renun
Ohatterjes, 8hri N. C.
Chaudhuri, Shri T, K.
Chowdary, ShriC. BR.
Chowdhury, S8hri N, B,
Damodaran, 8hri N, P.
Das, Shri Barangadhar
Deogam, Bhri
Deshpande, Bhrl V., @.
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Jena, 8hri Nirsafan
Jha, Bhrl Bhagwat
Joahl, Shri Jethalal
Eajrolkar, Bhri
Kakkan, Bhri

Kale, Shrimati, A.

- Karmarkar, Bhri

Kasliwal, Shri

Katju, Dr.
Keshavaiengar, Shri
Keskar, Dr.

Khongmen, Bhrimat!
Krishna Chandra, Shri
Erishnamachar{, 8hri T. T.
Krishnappa, Bhri M, V.
Kureel, 8hri B. N,
Laakar, Prof,

Lingam, Bhri N. M.
Madlah Gowda, Shrl
Mahodays, Shri

Majhi, Bhri B. C.
Mallish, Bhri U. 8.
Malviys, Pandit C. N,
Malaviya, Shri K, D.
Mandal, Dr. P.

Maydeo, Bhrimati
Mehta, Shri Balwant Sinha
Mdshra, Bhri Bibhutl -
Mishra, 8hri L. N.
Mishra, 8hri Lokenath
Mishra, 8hri M. P,
Mohiuddin, Shri

More, 8hri K. L.
Nanda, 8hri

Nehru, Shri Jawaharlal
Nehru, Bhrimatl Uma
Pannalal, 8hri

Pant, 8hri D, D,
Raohiah, 8hri N.
Raghubir Bahal, 8hri
Raj Bahadur, Bhri

Bam Das, Shri

Ram Bubhag Bingh, Dr,
Ramanand Shastr], Swami
Ramaswamy, 8hri 8, V,
Ranbir 8ingh, Ch,

L]

NOES

Gidwan! Shri C. P.
Huknm Singh, Bardar
Jalsoorya, Dr.
Kelappan, 8hri
KEhare, Dr. N. B.
Mangalagiri, Bhri
Mascarene, Kumar] Annie
Mishra, Pandit 8. C.
Mookerjee, Dr. B. P,
Mukerjee, Bhri H. N,
Murthy, 8hri B. 8.
Nathani, 8hri H, B.
Pandey, Dr. Natabar

‘Punnoose, Shri
The motion was adopted.
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Rane, 8hri

Reddy, 8hri H, B,
Bahu, 8hri Bameshwar
Saigal, Bardar A, 8.
Bakhare, 8hri
Samanta, 8hri 8. C,
Sanganna, 8hri

Bhah, Shri R, B.
Shahnawaz Khan, Shri
fharma, Prof. D. C.
Bhobha Ram, Shri
Bhukla, Pandit B.
Bidhepanjapps, Shri
Biogh, Bhri D. N.
Singh, 8hri H. P,
Singh, 8hri T. N.
Singhal, 8hri 8. C.
Sinha, Dr. 8.

Binha, Bhri B. P.
Sinha, Shri Jhulan
8inha, Shri N. P.
Sinha, Shri 8.

Sinha, Shri Satya Narayan«
Sinhasan Bingh, Shri
Sodhis, Shri K. C. .
Bomana, Shri N.
Bubrahmanyam, $hri T.
Suresh Chandrs, Dr,
Suriya Prashad, 8hri
Tandon, Bhri P,
Telkikar, Shrl
Thimmalah, 8hri
Thomas, Shrl A, M.
Tripathl, 8hri K. P.
Tudu, Shri B. L.
Upadhyay, Shri Shiva Dayal®
Upadhyaya, 8hri 8. D.
Valshnav, Bhri H. G.
Vaishya, Bhri M. B,
Venkatataman, Shri
Vidyalankar, Shri
Vyas, Shri Radhelal

Ramnarayan Singh, Babu~
Randaman Bingh, Shrl
Rao, BhriP. R.
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INFLUX FROM PAKISTAN (CON-
TROL) REPEALING BILL

The Deputy Minister of Rehabilita-
~dion (Shri J. K, Bhonsle): I beg to
-Jnove:

“That the Bi!l to provide for the
repeal of tne Influx from E€xistan
(Control) Act, 1949, be taken into
consideration.”

Dr. 8. P, Mookeriee (Calcutta South-
. East): Please speak up.

Shri J. K. BhonslexAs the House is
aware, traffic between India and Pakis-
"tan since the middle of 1948 was re-
.gulated by a system of permits. The
Indian law which regulated the permit
system was the Influx from Pakistan
. (Control) Act. 1949 (XXIII of 1949). In
.practice, exemptions were issued to
facilitate freedom of movemeni on the
-eastern zone. Those persons coming
from East Pakistan were exempt from
being in possession of a permit except
in the case of those displaced persons
from West Pakistan requiring permis-
. sion.to come via East Bengal. In April
this year the Government of Pakistan
for the first time informed the Govern-
ment of India of its intention to intro-
duce a passport system instead of per-
smits, This proposal was considered by
us en merits and, as the House is aware,
we were averse to raising in any
.- degree the hardship of the people who
have to move from one country into
another for bona fide reasons. Especial-
ly we were averse to the introduction
-g éestrictions -for the first time on
~traffic...... .

Dr, N. B. Khare (Gwalior): This is
“what I call talak. .

~_ Shri J. K. Bhonsle: . .between East
-Bengal on the Pakistan side and the
Indian States bordering on East Ben-
. gal. Such traffic had been free of all
- restrictions till then, and restrictions
which the introduction of the passport
system would impose on them amount-
-ed to a negation of the freedom of

movement granted {o these persons.

- under the Prime Ministers’ Pact of April
1950, The Pakistan Government could
not see eye to eye with the view of

“the Government of India.

Shri B, 8. Murthy (Eluru): They can
- never.

Shri J. K. Bhonsle: In the circum-

. stances, the Government of India could
. only think in terms of minimising the
hardship of people who have to move
from one country into another for bona
fide reasons as far as possible. It was
agreed with the Government of Pakis-
“tan that the permit system be replaced
_b¥y a passport system w.ef, 15th Octo-
ber 1952, The repeal of the permit

"law ‘was a necessary corollary.{o the .

27 NOVEMBER 1952 (Control) Repealing Bill 1338

introduction of the passport system and
hence Government promulgated the In-
flux from Pakistan (Control) Repeal-
irng1 Ordinance 1952 which repealed the
Influx from Pakistan (Control) Act,
1949. This Bill now before the House
is designed to convert the provisions
of the Repealing Ordinance into an Act.

.The Bill itself is a simple one contain-

ing the usual repealing clause.

ol:ﬁy feature of the Bill which might
call for any comment is the ‘savings’
clause. This is designed to continue in
force the penalty attracted under the
Influx from Pakistan (Control) Act in
respect of those persons who having
come into India on a permit system
before the 15th October 1952 continued
to stay on in India and committed or
lt"njay commit a breach of the permit con-

tions.

Mr, Deputy-Speaker: Motion moved:

“That the Bill to prqvide for the
repeal .of the Influx from Pakistan
(Control) Act, 1949, be taken into
consideration.”

Shri A, C. Guha (Santipur): This is
a very short Bill and in a_ sense a
simple Bill also. But this Bill pract-
cally seeks Parliament’s recognition of
the introduction of the passport system.
It may also be interpreted as the for-
mal and official burial of the Delhi
Pact, The entire Delhi Pact rests on
certain clauses, the main clause being
‘that there shall be freedom of move-
ment and protection in transit’. With
that clause, I think, the entire Delhi
Pact goes down. In the course of re-
plies to some questions, even the Prime
Minister admitted that the introduction
of the passport system would mean the
virtual repudiation of the Delhi Pact.

Sir, I am not so much ¢oncerned
about the Delhi Pact or any other pact.
I do not attach any sanctity to any
Pact. S0 many pacts have been signed
in the international world and so m

acts have been disregarded either uni-
aterally or after goint deliberation of
the signatories, o it is not a big
point that this Bill is a formal repudia-
tion and burial of the Delhi Pact. But
I would like to request this House to
consider this Act from the point of
view of the common men’s sufferings.
On the western side, there was almost
a complete cessation of communications,
but that.was not the case on the eastern
side. Every day Government were
ublishing figures of so many thousand

indus and Muslims going into East
Bengal and so many thousand Hindus
and Muslims coming from East Bengal
into West Bengal. .

Every day, up to the 14th of October,
thousantls of peope were coming and

. even maw I can say that, this division
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of Bengal has not been effected in eco-
nomic or cultural flelds. Thousands

of East Bengal students are reading in’

West Bengal and I know of some West
Bengal students also reading in East
Bengal, Thousands of East Bengal men
are earmng their livelihood in West
Benga! and Assam and there are many
cases of some Indian citizens earning
their livelihood in East Bengal. I think,
some time ago in this House, a ques-
tion was raised whether some of the
tea gardens and some other industrial
concerns and sugar mills in East Ben-
gal were not able to start work due
to the os)eration of the passport system,
as the intending workers from the
Indian side werg not able to go to East
Bengal, I know thousands of people
have been waiting in queues for pass-
port and visa and I also know what
corruption ig going on. It is not one-
sided traffic. Corruption and ineffi
ciency in issuing passports- and visas
are more or less common to both sides:
There may be a difference of degree but
it is all the same to the sufferings of
the common man on this side or on
that side, -

When this partition was accepted, 1
remember on the 14th and 15th June,
1947, in this very city of Delhi, the All
India Congress Commitfee, while ac-
cepting the partition passed a resolu-
tior;d:nd that resolution containg the
wo

“The T ss has consistently’

upheld that the unity of India must
maintained. Congress has:

laboured for the realisation of
free and united India and millions*
of our people have suffered for this
preat cause. The long course of
.India’s history and tradition bear
witness to this essential unity.”
Geography and the mountains and.
the seas have fashioned India as
she is and no human aganci/ can
change that shape or come n the
way of her final destiny. no--
mic circumstances and lnsistent
~demands of .international .- forcgs.
make the unity of India still more
necessary. ‘The picture of India;
we have learnt to cherish will re-
main in our minds and hearts, The
AIC.C. earnestly trusts that when
the present passion® have subsided,
India’s problems will be viewed in
their proper perspective and the'
false doctrine of two nations
India will be discredited and dll-
-carded by all.”

When resgcmsible leaders passed this
resolution. they had to invoke the bless-
ings of Mahatma Gandhi alse. In spite
of his definite opposition to partition,
he was persu to come to the
A.J.C.C. meeting and to bless this resolu-
tlon. :

. .

I do not mean to suggest that they
had been making any false claim when
they passed that resolution with these
noble words, Now, the Government,
headed by leaders who were responsible
for passing this resolution, have come
before this House to put the seal of
this Parliament on the partition . of
India ag more or less final and as more
orless taken for granted if I may. sw
so, for all time to come. o

We started, at least I can say I start-
ed, my political life in and through the
agitation against the partition of Ben-
gal in 1905-1906. That partition ' of

1 was annulled. When this time
in 1846, through forces of circum-
stance#, through manoeuvrings of in-
ternational politics, we had to accept
this partition, I at least believed that
during our life-time this partition also
would be annulled. That partition was
annulled by one force -but this parti-
tion can be annulléd—and even now'E
expect that it will be ammulled—~by ‘am=
other force, by the force of democracy,
the force of the common man asserting
his own right. .

Sir, even after the partition I had
occasfion to go to East Bengal several
times and on one occasion I had to go
on a Goodwill Mission with the present
Chief 'Minister of East Bengal as one
of the members of that Mission. I
toured several districts of Bast Bengal,
with sofme ‘Muslim and some Hindua
leatlers of both West and East Bengat
I know the feelings both of the Hindus
anhd Muslims of both Bengals and I can
say that if both the Governments had
behaved 'properly, - things: would :never
have come to this pass. There may be
a_question of difference; but I cannot
say that our Government have behaved
properly as regards Pakistan. We start-
ed with. the theory propounded by some
academic economists that Pakistan is
an economic absurdity and it will
crumble in a year or two. We started
with that theory and proceeded on that
basis and we committed several mis-
takes, While dealing with Pakistan
we have always taken into consideration
the set of peogle who are at the helm
of affairs; we have not taken into con-
sideration the common man who really
oxms. the nation, who really forms the

ckbone of the country. ‘We have not
taken into consideration. the feeli
and sentiments that prevall at least
East Bengal side amongst the common
men, Now, I think the leaders of the
Congress will not proclaim _their politi-
cal bankruptcy by asking this House to
pass this resolution. Only the other
day. the Leader of the House, the
leader of my party. Pandit Jawaharla}
Nehru. reiterated, of course in guarded
terms due to his official positionr, his
confidence and firm beliéf in essential
units. of India and that this Jositinn
‘Was not a. permanent feature.
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[Shri A. C. Guha]

Sir, only two days ago, the Pakistan
Constituent Assembly passed a similar
Actandtherewasacrythatthe'ﬁns-
port system should be scrapped. Here
also I should like to raise the cry
that the %.otgl;m s{gtem al':oul;.lﬂbe
scrapped, rom the o ew
any official or adminm

R

.On the 14th of October, I had occa-
sion to go to the border territory which

demarcates East al from West
I have seen the miserable lot
of people and I have seen what

tes East Bengal from West Ben-
Hundreds of miles, without any
tion, withdmh.. any

England, iMus far and no farther.'
aves did not hear the King’
so I think the common man

of Bengal and the common man of
India will not hear this Government
command and will assert his right to be
. risk and the danger

in making this claim. But I think I

_ I think in the same Bill passed by the
Constituent Assembly of Pakistan or in
another Bill, there was a clause that

It is very difficult for the common man
to distinguish between a real and a
bogus passport. Some days ago, it was
reported in some tgm:,ers and it was also
e eort Ty registered poci and be
a pass ¥ and he
got back an acknowledgment receipt
and that poor man thought that that
was the passport. He wanted to travel
with that and he was caught by the
Pakistan authorities and he was be-
laboured; and the report says that he
died due to that. This is the lot of the

offences for him—ingenuous as Ire is.
ple on the border must have
their trafic if they are to have any
of livellhood. The East Ben-

:5 Muslims come over to this side
to sell their fish, egg, vegetables, jute
etc. and le from this side go over
East Bengal side to sell their

les. I think Mr. Tripathi referred
the ban put some fime ago on the

g

gae
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Cachar oranges passing over to East
Bengal and as a result the orange sel-
lers of Cachar had been put to great
economic difficulty. Therefore, in view
of the economic and cultural ties that
exist even now between the two Ben-
als, our Government should ‘take the
nitiative and persuade the Pakistan
%emment to terminate this passport
m,

I know that in the circumstances
which have developed the Government.
will have to pass a law like this. I
know their obligations. Even so, they
l.lenml:; have and allowed Pakistan.

unilaterally in this matter, I
am not well versed in international eti--
a‘uette. and therefore I cannot say how,

at arrangement would have worked.
gmiv that the tl:lc‘}:v\.'eu:mm.-::.t has decided
ntroduce passport system, they
will have to pass this Bill. But even
now I would request the hon. Prime
Minister, who is the leader of my party,.
to take the initiative so that the Bak:ls-
tan Government may be persuaded to-
terminate the passport system. Let not
false prestige stand in the way.

v afwa ww (fga)
A e, ag few aga

BT 7 § AR W T TO QT &
Nysw i) e ow v

- AN e F o, ¥ e § fe

FUAG I A AN @ o
w gfmgra Y arw # qar r & ¥ ag
1R 7 g gF QE q1, Iq ¥ A
Y FRAL, ’UR w0 Wg arfedw gar
M Ar R AR AT @& | Y
Wy (Refugees) & wmews
(Influx) # s3= @ #1 afew
q, ¥ IaW g 4 WHAAT-TR,
N fieurmar g, I o w@rE wa AT
gfrgre & #10 Amd & § s dar fiw
snew fafree T age 7 s 5 et
WA A gy wfew N 5 e
faeew ( Pass port System ) ardy
T ), ofer oifmam 7 @ I aT
wax (swg) fear e qdd feew
ot v g1 I H IF A ag Y
wer fe o famr ol qoadt e,
[ ]
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Wfirr gt e & ey fe et
won ymfan aff §, wife @ gt
T O fieg § o & o F ga wawan
T wyge @Y, wied et asdt
ag s fawew ardr g omg, Iwr
oo ET | T ¥ ST A amWg
o aEwiT A R | wAST W 3
g g wff gt @ fo oz Teg @
ferezw ardt Y

TT QAT AT oY ug guTer woff
¥ foors gwn, &T dgo o fo ug
AT & A A /YO oV Oy Y e
R few § yg wwe dur g &
arfac wtw & worg g€ fw dar gan ?
Iy A wY gt fr paewm oifeena
¥ e e § o@ G R Ame
& I B a1 gy g arfeRf
i T AT T ¥ R A
¥ wrfee v § fw dwr w @, S
fiw gardt nad Asz oY oifedr & &
&% faens g 6 Q= ars g
(Exchange of Population) # 1
¥ qu % faos g fin fgyg agh od ot
wEeT uat ¥ o g 1 Sfew
o g wifkai ¥ o W@
Qo afFrgmwrel? &
guar § o snt g wa wifi el Fareg
ff ROV g G§T a1 oer § @
A W | R P T AT WY
T AW AR Wi f§ o S A
WIT AT, W AT W ww AN
® auw § fiv gwrdr A= w Qar
oo vt g 7 wg 97 ¥ W feaw
e g, 47 3 T W e 8, W
FY war geir ar sz gR ar g
) dwmwma g iR was
saeq aff § A T AN THART
&T T WACT P GO § | W QR

‘SGEPSD

¥ faors ft oy ww awlt @t &
wroaw aff 81 TRV
g8 Wit 7 W fo IR yuT vy
fear @ 1 & &t wm fF Y Fwlive
I Ay Y W T kWA W
TAH SO I & @ & W
w0, I ¥ gt v odf W@l e
T @ e A 73 9N fw qg wvey
afY go Ay WY & e § fin gw v
ff wgy, ST aT A TW
Wawmmaél gRam ¥
anmﬁmmi - vafeR
TR R R FAN @YY
N ¥ R W @ oaff T
mﬁimﬁ(mterpmhhm)m
o gafed T AL gt ¥ Ay
AT 0 weqfaiagit
goa § @ 97 amefaml & qdat
Y 3G FC A I & g gwedt glr e
o Rfrw w5 fie 18 vEoWE T @
M gnd TR, g Iwhe &,
@ § aaw v ovh e feg
& a1 FEeww fisdy w1 T ar sl
WA AHAE FATQ TR O A
o

TNAT TN A faw
o avdz war § )

ot xYe Wte R (TW) o
IeaTafa AERA, @ T &1 faie
g gead fax o R} ey
g whfodd srw asddge
W @ F1m ) o wd fiear a
faqw far qog oY <A e WA
¥ JFrIEe F 9 F fod ¥ o
gifew awré &av § A% @f @ wwme
F e @ A9 ATHT N AH @&
age feama G A Tmfa g o
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[ o Mo Ruwti)

wera oy wraw o srvwy i, YUy IR
W YW ewmdiwmwend R
Wl ¢ At ap wy fe g
Mt agwrsnd
w afsamr & ac feredl W
b fegemr & At fem & wern
w1 IR W iR N e
WEORT Wrar &Y agw Aser em, qar
¥ wwwm

Iaaafe afizy, wq 7 @ vQw
® ¥war § O fra we & A
A avrw fax s e o ¥ g
5§ art, Y oY AT waean
§ fr wolt wawi® Eai & at § My
wg fedt @ a1 A ) W W
¥ IR 0T ¥ omg S oARAE
wi{ 9% Wy gg A & awwar g s 2w
misma NI 9 3few
3 gAY ¥ arm w3 971 fa ung
o faafage =ia} &Y awwar s )
W o § fo dond @
Q @1 91, feeht § o grwin o Y
oY o AR § WA SR 320 Wi e
% W% ) g WA o f afk et
dYe garw § IwWIT T e A &
ofewdt 7o F[ENT ®1 & W wor
qma"ﬂ:i(‘liw oY s
¥ wgat vz § fs o & fawe W
smw & fegeil 3 7T, <8 9o & QW
WM gITeT RN
Fve-fogma fe @ 7t afisem
®1 aCE ¥ ¥g dwe A I ¥ qvawy
wa Y@ am & pnt WPmaany § Y
w W { fs dae ¥ fiegdt & o
A awr fisd o ¥ s W
* B T ar Sk vew st ey
DERE A XL W

fawr d fmr 1 Wic ow
IRsTdvgon fo e ¥ @
WMRIAAR § ST W0 qrfeaTT F
W Ae o ol gl | wafed a
MAimFsafi scara g &
v § f arfee aoere oy st
fears & | afam & fwass
< ai 3 wifr aft wyr fe qafow
# & wror 33 sx Q! @ §, nfaw
T N qar el Al Wy, Sfer
dfer Age &t W T Agefaw
( secularism ) wr §, ©¥ I @&
fe® § weiforcim g W aw §, Jaw
T g @ R E fwodmE § Wy
vo aT® fgg F3M ¢ I@ W WA
¥ foq wigm 39 & W wwe waAr
g W IT W FeATIfGwIATT A A

AT g & 1

¢ wwy § fv gg Wt §,
argzifywa §, fsret § 1 @
w1 fedw v ¥ fod & gt ff wa
) dawm g fe s qff e
¥ Yo qr to wrw fegal & N o
s gdaom aff §, 94 ¥ exfw
& gharm afi &) o0 Uaat &
o A adve @ gt ot
21 WA awr * fod gu v waw
Tar o ware &1 ol aw e

A W qw gfear rfie wgt ¥ 9 W

W TP AT NTEAT AT WY AT EHW
o1 frn wn wx A 7l v feers
% wtw o fs qefe feeew  (Pormaid
Bystem) gz wx s faeew
(Passport System) wré #if¥3 it
MImiwﬁmm.
e aw gl wew w e
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qg Wifer w7 ok § fr @@ & oA
qfeem § I ¥ fod qaad dar
frr ) ras g frw®
qeaTy qrfireT F o fgg v @Y
¢ 39 w1 T g A W oad
g fax s S a7 gzw @@
owe € 1 S qaenar fw afaw
w3 (saving clause) & a=riy
W # gyt AGT IT AT Fov WEY
@ AN 1 e gw W T AR
fir axwT & gaa & w1 ¢ 1 rfesr
¥ g @1 A WFT T,
guUwE T w9 w3 & feq
g §, ey N g fgg wroomd
Tgt AET IT FY JAY THFLT A F&ER
® w9 @y faom a1 7 = oW
wa @ g i § an-
aft g wafeq & ag w e § 19
o% ¥ w0 N gy agt Iq I A wow
afram ) qEewEl ¥ foq ¥ 38
aff wgm wifs g # wfacdey
VAR F qg a1 Toq g andy § |
% fas 7z sgm fw ¥ wora & sty
fegai Sy aqradloma . & 7 B
fo dfeq age 7 =9 @ ¥ g
Yaor € i owig A€ N @ Qw2
M # ddiwie (appeasement)
sem, & gfew g W Afy
wgrar g | arfeer g 3w
¥ AR A www fear § Sw W
gqfeqred w€T, T A @
sfeeex & aqae fore 7 @ & &
fem g s www qu  few
q, NN wwad 7 e T
W Twq wEm | Wy A g fw
ww qfrermm & feglt w1 o =
g TR o g fe Qur
-Wt..mammw
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(beat of drum) ¥ a7 g fwm
a1 fr o I fegrm § Tt W
sz o< fod widk ¢ ST 7
aff sw A B TR W
97 HAY AR sHE ¥ @Iw wy
e 5 § fo agt o fagat w
e, 37 ¥ gefa Ak @ gifaa
wfi § 1 wofed F oot goe ¥ 9y
g g s a8 ¥ adY aifva 7 W
fir oY fgg e & agi A o Y
gar 7 €1 o, afew ag o Sfer
X A N feg 7@ AT 9T W R
w1 &t feur o A 3w &
3T W FEF w g faserd g
T WA E | TR %) 78 wifew
v wifgd @ qifeam ¥ e
® FE qF 0T KA F AT ¥ TR
& )l a1 w1 IvaAmfa W@,
g faQey qo fr waq asfadt &Y
AT HY ¥ G, @ vy ¥ foR
9 g1 AAT 7 O 4E I =7 waw
EHT qft § 1 A a1 qHACEER
g1 A 37 v w@l W aww
qMEAT E | A g AT foq @
quAT a1 qwAr §, Ofww F wg o
afz #gi 37 w1 S, w=fa e
T wgda § 6 I 6 A ¥
f5q s ®1 08 T @¥ wow
wifgg 1 arft - fomt aw. qw e
™ g AW A G W e
® dax § Ifer 97 Sy W e
R ¥ o7 a9 v TR W §ax
¢ gfc s AN e feank
¥ i 3w o arY ;T @ qafeol
a Ty AEdt 9T gF T T 9%
£ ¥ W wm W & § Ty o
awt o AT qaR ¥ fod BrE e

" WimATIE ) @y
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[ e We Rewd)

M Nwgrgan ity own
ras )  SwoeR fiv e de
sgYwmm? gAY ag
B e wgt ¥ ve wrw frg R §
& ve wrw W Tpt A wfeeTr
W R ad e AN o & www, gEA,
Wic wafer gt 99 v I fygat
Y wowr W | gy TRT WE
o ¥ wufed wu &Y a9 & g o
wipn § fs wft wfr o1 om0
Jfem g w1 ac afe awt W
/Y e § 99 3 g Y afent wg gl
e wmiwuagrd wa
st aiwf A 2w 1 ww
Yam w1 fewraw gam W At IRx
e At qEt W i wgear
ahft ft ¥ qre ¢ At wanr fr o
aw wwawar o1 fafinre 7 o afc
st wt faforay s Y wy am qrfeenw
o afere ¥ AifeR 1 g B R
alre dfen e oy fs oy oY gw &
Wl o), wHT &Y g fawre ot
T ERd 1 FEF @ T fare
fem 1 ¥ wifraw TREe &
fea gt dfon cfrge & axen & o
ot g 3 v fx qama § w1 g
icmgen s ¥ SR §F AR
o wrawr o fafrma Y w1 A
% shvgre w1 wf v dfew Age
Sraficsiig N BrwgAr 1 T
srfme s A v fer . w0
wit gaw @ § 5 N S §F gar
TREETFA RPN ygAT
wferss & &t ar @ § T/ 97 7§
e & M9 S g Yo ¥ Yt
#1 8 tye ¥ FEU T M N
fomr wr , ¥ 43 ¥ flww WU AW

o fer 1 Mo oo & ant &
4w s W @t They have
_learnt nothing and they have
forgotten nothing » R
¥ fwr g v IR ye qerg.
Jurx & chere o grogfa §F o
tagrmdw A1 ww ey { fw ot
wifirdw oA § 1+ ey dge @
W A wmfer @t A & Y wgm
gfrafa 1 =93 ofe @
waa aifer §, o & qwr I
g fr afk ifrertr Mog v @ S @)
AT ¥4 TF Wi W EEN ) AR
dwr § fr orfremy & oF Qe ¥
e fegAimramy Qg
¥ gowet g Wy g frv qw
e 3o o e wgt A, feT Qe
e AR it TwT A e
AT ad IqT @ ww v ¥ @@
THIT 7 ATF  IOAT @ & 0y
ol S g o AR A w4 ff
gawn fr dfer A w1 wifrdw
UGAX F4 T I @0 | W
¥ oF A oF gfem awae 2 qut fe
xaxd fr qug & qEeAAl w1 oww
fea 7 fswr 7 % ¥ sy fear fe
shimarfeai 3 foqr 1 &Yt qEu
T FR o0 @ .

The Minister of Rehabilitation (Shré
A @, Jain): On a point of order, Kow
is all this relevant to the Bill under
discussion?

Shri V. G. Deshpande: I do not yiel®
Sir.

Shri A. P, Jaln: llunrliudlpoht
of order and seek your ruling whether
all these matters are relevant to the
present Bill under discussion.

Shri V. G. Deshpaade: It is relevant.”

Mr. Deputy-Speaker; The migration
ot X or ¥ s 50t the Dont a¢ leus here:
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Theuaﬂux from Pakistan (Co:ﬁroadﬂro
Ordinance was mulga
Lo the Influx from Kokistan (Con-

Mr. Deputy-Speaker: But he will
speak relev, .

Shri V. Deshpande: I shall sub-
mit to your ruling, Sir.

3 I & warw foar s w5 1wy
¥ frafawr & =T @F W 3 T
Y §iz foar | o A & foq a9,
g § fr qorw & o fegemw &
o WY Wit oaT gWIk 13 § | am
v § frg o &Y om0 aw g
aff § WX [ & a7 fog &
gt afid oY Wk ST ar
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vw\Tghrar & amd aard & fol ang
sea g fw....

M¢. Deputy-Speaker: The hon. Mem-
ber carrying on an electioneering

Shri Gadgll (Poona Central): There
is some rule about relevancy here in
the House also!

ot fto Wt ¥R : FqF firee
Fgaa F@TE | W 48 xWrQ cfagw
%7 & @ a1 f5 e gw T X g F
7t #8 AT weh i oA

o wrr weR o ar W wilr an

o gy § ag famfor aff gwfr o
@ & foq ¥ s § o wg A
afawr #oret &, 78 A S W S
T & fod o @ § 37 T W war
aifed | a5 St « e W
am & IfNT waw wow wfgg o
&t a8 S apt ¥ agt Ao ww
R ¥ fod o § 3T T AW W
T Fom wfgdr 1w fude
(Repeal) w7 & ug wwd wi gWr )

@ 73 v A @ faww v
FIAT AA T FQATE |
The House then adjourned till a Quar

ter to Eleven of the Clock Friday,
the 28th N , 1952, m
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